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Balakrishnan, Shri S. C. (Erode—Reserved—
Sch. Castes).

Balasubramaniam, Shri S. (Madurai).
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cum Moradabad Distt.—(North-Easr)]

Bharati, Shri Goswamiraja Sahdeo (Yeoumal),
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Bhatker, Shri Laxmsn Shrawan (Buldana-
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Bliei, Skrl Unandrashanker (Broach).
Bhawani Singh, Shri (Barmer-Jalore),
Bhawanji, Shri (Kutch West).
Bheckha Bhai, Shri (Bansware- - Dungarpur—-
Reserved—Sch, Tribes).
Bhonsle, Shri Jagannathrao Krishnarao
(Ratnagiri North),

dBindari, Shri Ramappa Balappa (Bijapur
South),

Birbal Singh, Shri[Jaunpur Distt.—(East)).
Biren Durtt, Shri (Tripura West).
Bogawat, Shri U. R. (Ahmednagar South).
Boovaraghasamy, Shri V. (Perambalur).
Borkar, Shrimati Anusayabai (Bhandara—
Reserved—Sch, Castes).
Boroogh, Shri Dev Kanta (Nowgong).
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Brajeshwar Prasad, Shri (Gaya East).
Brohmo-Chaudhury, Shri Sitanath (Goalpara-
Garo Hills—Reserved—Sch. Tribes).
Buchhikotaiah, Shri Sanaka (Masulipatnam).
C
Chakravartty, Shrimati Renu (Basirhat).
Chaliha, Shri Bimalaprosad (Sibsagar—
North-Lakhimpur).
Chanda, Shri Anil Kumar (Birbhum).
Chandak, Shri B. L. (Betul),
Chandrasckhar, Shrimati M. (Tiruvallur—
Reserved—Sch, Castes).
Charak, Th. Lakshman Singh (Jammu and
Kashmir). ’
'Chatterjea, Shri Tushar (Serampore).
Chatterjee, Dr. Susilranjan (West Dinajpur).
Chatterjee, Shri N, C. (Hooghly).
Chartopadhyays, Shri Harindransth (Vijays-
vada),
Charurvedi, Shri
(Central)].
Chaudhary, Shri Ganeshi Lal [Shahjshanpur
Distt.—MNorth) ecum Kheri—(East)—
Rescrved—Sch.  Castes).
Chaudhuri, Shri Rohini  Kumar
(Gauhti).

Rohanlal [Etah Distt.—

i

)

Chaudhuri, Shri Tridib Kumar (Berham-
pore).

Chavda, Shri Akbar (Banaskantha),

Chettiar, Shri N. Vr. N. Ar. Nagappa
(Ramanathapuram),

Chettier, Shri T, S. Avinashilingam (Tirup-
) pm).

Chowdary, Shri C. R, (Narasaraopet).
Chowdhury, Shri Nikunja Behari (Ghatal).

D
Dabhi, Shri Fulsinhji B, (Kaira North).

Damar, Shri Amar Singh Sabji (Jhabua—
Reserved—Sch, Tribes).

Damodaran, Shri G. R. (Rollachi).
Damodaran, Shri Nertur P, (Tellicherry).

Das, Dr. Mono Mohon (Burdwan—Reserved
—S8ch, Castes).

Das, Shri B. (Jajpur-Keonjhar).

Das, Shri Basanta Kumar (Contai).
Das, Shri Beli Ram (Barpeta).

Das, Shri Bijoy Chandra (Ganjam South).

Das, Shri Kamal Krishna (Birbhum—Re-
served—Sch. Castes).

Das, Shri Nayan Tara (Monghyr Sadr cum
Jamui—Rescrved—Sch. Castes).

Das, Shri Rem Dhani (Geya East.—Re-
served—Sch. Castes).
Das, $hri Ramananda (Barrackpore).

Dag, Shri Sarangadhar (Dhenkanal-West
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Das, Shri Shree Narayan (Darbhanga Central)

Dasaratha Deb, Shri (Tripura East),
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peshmukh, Shri Chintaman Dwarkanath

(Kolata),
Deshmukh, Shri K. G.(Amravati West),
Deshpande, Shri Govind Hari (Nasik Central).
Dcsllpandg, Shri Vishnou Ghanashyam
(Guna),
Dholakia, Shri Gulab Shankar
(Kutch East).
Dhulekar, Shri R, V, [Jhansi Distt.—(South)).

bhuliya, Shri Sohan Lal (Basti Distt,—
(Central-Bast) cum Gorakhpur Distt.—
(West)—Reserved—Sch, Castes).

Digambar Singh, Shri (Etah Distr.—(West
cum Mainpuri Distt.—(West) cum Mathura
Distt.—(East)].

Amritlal

Diwan, Shri Raghavendrarao Srlnivaurlol

(Osmanabad),

Dube, Shri Mulchand [Farrukhabad Dist,

© (North)].

Dube, Shri Udai Shankar [Basti Distt.
(North)].

Dubey, Shri Rajaram Giridbarlal (Bijapur
North).

Dutt, Shri Asim Krishna (Calcutta South-
West).

Dutta, Shri Santosh Kumar (Howrah).

Dwivedi, Shri Dashrath Prasad (Gorskhpur
Distt.—Central).

Dwivedi, Shri M. L. (Hamirpur Distt.).
B

Bacharan, Shri Iyyani (Ponnani—Resers
ved—Sch. Castes),

Ebenezer, Dr, S. A, (Vikarabad).

Elayaperumal, Shri L. (Cuddalore—Reserved
—Sch, Castes).

Fotedar, Pandit Sheo Narayan (Jammu and
Kashmir),

G

Gadgil, Shri Narhar Vishnu (Poona Central)
Gadilingana Gowd, Shri (Kurnool),

il

)

Gam Malludora, Shri (Visakhapatnam—
Reserved—Sch. Tribes).

Gandhi, Shri Feroze [Pratapgarh Distt.
(West) cum Rae Barcli Distt. (East)],

Gandhi, Shri Mancklal Maganlal (Panch
Mahals cum Baroda East),

Gandhi, Shri V, B. (Bombay City—North).

Ganga Devi, Shrimac (Lucknow Distt.
cum Bara Bank Distt.—Reserved—Sch,
Castes).

Ganpati Ram, Shri |Jaunpur Distt. (Bast)—
Reserved—Sch. Castes)].

Garg, Shri Ram Pratap (Patiala).

Gautam, Shri C. D, (Balaghat).

Ghose, Shri Surendra Mohan (Maida).

Ghogh, Shri Atulya (Burdwan).

Ghulam Qader, Shri (Jammu and Kashmir).

Gidwani, Shri Choithram Partabrai (Thana)

Giri, Shri V. V. (Pathapatnem).

Giridhari Bhoi, Shri (Kalahandi-Bolangir)
Reserved—Sch, Tribes).

Gohain, Shri Chowkhamoon (Nominated=—
Assam Tribal Arcas),

Gopalan, Shri A. K. (Cannanore),

Gopi Ram, Shri (Mandi-Mahasu--Reserved—
Sch. Castes).

Gounder, Shri K. Periaswami (Erode),

Gounder, Shri K. Sakthivadivel
(Periyakulam).

Govind Das, Seth (Mandla-Jabalpur South).

Guha, Shri Arun Chandra (Santipur),

Gupta, Shri Badshah (Mainpuri Distt.—
East).

Gupta, Shri Ram Krishan (Mobindergarh)

Gupta, Shri Sadhan Chandra (Calcutta—
South—East),

Gurupadaswamy, Shri M. S. (Mysore).

H

Hansda, Shri Benjamin (Purnea cusv Santa
Parganas—Reserved—Sch, Tribes).
Hari Mohan, Dr, (Manbhum North—

Reserved—Sch, Castes),

Haesda, Shri Subodh (Midnapore-Jhargram—
Reserved—Sch. Tribes).
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Hazarika, Shri Jogendra Nath (Dibrugarh).
Heda, Shri H. C. (Nizamabad).
Hembrom, Shri Lal (Santal Parganas cum
Hazaribagh—Reserved—Sch, Tribes),
Hem Raj, Shri (Kangra).

Hukam  Singh, Sardar (Kapurthala-
Bhatinda).

Hyder Husein, Chaudhri (Gonda Distt.—
North).
I

Ibrahim, Shri A. (Ranchi North-East).

Igbal Singh, Sardar (Fazilka-Sirsa).

Islamuddin, Shri Muhammad (Purnes—
North-East).

Iyyunni, Shri C. R, (Trichur).

]

Jagjivan Ram, Shri (Shahabad South—Re-
served—Sch. Castes).
Jain, Shri Ajit Prasad (Saharanpur Distt.—
West cum Muzaffarnagar Distt.—North),
Jain, Shri Nemi Saran (Bijnor Distt.—
South).

Jaipal Singh, Shei (Ranchi West—Reserved
—Sch, Tribes).

Jaisoorya, Dr. N. M. (Medak).

Jajware, Shri Ramraj (Santal Parganas cum
Hazaribagh),

Jangde, Shri Resham Lal
Reserved—-Sch. Castes).
Jatav-vir, Dr. Manijk Chand (Bharatpur-Sawaj
Madhopur—Reserved—Sch. Castes).
Jayaraman, Shri A. (Tindivanam—Reserved—

Sch. Castes). -
Jayashri, Shrimati (Bombay-Suburban).
Jena, Shri Kanhu Charan (Balasore—Re-

served—Sch, Castes).
Jena, Shri Lakshmidhar (Jajpur-Keonjhar—

Reserved—Sch, Castes), )
Jena, Shri Niranjan (Dhenkansi-West

Cuttack—Reserved—Sch. Castes).
Jethan, Shri Kherwar (Palamau cum Hazari-

bagh cum Ranchi—Reserved—Sch-

Tribes).

(Bilaspur—

()

Jhunjhunwala, Shri Banarsi Prasad (Bhagal-
pur Central).

Jogendra Singh, Sardar (Bshmich Distt.—
West).

Joshi, Shri Jethalal Harikrishna Madhya
Saumhu_-n).

Joshi, Shri Krishnacharya (Yadgir).

Joshi, Shri Liladhar (Shajapur-Rajgarh).

Joshi, Shri Moreshwar Dinkar (Ratnagiri
South).

Joshi, Shri Nandla]l (Indore).

Joshi, Shrimati Subhadra (Karnal).

Jwala Prashad, Shri (Ajmer North).

K

Kachiroyar, Shri N. D. Govindaswami
(Cuddalore),

Kajrolkar, Shri Nerayan Sadobs (Bombay
City—North—Reserved— Sch, Castes),

Kakkan, Shri P, (Madurai—Reserved—Sch.
Castes).

Kale, Shrimati Anasuyabai (Nagpur).

Kamal Singh, Shri (Shahabad—North-West).

Kamath, Shri Hari Vishnu (Hoshangabad).

Kamble, Dr. Devrao Nambevrao (Nanded—
Reserved—Sch, Casics).

Kandasamy, Shri S, K. Babie (Tiruchengode).

Kanungo, Shri Nityanand (Kendrapara).

Karmarkar, Shri D. P, (Dharwar North).

Karni Singhji, His Highness Maharja Shri
Bashadur of Bikaner (Bikaner-Churu).

Kasliwal, Shri Nemi Chandra (Kotsh-Jhala-
war).

Katham, Shri Birendranath (North Bengal—
Reserved—Sch, Tribes).

Katju, Dr. Kailas Nath (Mandsaur).

Kayal, Shri Paresh Nath (Basirhat—Re-
served—Sch, Castes).

Kazmi, Shri Syed Mohammad  Ahmad
(Sultanpur Distt.—North cum Faizsbad
Distt.—South-West).

Kelappan, Shri K. (Ponnani).

Keshavaiengar, Shri N, (Bangalore North).



K—comd.

Keskar, Dr. B. V, (Sultanpur Distt.—South).

Khan, Shri Sadath Ali (Ibrahimpatnam).

Khardekar, Shri B, H. (Kolhapur cum
Satara). _

- Khare, Dr. N. B, (Gwalior).

Khedkar, Shri Gopalrao Bajirao (Buldana.
Akols). '

- Khongmen, Shrimati B, (Autonomous Distts.
—Reserved—Sch. Tribes).

Khuda Baksh, Shri Muhammed (Murshida-
bad). .

Kirolikar, Shri Wasudeo Shridhar (Durg).

Kolay, Shri Jagannath (Bankura).

Kottukappally, Shri George Thomas (Meena.

chil). '

Kripalani, Acharya J. B. (Bhagalpur oum

Purnea).

Kripalni, Shrimati Sucheta (New Delhi).

Krishna, Shri M. R. (Karimnagar—Reserved
—Sch, Castes).

Krishna Chandra, Shri (Mathura Distt,—
West).

Krishnamachsri, Shri T. T. (Madras).

Krishnappa, Shri M. V. (Kolar).

Krishnaswami, Dr. A. (Kancheepursm).

Kureel, Shri Baij Nath (Pratapgach Distt,—
West cum Rae Bareli Distt,—Bast—Re-
served—Sch, Castes),

PRurcel, Shri Piare Lal (Bands Distt. cum
PFarehpur Distt,—Reserved—Sch, Castes).

L

Lakshmayys, Shri Paidi (Anantapur),

Lal Singh, Sardar (Ferozepur-Ludhjana),

Lallanji, Shri (Faizabad Distt.—North-
West).

Lagkar, Shri Nibaran Chandra (Cachar-
Lushai Hills—Reserved—Sch. Castes).

Lingam, Shri N, M. (Coimbatore).

Lotan Ram, Shri (Jalaun Distt. cum Etawah
Distt.—West cuwm Jhansi Distt.—North—
Reserved—Sch, Castes).

M
Gowda, Shri (Bangalore South).
patra, Shri Sibnarayan Singh (Sundar-
gorth—Reserved—Sch. Tribes).

v)

Mahata, Shri Bhajshari (Manbhum—South
cwm Dhalbhum).

Mahodaya, Shri Vaijanath (Nimar).

Majhi, Shri Chaitan {Manbhum—South cum
Dhalbhum—Reserved—Sch. Tribes).

Majhi, Shri Ram Chandra (Mayurbhanj—
Reserved—Sch, Tribes).

Majithia, Sardar Surjit Singh (Taran Taran).

Malaviya, Shri Keshava Deva (Gonda Distt.—
East cum Basti Distt.— West).

Malligh, Shri U, Srinivass (South Kanara—
North).

Malvis, Shri Bhagu-Nandv  (Shsjapur-
Rajgarh —Reserved—Sch. Castes).

Malviya, Pandit Chatur Narain (Raisen).

Malviya, Shri Motilal (Chhatarpur-Datia-
Tikamgarh—Reserved—Sch, Castes).

Mandal, Dr, Pashupati (Bankura—Reserved—
Sch. Castes).

Mascarene, Kumari Annie (Trivandrum),

Masuodi, Maulana Mohammsad Saced
(Jammu and Kashmir).

Masuriya Din, Sbri (Allshabad Distt.—
Bast cwm Jaunpur Distt.—West—Re-
served—Sch. Castes).

Mathew, Shri C. P. (Kottayam).

Mathuram, Dr. Edward Paul (Tiruchirapalli).

Matthen, Shri C. P. (Thiruvellah).

Mavalanksr, Shri G. V. (Ahmedabad),

Maydeo, Shrimatl Indira A. (Poona South).

Mehta, Shri Asoka (Bhandara).

Mchta, Shri Balvantray Gopul]e_e (Gohilwad).

Mechta, Shri Balwant Sinha (Udaipur).

Mehta, Shri Jaswantraj (Jodhpur).

Menon, Shri K. A, Damodars (Kozhikode).

Minimata, Shrimati (Bilaspus-Durg-Raipur
—Reserved—Sch. Castes).

Mishra, Pandit Suresh Chandra (Monghyr—

North-East).
Mishra, Shri Bibhuti (Seran cww Cham.

paran).
Mishra, Shri Lalit Narayan (Darbhangs

cum Bhagalpur).



(vi)

M—conud,
Mishra, Shri Lokensth (Puri).

Mishra, Shri Mathura Prasad (Monghyr—
North-West).

Mishra, Shri Shyam Nandan (Darbhanga—
North).
Misgra, Pandit Lingaraj (Khurda),

Mirra, Shri Bhupendra Nath (Bilaspur-
Durg-Raipur).

Misra, Shri Raghubar Dayal (Bulandshahr
Distt.).

.Alsra, Shri Sarju Prasad (Deoria Distt.—
South).

Missir, Shri Vijineshwar (Gaya North).

Mohd. Akbar, Sofi (Jammu and Kashmir).

Mohiuddin, Shri Ahmed (Hyderabad City).

Morarks, Shri Radheshyam Ramkumar
(Ganganagar-Jhunjhunu).

More, Shri K. L. (Kolhapur cum Satara—
Reserved—Sch, Castes).

More, Shri Shankar Shantaram (Sholapur,
Muchski Kosa, Shri (Bastar—Rescrved—
Sch. Tribes).

Mudaliar, Shri C. Ramaswamy (Kumbako.
nam).

Muhammed Shafes, Chaudhuri (Jammu
and Kashmir).

Mukerjee, Shri Hirendra Nath (Calcutta—
North-East),

Mukne, Shri Y. M. (Thana—Reserved—
Sch. Tribes).

Muniswamy, Shri N. R, (Wandjwash).
Muniswamy, Shri V. (Tindivanam).
Muzli Manohar, Shri (Ballia Distt. Bast).
Murthy, Shri B, S. (Elum),

Musafir, Giani Gurmukh Singh (Amritsar).

Mushar, Shri Kirai (Bhagalpur cym
Purnea—Reserved—Sch, Castes).

Muthukrishnan, Shri M, (Vellore—
Regerved Sch.. Castes),

Neidu, Shri Nalla Reddi
dry).

Najr, Shri C. Krishnan (Outer Delhi),

(Rajahmun-

Nair, Shri N. Sreckantan (Quilon cum
Mavelikkara),

Nambiar, Shri K. Ananda (Mayuram),

Nanadas, Shri Mangalagiri (Ongole—Re-
served—Sch. Castes),

Nanda, Shri Gulzarilal (Sabarkantha).
Narasimham, Shri S. V. L. (Guntur).
Nargsimhan, Shri C., R. (Krishnagiri).
Naskar, Shri Purnendu Sekhar (Diamond
Harbour—Reserved—Sch. Castes).
Natarajan, Shri S. S. (Sriviliputtur)
Natawadkar, Shri Jayantrao Ganpat (West
Khandesh—Reserved—Sch. Tribes).

Natasan, Shri P. (Tiruvallur)

Nathani, Shri Hari Ram (Bhilwara).

Nathwani, Shri Narendra P. (Sorath).

Nayar, Shri V. P. (Chirayinkil).

Nehru, Shri Jawaharlal (Allahabad Disty,—
East cum Jaunpur Distt,—Waest).

Nehru, Shnmati  Shivrajvati  (Lucknow
Distt,—Central)

Nehru, Shrimati Uma (Sitapur Distt,
cum Kheri Distt,—West).

Nesamony, Shri A. (Nagercoil).

Neswi, Shri T. R, (Dharwar—South).

Nevatja, Shri R, P. (Sahjahanpur Distt-
—North cum Kheri—East).

Nijalingappa, Shri 8. (Chitaldrug).

P
Palchoudhury, Shrimati Ila (Nabadwip).

Pande, Shri Badri Dutt (Almora Distt,—
North—East).

Pande, Shn C. D, (Naini Tal Distt. cumr
Almora Distt.—South-West cum Bareilly
Distt.—North).

Pandey, Dr. Natabar (Sambalpur).

Pannalal, Shyi (Faizabad Distt.—North-
West—Reserved—Sch., Castes).

Paragi Lal, Chaudhari ( Sitapur Distt. cum
Kher] Distt.—West—Reserved—=Sch.
Castes).

Paranjpe, Shri R. G. (Bhir).

Parekh, Dr. Jayantilal Narbheram (Zala~
wad).

Parikh, Shri Shantilal Girdharilal (Meh-
sana East).



( v

P—contd.

Parmar, Shri Rupaji Bhavji (Panch Mahals
cum Baroda East—Reserved—Sch. Tri-
bes).

Pataskar, Shri Hari Vinayak (Jalgaon).

patel, Shri Behvaurbhai Kunthabhai (Surat
—Reserved—Sch, Tribes),

Patel, Shri Rajeshwar (Muzaffarpur cum
Darbhanga).

Patel, Shrimati Maniben Vallabhbhaj
(Kaira South).

Pateria, Shri Sushi] Kumar (Jabalpur
North).

Patil, Shri P. R. Kanavade (Ahmednagar
North), -

Patil, Shri S. K. (Bombay City—South),

Patil, Shri Shankargauda Veeranagauda
(Belgaum South).

Patnaik, Shri Uma Charan (Ghumsur),

Pawar, Shri Vyankatrao Pirajirao (South
Satara).

Pillai, Shri P. T. Thanu (Tirunelveli).

Pocker Saheb, Shri B. (Malaopuram),

Prabhakar, Shri Naval (Outer Delhi—
Reserved—Sch, Castes),

Punnoose, Shri P. T. (Alleppey).

' R

Rachiah, Shri N. (Mysore—Reserved—
Sch, Castes).

Radha Raman, Shri (Delhi City).

Raghavachari, Shri K. S. (Penukonda).

Raghavaiah, Shri Pisupati Venkata (On-
gole).

Raghubir Sahai, Shri (Etah Distt.—North-
East cum Budaun Distt—East),

Raghubir Singh, Choudhary (Agra Distt,—
East),

Kaghunath Singh, Shri (Banaras Distt.—
Centrall,

Raghuramaish, Shri Kotha (Tenali),

Rahman, Shri M. Hifzur (Moradabad
Distt.—Central).

Raj Bshadur, Shri (Jaipur-Sawai Madho-
pur).

)
Rajabhoj, Shri P, N, Sholapur—Reserved
—Sch. Castes).
Ramachander, Dr. D. (Vellore).
Ramanand Shastri, Swami (Unnao Distt. cum
Rae Bareli Distt.—West cum Hardoi
Distt,—South-East—Reserved—Sch. Castes
Ramananda Tirtha, Swami (Gulberga).
Ramasami, Shri M. D. (Arruppukkottai),
Ramaseshaiah, Shri N. (Parvathipuram).
Ramaswamy, Shri P. (Mahbubnagar—
Reserved—Sch. Castes).
Ramaswamy, Shri 8. V. (Salem).

Ram Dass, Shri (Hoshiarpur—Reserved
—Sch. Castes).

Ramnarayan  Singh, Babu (Hazaribagn
West),

Ram Saran, Shri (Moradgbad Distt—
West).

Ram Shankar Lal, Shri (Basti Distt.—
Central-East cum Gorakhpur Distt,—
West).

Ram Subhag Singh, Dr. (Shahabad South)”
Ranbir Singh, Ch. (Rohtak),
s 7 = b e
Rane, Shri Shivram Rango (Bhuseval).
Ranjit Singh, Shri (Sangrur).
Rao, Dr. Ch. V. Rama (Kakinada),
Rao, Shri B. Rajagopala (Srikakulam).
Rao, Shri B. Shiva (South Kanara—South)
Rao, Shri Kadyala Gopala (Gudivada).
s Vovity a4 m (Rajahmundry
Rao, Shri Kondru Subba (Eluru-Reserved
—Sch, Castes).
Rao, Shri P.. Subba (Nowrangpus),
Rao, Shri Pendyal Raghava (Warangal).
Rao, Shri Rayasam Seshagiri (Nandyal)
Rao, Shri T. B. Vital (Khammam),
Raut, Shri Bhola (Sgn.“u).gn Champaran
Razmi, Shri Ssid Ulsh Khea (Schere)



¢ Vil )

R—conta.

Reddl, Shri B. Ramachandra (Nellore).
Reddi, Shri C, Madhao (Adilabad).
Reddi, Shri Y. Eswara (Cuddapsh).
Reddy, , Shri Baddam Yella (Karim-
Reddy, Shri K. Janardhan (Mahbubnagar).
Reddy, Shri Ravi Nerayan (Nalgonds),
Reddyj Shri T. N. Vishwanatha (Chit-
Richardson, Bishop John (Nominated—
man and Nicobar Islands),

Rishang Keishing, Shri (Oute: Manipur
—Reserved—Sch, Tribe bes).

Roy, Dr. Satyaban (Uluberis).
RoﬁwSh;i Bishwa Nath (Dcoria Distt.

Rup Narain, Shri (Mirzapur Distt. cum
&nnn Reserved—Sch,

Distt,—' ]
Caaten.{ istt,—West:
s
Saha, Shri
North-West) Meghnad (Calcutta-

&ax;u)sm Syamnandan (Muzaffarpur

Sahu, Shri Bhagabat (Balasore),

Sahu, Shri Rameshwar (M zaffarp
Darbhanga—Reserved— ) Cuul:).m

Saigal, Sardar Amar Singh (Bilaspur).

Saksena, Shri Mohanlal ucknow Distt:
cum ,Ba Banki Distt.).

Saksena, Shri Shibban Lal (Gorakhpur
Distt.-North)

Samanta, Shri Satis Chandra (Tamluk).

Sanganna, Shri yggada-Phulbani—
Reserved—Sch, Tnb% B

Sankarepandian, Shri M. (Senkaransyinar-
kovil),

Sarmah, Shri Debeswar (Golaghat-Jorhat).
Satish Chandra, Shri (Bareilly Distt.—South),

Satyawadi, Dr. Virendra Kumar (Karnal
—Reserved—Sch, Castes).

Sen, Shri Phani Gopal (Purnea Central),
Sen, Shri Raj Chandra (Kotah-Bundi),
Sen, Shrimati Sushama (Bhagalpus South).
Sewal, Shri A, R, (Chamba-Sirmur),
8hah, Her Highness Rajmata Kamlendu
Mati (Garhwal Distt,—~West aem Tehri
ﬁ!{.h"ﬂ Distt. aon Bijnor Distt.—Nozth,)

Shah, Shri Chimanlal Chakubhai (Gohil-
wad-Sorath).

Shah, Shri Raichand Bhai N. (Chhind-
wara).

Shahnawaz Khan, Shri (Meerut Distt.
—North-East).

Shakuntala Nayar, Shrimati (Gonda Distt.
—West),

Sharma, Pandit Balkrishna (Kanpur Distt.
—South cum EKtawah Distt.—East),

Sharma, Pandit Krishna Chandra (Meerut
Distt.—South).

Sharma, Shri Diwan Chand (Hoshiarpur).

Sharma, Shri Khushi Ram (Meerut Distt.
—West).

Sharma, Shri Nand Lal (Sikar).
Sharma, Shri Radha Charan (Morena-
Bhind).

Shastri, Shri Algu Rai (Azamgarh Distt.
—Bast cum Ballia Distt,—West).
Shastri, Shri Bhagwan Durtt (Shahdol Sidhi)

Shastri, Shri Raja Ram (Kanpur Distt.—
Central).

Shivananjappa, Shri M. K. (Mandya).

Shobha Ram, Shri (Alwar).

Shriman Narayan, Shri (Wardha).

Shukla, Pandit Bhagwaticharan
Bastar).

Siddananjappa, Shri H. (Hassan C.ha.lmn-
galur).

Singh, Shri C. Sharan (Surguja-Raigerh),

Singh, Shri Digvijaya Narain (Muzaffarpur
—North-East).

Singh, Shri Dinesh Pratap
Distt,—East).

(Durg-

(Bahraich

Singh, Shri Girraj Saran (Bharatpur-Sawai
Madhopur),

Singh, Shri Har Prasad (Ghazipur Distt.
—West).

Singh, L. Jogeswar (Inner Manipur),

Singh, Shri Mahendra Nath (Saran Cen-
tral).

Singh, Shri Ram Nagina (Ghazipur Distt,
—East owm Ballia Distt.—South-West),



8—comd,

Singh, Shri Tribhuan Narayan (Banarss
Distt.—RBast).

Singhal, Shri Shri Chand (Aligarh Distt.),

Sinha, Dr. Satyanarain (Saran East).

Sinha, Shri Anirudha (Darbhanga East).

Sinha, Shri Awadheshwar Prasad (Muzaffar-
pur East),

Sinha, Shri Banarsi Prasad (Monghyr Sadr
cum Jamui).

Sinha, Shri Gajendra Prasad (Palamau
cum Hazaribagh cum Ranchi),

Sinha, Shri Jhulan (Saran North).

Sinha, Shri Kailash Pati (Patna Central).

Sinha, Shri Nageshwar Prasad (Hazari-
bagh East).

Sinha, Shri S. (Pataliputra).

Sinha, Shri Satya Narayan (Samastipur
East).

Sinha, Shri Satyendra Narayan (Gaya
West).

Sinha, Shrimati Tarkeshwari (Patna East),

Sinha, Thakur Jugal Kishore (Muzaffar-
pur—North-West).

Sinhasan Singh, Shri (Gorakhpur Distt.—
South).

Siva, Dr. M. V. Gangadhara (Chittoor—
Reserved—Sch. Castes),

Snarak, Shri Nardeo (Aligarh Distt.—
Reserved—Sch. Castes).

Sodhia, Shri Khub Chand (Sagar).

Somana, Shri N. (Coorg).

Somani, Shri G. D. (Nagaur-Pali).

Subrahamanyam, Shri Kandala (Vizia-
nagaram).

Subrahmanyam, Shri Tekur (Bellary).

‘Subramania Chettiar, Shri T.A.M. (Dharma-
puri).

Sundaram, Dr. Lanka (Visakhapatnam).

Sundar Lal, Shri (Saharanpur Distt.-
West cum Muzaffarnagar Distt.—~North—
Reserved—Sch, Castes).

Suresh Chandra, Dr. (Aurangabad).

Suriya Preshad, Shri (Morena-Bhind—
Reserved—Sch. Castes).

ix )

Swami, Shri Sivamurthi (Kushtagi).

Swaminadhan, Shrimati Ammu (Dind
gul).
Syed Mahmud, Dr. (Champaran East)

T
Tandon, Shri Purushottamdas
bad Distt. (West)).
Tek Chand, Shri (Ambala-Simla).
Telkikar, Shri Shankar Rao (Nanded).
Tewarl, Sardar Raj Bhanu Singh (Rews).

Th.imma.hl:l, Shri Dodda (Kolar—Reserved—
Sch. Castes).

Thirani, Shri G. D. (Bargarh).

Thomas, Shri A. M. (Ernakulam).
Thomas, Shri A. V. (Srivalkuntam),
Tivary, Shri Venkatesh Narayan (Kanpur

Distt.—North cum Farrukhabad Distt.e=
South).

Tiwari, Pandit B. L. (Nimar).

Tiwari, Shri Ram Sahai
Datia-Tikamgarh).

Tiwary, Pandit Dwarka Nath (Saran South) ,

Tripathi, Shri Hira Vallabh (Muzaffar-
oagar Distt.—South),

Tripathi, Shri Kamakhya Prasad (Darrang),

Tripathi, Shri Vishwambhar Dayal (Unnso

Distt. ctom Rae Bareli Distt.—~West cum
Hardoi Distt.~=South-East).

Trivedi, Shri Umashanker  Muljibhat
(Chittor).

[Allaha-

(Chhatarpur-

Tulsidas Kilachand, Shri (Mchsana West).

Tyagi, Shri Mahavir (Dchra Dun Distt.
cum Bijnor  Distt.—North-West oow
Saharanpur Distt.—West).

U

Ulkey, Shri M. G. (Mandla-Jabalpur—
South—Reserved—Sch. Tribes).

Upadhyay, Pandit Munishwar Dutt (Par-
tapgarh Distt.—East),

Upadhyay, Shri Shiva Dayal (Banda Disut.
aum Fatehpur Distt,).

Upadhyays, Shri Shiva Datt (Satna)



v

Vaishnav, Shri Hanamantrae Ganeshrao
(Ambad).

Vaishys, Shri Muldas Bhuderdas (Ahme-
dabad—Reserved—Sch. Castes).

Vallatharas, Shri K. M. (Pudukkottai),

Varma, Shri B. B. (Champaran North).

Varma, Shri Manik Lal (Tonk).

Veeraswamy, Shrd V. (Mayuram—
Reserved—Sch. Castes).

Velayudhan, Shri R. (Quilon cum Mavelik-
kara—Reserved—Sch., Casted).

Venkataraman, Shri R. (Tanjore).

Verma, Shri Bulaqi Ram (Hardoi Distt.—
North-West cum  Farrukhabad Distt,.—
East cum Shahjashanpur Distt.—South—
Reserved—Sch, Castes).

( )

Verma, Shri Ramji (Deoria Distt.—Bast).

Vidyalankar, Shri Amarnath (Jullundur).

Vishwanath Prasad, Shri (Azamgarh Distt.—
West—Reserved—Sch. Castes).

Vyss, Shri Radhelal (Uijjain).
w

Waghmare, Shri Narayan Rao (Parbhani).

Wilson, Shri J. N. (Mirzapur Distt. cum
Banaras Distt.—West),

Wodeyar, Shri K. G. (Shimoga).

z

Zaidi, Col. B. H. (Hardoi Distt,.—North-
West cum  FParrukbabad Distt,—East
cum Shahjshanpur Distt.—South).
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Shri M. Ananthasayanam Ayyangar (Chairman)
Shri Hari Vinayak Pataskar.
Shri Satya Narayan Sinha.
Pandit Munishwar Dutt Upadhyay.
Shri Dev Kanta Borooah.
Shri R. Venkataraman.
Shri Tekur Subrahmanyam,
Shri Nemi Chandra Kasliwal,
stri A. K. Gopalan.
Shri J. B. Kripalani,
Shr: S. S. More.
Shri Frank Anthony.
Shri Nemi Saran Jain,
Shri Ram Sahai Tiwari.
Shri Lakshman Singh Charak.
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Commitiee on Absence of Members from the Sittings of the Houss

Shri Ganesh Sadashiv Altekar  (Chasrman)
Shri Ganeshi Lal Chaudhary.

Shri Ram Shankar Lal.

Shri B. L. Chandak.

Shri Paidi Lakshmayya,

Shri Mahendra Nath Singh,

Shri Shivcam Rango Rane.

Shri Fulsinhji B. Dabhi.

Shri Bhagwat Jha Azad,

Shri Ram Dass.

Shri U. M. Trivedi,

Her Highness Rajmata Kamlendu Mati Shah,
Shri C. R, Chowdary.

Shri K. M. Vallatharas.

Shri Vijneshwar Missir,

Committes on Assurance:

Shrimati Sucheta Kripalani (Chasrman)
Shri Jaswantraj Mehta,

Shri T. B. Vittal Rao,

Shri K. A, Damodara Menon.
Shri A. E. T. Barrow.

Shri Anirudha Sinha.

Shri Radha Charan Sharma.
Shrimati Tarkeshwari Sinha.
Pandit Krishna Chandra Sharma.
Shri C. P. Matthen.

Sardar Igbal Singh.

Shri Basanta Kumar Das.

Shri Bhupendra Nath Misra.
Shri R. Venkataraman.

Pandit Lingaraj Misra.

Committee on Offices of Projit

Pandit Thakur Das Bhargava (Chairman)
Shri V. B. Gandhi.

Shri S. V. Ramaswamy.

Shri K. Raghuramaiah,

Shri Vishambhar Dayal Tripathi,
Shri R. V. Dhulekar,

Shri Anirudha Sinha,

Shri S. S. More,

Shri Kamal Kumar Basu.

Shri N. Ramaseshaiah,

Shri M. Govinda Reddy.

Kazi Karimuddin.

Shri Amolakh Chand.

Prof. G. Ranga.

Shri Rajendra Pratap Sinha.
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Shri Kotha Rughuramaish  (Chairman)
Shri Shiva Datt Upadhyaya.
Shri K. T. Achuthan,

Shri Sohan Lal Dhusiya,

Shri S. C. Deb.

Shri Liladhar ]oshi.

Shri U. R. Bo ;awat.

Shri Jethalal Harikrishna Joshi,
Shri Ramraj Jajware.

Shri Resham Lal Jangde.

Shri P. N. Rajabhoj.

Shri P. Subba Rao.

Shri Anandchand.

Dr. Ch. V. Rama Rao.

Shri Ramiji Verma.

Commitiee on Private Members Bllls and Resolution

Shri M. Ananthasayanam Ayyangar (Chafrman)
Shri P. Natesan.
Shri Raghunath Singh
Shri Nageshwar Prasad Sinha.
Shri Ganesh Sadashiv Altekar,
Shri Goswamiraja Sahdeo Bharati,
Shri Narendra P. Nathwani.
Shri Radheshyam Ramkumar Morarka,
Shrimati Ila Palchoudhuri.
Shri N. Rachiah.
Dr. Natabar Pandey,
Shri Bhawani Singh.
Shri T. B. Vittal Rso,
Shri C. Madhao Reddi.
Shri N. Sreckantan Nair.
Gommittee on SubordinatelLegislarion
Shri N. C. Chatterjee  (Chairman)
Shri S. V. Ramaswamy.
Shri N. M. Lingam,
Shri A. Ibrahim. .
Shri Hanamantrao Ganeshrao Vaishnav,
Shri Tek Chand.
Shri Ganpati Ram,
Shri Nandlal Joshi.
Shri Diwan Chand Sharma,
Shri Hem Raj.
Shri H. Siddananjappa.
Dr. A Krishnaswami,
Shri Tulsidas Kilachand.
Shri Hirendra Nath Mukerjee,
Shri M. S. Gurupadaswamy.
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Bstimates Committes

Shri Balvantray Gopaljee Mehta (Chairman)
Shri T. Madiah Gowda.

Shri Amarnath Vidyalankar,
Shri Lalit Naryan Mishra.

Shri M, R. Krishna,

Dr. Ram Subhag Singh.

Shri Raghavendrarao Srinivasrao Diwan.
Shri Satis Chandra Samanta,
Shri Nageshwar Prasad Sinha,
Col. B. H. Zaidi.

Shri Rohanlal Chaturvedi

Shri Venkatesh Narayan Tivary,
Shti Govind Hari Deshpande.
Shri B. L. Chandak.

Shrimati B. Khongmen,

Shri Jethalal Harikrishna Joshi.
Shri B. S. Murthy,

Shri K. S. Raghavachari.

Shri C. R. Chowdary.

Shri V. P. Nayar

Shri Bhawani Singh.

Shri P. N, Rajabhoj.

Shri Vishnu Ghansshyam Deshpande.
Shri P, Subba Rao,

General Purposes Cownm'tce

Shri G. V. Mavalankar (Chairman)
Shri M. Ananthasayanam Ayyangar.
Pandit Thakur Das Bhargava.
Sardar Hukam Singh.

Shri Upendra Nath Barman,

Shri Prank Anthony.

Shrimati Renu Chakravartty.
Shrimati Sushama Sen,

Shri B. G. Mehta,

Shri V. B. Gandhi.

Shri Satya Naryan Sinha.

Shri N. C. Chatterjee,

Shri Kotha Raghuramaiah.
Shrimati Sucheta Kripalani,

Shri G. S, Altckar,

Shel U. S. Malligh,
Shri A, K. Gopalan.
Shri Tulsidas Kilachand.
Shri J. B. Kripalani.
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Shri Uma Charan Patnaik,
Dr., A, Krishnaswami,

House Committes

Shri U. Srinivasa Malliah (Chasrman)
Shri Birbal Singh.

Shri Radba Charan Sharma,

Shri George Thomas Kottukapally.
Shri Digvijaya Narain Singh.

Shri Krishnacharya Joshi.

Shri N. Somana,

Shri Bhupendra Nath Misra.

Shri N. D. Govindaswami Kachiroyar.
Shri Raj Chandra Sen.

Shri K. Ananda Nambiar,

Shri M. S. Gurupadaswamy,

Joint Committee on the Salariss and Allowances of Members of Parliament

Shri Satya Narayan Sinha (Chairman)
Shri Bhagwat Jha Azad.
Shri U, Srinivasa Malliah.
Shri Diwan Chand Sharma.
Shri Jagannath Kolay.

Shri Govind Hari Deshpande.
Shri Nemi Chandra Kasliwal.
Shri N, C. Chatterjee.

Shri P. T, Punnoose,

Shri Asoka Mehta,

Begam Aizaz Rasul

Shri H. C, Dasappa.

Shri D. Narayan,

Shri H, C, Mathur

Shri R, P, N, Sinha,

Library Commiites

Shri M. Ananthasayanam Ayyangar (Chairman)
Shrimati Sucheta Kripalani,

Shri M. L. Dwivedi.

Shri Uma Charan Patnaik,

Shri M. D. Joshi,

Shri Hirendra Nath Mukerjee,

Shri V. N, Tivary.

Shri V. K. Dhage.

Prof. R.D. Sinha Dinkar.

Shrimati Seeta Paramanand.
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Shri V, B. Gandhi (Chairman)
Shri U. Srinivasa Malliah,

Shri Kamal Kumar Basu,

Shri Ramananda Das.

Shri Awadheswar Prasad Sinha,
Shrimati Ammu Swaminadhan,
Shri S. V. Ramaswamy.

Shri K. G. Deshmukh,

Shri Balwant Sinha Mehta,
Shri C. D. Pande.

Shri Diwan Chand Sharma.
Shri Y. Gadilingana Gowd.
Shri Uma Charan Patnaik.

Shri V. Boovaraghasamy,

Dr. Indubhai B. Amin.
Shrimart Violet Alva,

Diwan Chaman Lall.

Shri Ram Parshad Tamta

Shri P. S. Rajagopal Naidu,
Shri Mohammad Valiulla. -
Shri V. K. Dhage.

Shri B. C. Ghose.

Rules}Commmirtes

Shri G. V. Mavalankar (Chairman)
Shri M. Ananthasayanam Ayyangar.
Pandit Thakur Das Bhargava.

Shri Satya Narayan Sinha.

Shri N. Keshavaiengar,

Shri Shivram Rango Rane.

Shri Ghamandi Lal Bansal,

Shri Khushi Ram Sharma.

Shri Kotha Raghuramaiah,

Shri Satis Chandra Samanta.

Dr. N, M. Jaisoorys.

Shri N. C. Chatterjee,

Shri Bhawani Singh.

Shri Kamal Kumar Basujj

Shri K. S. Raghavachari,
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GOVERNMENT OF INDIA
Members of the Cabinet

Prime Minister and Minister of External Affairs and also in-charge of the Depart-
ment of Atomic Energy—Shri Jawaharlal Nehru.

Minister of Education and Natural Resources and Scientific Research—Mau-
lana Abul Kalam Azad.

Minister of Home Affairs—Pandit Govind Ballabh Pant.

Minister of Communications—Shri Jagjivan Ram,

Minister of Health—Rajkumari Amrit Kaur.

Minister of Finance—Shri C.D. Deshmukh.

Minister of Planning and Irrigation and Power—Shri Gulzarilal Nanda.

Minister of Defence—Dr. Kailas Nath Katju. '

Minister of Commerce and Industry and Iron and Steel—Shri T. T.

Krishnamachari.

Minister of Law and Minority Affairs—Shri C.C. Biswas.
Minister of Railways and Transport—Shri Lal Bahadur Shastri,
Minister of Works, Housing and Supply—Sardar Swaran Singh.
Minister of Production—Shri K. C. Reddy.

Minister of Food and Agriculture—Shri Ajit Prasad Jain.
Minister of Labour—Shri KhandubhaiDesai.

Ministers of Cabinet Rank (but not members of the Cabinet).
Minister of Parliamentary  Affairs—Shri Satya Narayan Sinha.
Minister of Defence Organisation—Shri Mahavir Tyagi.
Minister of Information and Broadcasting—Dr. B, V. Keskar.
Minister of Commerce—Shri D. P. Karmarkar.
Minister of Agriculture—Dr, Panjabrao S. Deshmukh.
Minister in the Ministry of External Affairs—Dr. Syed Mahamud.
Minister of Legal Affairs—Shri Harl Vinayak Pataskar,
Minister of Natural Resources—Shri K. D. Malaviya.
Minister of Revenue and Civil Expenditure—Shri M. C. Shah.
Minister of Revenue and Defence Expenditure—Shri Arun Chandra Guha,
Minister of Rehabilitation—Shri Mehr Chand Khanna.
Minister of Industries—Shri Nityanand Kanungo.

Deputy Ministers

Deputy Minister of Communications—Shri Raj Bahadur,

Deputy Minister of Defence—Sardar S. S. Majithia.

Deputy Minister of Home Affairs—Shri B. N. Datar.

Deputy Minister of Labour—Shri Abid Ali.

Deputy Minister of Rehabilitation—Shri J. K. Bhonsle.

Deputy Minister of Railways and Transport—Shri O. V. Alagesan.
Deputy Minister of Health—Shrimati M. Chandrasekhar.

Deputy Minister of External Affairs—Shri Anil Kumar Chanda,
Deputy Minister of Food and Agriculture—Shri M. V. Krishnappa,
Deputy Minister of Irrigation and Power—Shri Jaisukhlal Hathi,
Deputy Minister of Produttion—Shri Satish Chandra.

D:paiy Ministzr of Plaaning—Shri Shyaman Nandan Mishra,
Deputy Minister of BEducation—Dr. K. L. Shrimali.
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Parlinmentary Secretaries

Parliamentary Secretary to the Minister of External Affairs—Shrimati Lakshmi
N. Menon.

Parliamernitary Secretary to the Minister of Railways and Transport—Shri
Shahnawaz Khan,

Parliamentary Secretary to the Minister of External Affairs—Shri Jogendra
Nath Hazarika.

Parliamentary Secretary to the Minister of Finance—Shri B. R. Bhagat.

Parliamentary Secretary to the Minister of Productioo—Shri Rajaram  Gir-
dharilal Dubey.

Parliamentary Secretary to the Minister of External Affairs—Shri Sadath Ali
Khan, '

Parliamentary Secretary to the Minister of Information & Broadcasting—
Shri G, Rajagopalan.

Pacliamentary Secretary to the Minister of Education—Dr. Mono Mohan Das.
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First day of the Eleventh Session of First No. 1
Parliament of India

LOK SABHA
Monday, 215t November, 1955

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER (SHRI G. V.
MAVALANKAR) in the Chair]
MEMBERS SWORN

7. Shri Paresh Narh Kayal (Basirhat).
2. Shri Bansilal Lohadia (Jaipur).

3. Shri Badri Dau Pande (Almora Distt.-.

North East).
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Bhakra Nangal Project

*3, Sardar Hukam Singh: Will the
Minister of Irrigation Power be
pleased to rcfer to the reply given to Un-
starred Question No. 969 on the 16th
September, 1955 and state:

(a) the cncrﬂy that would be released
after the installation of the units at the
Bh;km Dam and Nangal Power Houses;
an

(b) the quantity of the firm power
potential of the Bhakra reservoir ?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) The firm
power that will be available on completion
of the 5 units at Bhakra and 6 units at
Nangal would be 332,000 K. W.

(b) With co-ordinated operation of the
Bhakra and the Nangal Power Houses, the
firm power potential of the Bhakra Nangal
project is 365,000 K. W. at 100% load factor
or 608,000 K. W. at 60% load factor.

Sardar Hukam Singh: Has eny
estimate been made as to what pereentage of
this power generated would be used near-
about the dam for industrics likely to be put
up there and what percentage would flow
off for the other States?

Shri Hathi: No estimate about the
percentage has been worked out. But
162,000 K. W. will be used for the fertilizer
factory and the rest will be used for other
industrics etc,

Sardar Hukam Singh: May I know
whether any plan has been prepared as to
what portion of this energy would be avail-
able for agriculiural purposes and rural
industries ?

Shri Hathi: The load survey is being
unclmal_r.en.

Shri Meghnad Saha: May I know
what-amount of secondary power is likely
to be generated in Bhakra-Nangal ?

Shri Hathl: The total firm power Is
going to be, as I said, 608,000 K.W.

21 NOVEMBER 1855
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Sardar Igbal Singh: May I know
the reason why the original scheme of ten
units was changed to nine units ?

Shri Hathi: The reason is we arc
going to have a fertilizer factory there which
will consume power at 100 per cent load
factor. That means if the power where
to be utilised ar 60 per ¢ent load factor,
40 ﬁ' cent will be saved. But as one
machine will run continuously it will not be
necessary to have ten units. It will be
cconomical to have nine instead of ten e s,

Government Residential Accommodation

in Delhi

*3. Shri V. P. Nayar: Will the Minis-
ter of Works, Housing and Supply
be pleased to state :

(a) the total number of houses under the
control of Government for the residential
use of Cenrral Government employees im
Delhi and New Delhi; and

(b) the number of badminton, volley-
ball, basketball, football and hockey courts
and cricket pitches laid uptil now for the usc
of Government employees living in these
qu.mers?t

d'l'hs: ::llnil(ter of Ysl'orh, Hs?ulln;
an upply (Sardar Swaran :
(a) The total number of houscs inn'{}'-c
general pool for allotment to employees of”
the Central Government in Delhi and New
Delhi is 16,462.

(b) Nil, but provision is made for play-
grounds and open spaces as a part of the
general development in newly developed
areas where houses for Government Ser-
vants are put up.

Shri V. P. Nayar: Is it a fact that
while the houses for Class I officials have
sceveral tennis  courts, cach laid at a cost of
several hundred rupees, the entire colonies,
for Class III and Class IV cmployees,
especially at Vinay Nagar and Lodi Coleny,
have practically no arrangement cven for
badminton ?

Sardar Swaran Singh: Governmen)
does not maintain any fennis court evemns
for Class I employees. There may be some
clubs.

Shri V. P, Nayar: May I know
whether it is pot a fact that rennis courts
have been laid at the cost of Government
in residences of Class I cmployees, each.
costing some hundred rupees-—npot now but
before ?

Sardar Swaran h: If in the
courtyard of the houses of the occupants
there arc any arrangements for tennis court,
that does not mean that Government has
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-made any specific provision in thar regard
for the general use of government scrvants.

Shri V. P. Nayar: In view of the
importance of regular physical exercise
to maintain health and also in view of better
health bzing conducive to better work, may
I know whether Government have taken
Aany steps to cnsure that whoever wants to
play a game regularly and is in government
service has (i1 : facilities at the place where
he is given an official residence ?

Sardar Swaran Singh: [ think it is
a very desirable suggestion not only for
government scrvants but for non-govern-
ment scrvants also, and Delhi with its
population of over a million and a half does
require such facilities. But on the point
whether government servants as a class
should be above others T have doubts.

Shri Bogawat: May [ know if the
out-houses aitached to bungalows, seven
thousand in number, which were unau-
thorisedly rented by government employecs
have all been vacated or there are still some
such out-houses which have not yet been
vacated ?

Sardar Swaran Singh: That does
mot arise out of this question which relates
to playgrounds.

Karachi Industries Fair

*s. Shri Bogawat: Will the Prime
Minister bc pleased to state:

~ () whether it is a fact that there was
picketing, stone-throwing and demonstra-
‘tion with some to the Indian stall
in the Industries Fair at Karachi, held in
‘October, 1955:

(b) if so, the extent of damage and the
«causes of such unruly acts;

(c) whether India made any protest
against these violent acts; and

(d) if so, the reply of the Pakistan
‘Government received in this regard ?

The Deputy Minister of External
g,ﬂ'lll'l (Shri Anil K. Chanda): (a) Yes,
ir,

(b) Neon lights outside the Indian
pavilion and some glass panes of ventilator
-were smashed as a result of stone-throwing
by some of the demonstrators. The extent

damage caused was about Rs. 300/-
Demonstrations were staged in front of the
Indian pavilion to protest against the exhi-
bition init of a map of India showing Jammu
and Kashmir Statc as part of India.

(c) and (d). Our High Commissioner in
Pakistan had several discussions on this
subject with the Pakistan Government,
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Some persons were arrcsted by the Pakistan
Government in the course of the demonstra-
tions,

Shri Bogawat : May I know whether
itis a fact that the unruly elements there
had snatched away the Indian map and there
was very little protection ?

Shri Anil K. Chanda: The map
was not snatched away. It was a very
big map, 10 feet in length and breadth.

Shri B. S. Murthy: May I know
whether the persons arrested are being
proceeded against in the court of law ?

Shri Anil K. Chanda: They were

mcuted; but they were let off by the
strate,

ShriBarman: May I know how our
nationalsin Karachi reacted to  these
demonstrations ?

Shri Anil K Chanda: They behaved
with great dignity and calmness.

Mr. Speaker: Shri Kasliwal.

Shri Badri Datt Pande: Has the
Pakistan Government expressed regret....

Mr. Spu.hﬂ Order, order. I have
called Shri Kasliwal.

Shri Kasliwal: May I know whether
our High Commissioner had any discussions
with the Pakistan t,and whether
Government have any information as to
whether the Government of Pakistan took
any steps to stop these unruly and unseemly
demonstrations ¢

Shri Anil K. Chanda: There were
police guards before the pavilion, and on
several occasions they ¢ a lathi charge
on the demonstrators.

Shri Badri Datt Pande rose—

Flood Relief

*6. Chaudhri Muhammed Shaffee:
Will the Prime Minister be pleased to
state:

() the total relief given to India by the
foreign countries for the flood victims since
the st July, 1955, country-wise ;

(b) the kind of relief given;

(c) whether it has been distributed;
and

fmgd) if so, the procedure adopted there-

The Deputy Minister of External
Affaire (8hri Anil K. Chanda): (2) and
(b). A statement showing contributions
received in cash from foreign ocountries
(including Indigns overseas) for relief of
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flood victims, since 1st July, 1955, is placed
on the Table of the House [See Appendix
I, annexure No.2).  Similar information
in respect of contributio~sin ki d is being
collected and will be laid 0 1 the Table of the
House in due course.

(c) and (d). These contributions have
been received either by the Prime Minister’s
National Relief Fund or by the Indian
Red Cross Socicty. Cash grants are made
from the Prime Minister’s Fund to Gover-
nors or Chief Ministers of States and it is
the responsibility of those States to utilize
them to the best advantage. The Indian
Red Cross Society uses its own machinery
for distribution of grants and contributions
in kind as well as the machinery of the states,

Shri 8. N. Das: May I know whether
all the contributions that have been received
for the relief of flood-affected areas in
Iadia have been in response to the appeal
made by foreigners, or whether any appeal
on behalf of India has been made by any
Indians there ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): Appeals in some countries have
been made by the local Indian population,
but generally most of these monies have
been received from governments, They
came to know of the distress in India and,
therefore, they sent their contributions,

Shri S. N. Das: Did any person from
India make aqg appeal in foreign countries
for such relief

Shri Jawaharlal Nehru: Not that
I am aware of.

Shri S. C. Samanta: May I know
whether institutions other than those names
by the hon. Minister are receiving this
relief from foreign lands, and is there any
comment in any newspaper that the amounts
are being distributed on communal lines ?

Shri Jawaharlal Nehru: 1 really do
not know how [ can answer that question—
whether any inatitution in India has received
relief or not. For the moment, I can think,
of mone. There may be some, but anyhow
so far as I know, no large sums have been
received by any other institution,

ShriJaipal Singh: It bas been stated
thst, in some instances, the contributions
are given to the Governors and in others,
to the Chief Ministers, May I know what
are the circumstances which discriminate
this form of handing over funds?

Shri Jawaharlsl Nehru: Therc arc no
particular  circumstances.  Sometimes,
they are given to both in a particular State.
It just depends on who happens to be in
charge in a particular State in regard to that.
For instance, take a State like Assam. A
big fund was started by the Governor
ther: during the earthquake relief time
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and that continued. So they deal with the
Governor; they deal with the Chief Minis-
ter there too. .

Saigon Incidents

*7. Dr. Satyawadi: Will the Prime
Minister be pleased to refer to the reply
given te Starred estion No. 2143
on the 26th September, 1955 and state
whether compensation for damage done to
the International Commission in Victnam
during the Saigon riots on the 20th July,
1955 has been paid?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): The
Government of South Vietnam, to whom
the French High Command had forwarded
the International Commission’s claim,
have paid a total sum of Piastres 1,143,716
(Rs. 155,668 approx.) to the Commission
for loss or damage to person or belongings.
Payments made to Indian personnel amount
to Piastres 658,796 (Rs. 87,840 approx.)

Coal Commission

_*8, Shri T. B. Vittal Rao: Will the
Minister of Production be pleased to state:

(8) whether any decision has since been
arrived at on the recommendation of the
Estimates Committee as contained in para
26 of their Fificenth Report, about the loca-
tion of the Codl Commission at Dhanbad
or Asansol ; and

(b)if not, the reasons for the
delay ?

The Deputy Minister of Production
(Shri Satish Chandrs): (a) and (b). The
question of establishing a Coal Commission
is under consideration. The location of its
headquarters can only be considered at a
later stage.

Shri T. B. Vittal Rao: In view of the
fact that due to large-scale transport bottle-
neck in respect of coal, the location of such
an office near the region of Dhanbad or
Asansol would be desirable, may I know
when a decision in this connection is likley
to be arrived at?

‘Shri Satish Chandra: The hedd-
uarters of the Eastern Railway and the
th Eastern Railway—in whose jurisdic-
tion the coal ficlds are situatedw—arc in
Calcutta, and it would be more convenient
10 make and co-ordinate the lmurt
arrangements in Calcutta than it w be
in Dhanbad or Asansol.

Shri K. K. Basu: May 1 know how
long this matter is under consideration and
when the Government expect to arrive at
a final decision ?
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Shrl Satish Chandra: The Report
of the Estimates Committee was presented
to the House towards the end of September.
This involves large issues of policy; the
matter is being considered expeditiously.

Regional Stationery Depots

*9. Pandit D. N. Tiwary: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether there is a proposal to n
some Regional Stationery Depots to Mﬁu
supply of stationery articles to offices;

(b) if so, the number of such depots

already opened or proposed to be opened
and their locations;

(c) the trans and other charges
likely to be saved by starting the depots at
the various places; and

(d) the cnpiﬁ,i likely to be invested ?

The Minister of Works, Housing and
Su; &Iy (Sardar Swaran Singh): (a)
n.m:r ). For the present one onal sta-
tionery depot is being set up in New Delhi.
The question of ning simiwar depots at
E‘ombay and Ml.?r:.u will be considered

€r.

(c)and (d). A Statement givinq_ the
required information is placed on the Table
of the Lok Sabha [See Appendix I, Annex-
ure No. 3).

Pandit D. N. Tiwary: In the state-
ment, it is mentioned that there will be a
capital outlay of Rs. 8,00,000 in the case of
the depot in New Delhi. May I know what
expenditure will be incurred en the estab-
lishment ?

Sardar Swaran Singh: I have not
the break-up with regard to that expen-
iture. The major part of this capital out-
lay is on the new building that 1s under
construction.

Pandit D. N. Tiwary: May I.know
what difficulty is felt now, as a result of
which the proposal has been mooted for
opening lucg a depot for supplying station-
cry to offices ? '

Sardar Swaran Singh: A depari-
the woeking of the siionery ol peiiring
e W stationery an
organisation. They had rennmmcnﬁ
that as large quantities of stationery were
consumed in the offices in Delhi and
New Delhi, it would be a matter of conven-
lence if a depot could be started in  New
Delhi. Otherwise, the supplies from Cal-
curta take a pretty long time, and then trans-
port expenditure also is involved.

Shri Velayudhan: s it a fact that the
Government Offices in South—Indijs

in and other places—will have 1o
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wait for about three or four months for
getting pencils, papers, blottings etc. ?

__Sardar Swaran Singh: It is very
difficult for me to accept proposition
in a general way. But when supplies have
to be moved from Calcutta, 1t will certainly
take some time, and these where the
considerations which had prompted the
expert committee to recommend that a
depot could be started in Madras.

Karve Committee

*10. Shri Dabhi: Will the Minister
of Planning be pieased to state:

(s) whether Government have consi-
dered the recommendations of the Karve
Committee on Village and Small Scale
Industries; and

(b) if so, whether they have taken any
decision on the recommendations of the
Committee ?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) The Report of
the Karve Committee is still under oconsi-
deration.

(b) No decision has been taken on it so

Shri Dabhi: May I know the definite
time when the decision will be taken?

Shri S. N. Mishra: We hope to take
some view on the before the fina-
lisation of the drgft duging the nex
few weeks. °

Shri S. N. Das: May 1 know whether
the report is a unanimous one or Whether
there is difference of opinion on some
important subjects ?

Shri 8. N. Mishra: Sir, since the
report has been placed on the Table of
the House, the hon. Member will profit
by its study.

Shri S. C. Samanta: Masy [ know

recommended

whether the Committec has !
salt to be taken up as a small scale industry ?

Shri §S. N. Mishra: [ would 'ﬂ
draw the attention of the hon. Mem
to the report submitted.

Exodus frgm East Pakistan

*11. Shri % ¢
Will the Minister of utlnm
be pleased to state:

(a) whether the exedus of minoritics
from East Pakistan is increasing;

(b) whether this exodus is likely te
affect the economy of West Bengal;

(€)if so, the stepp  Government
propos; to take im the macter? :
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The Minister of Rehabilitation
Shri Mechar Chand Khanna): (a)
monthly influx which was on an
average less than 10,000 per month during
the year 1954, and over 22,000 per month
during the first eight months of 1955
showed a decline during September.
1955, to 10,966, It has, however, shown
an uj trend during October, rising
to 16,144.

(b) No. The mere exodus from East
Pakistan will not upset the econom
West Bengal. As, however, e
number of migrants have come into West

» its economy has been affected.

(c) Apart from the loans and grants
tltx_niw h“eBbe;;:ll made to the Gut:r;er?mmt
of West > mmu.la are con-
sideration for :eg.nb aton of displaced
persons in other States.

Joshi: May
I know what are the main reasons for the
exodus ?

Shri Mehr Chand Khanna: 1 would

request my colleague the Deputy Minister
for External Affairs to reply.

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): Several
on the floor of the House we have
stated what are the reasons. They are
economic distress as also the unfavourable
atmosphere for them to live in those places.

Shri Krishnacharya Joshi: pMay I
know whether 3&“ scheme has
been prepared .f? e rehabilitation of
these persons? %« :

Shri Mehr Chand Khanna : Apart

from the normal rehabilitation schemes

cfforts are being made to locate

land outside West , to set up indus-

tries and open new training and production
centres.

Shrimati Renu Chakravartty:
In view of the discussion we have had
at M.P’s Conference and the recommenda-
tion of the Rehabilitation Ministers® Con-
ference that the Chief Minister of West
Bengal would meer the Chief Minister of
East Pakistan, how far has that recom-
mendation been proceeded with and what
is the positdon now?

Shri Mehr Chand Khanna: No
special recommendation of that nature
was made by the Conference held at Dar-
jecling. What we decided at the Darjeeling
Conference was that certain steps like
better communications, trading facilities,
remitances and all that should be taken
into consideration. There was ne definite
recommendation that the Chief Minister,
West Bengal, should meet the Chief Minister
of East Pakistan. It was a suggestion
made by one of the Ministers.

Shri B. K. Das: May I know whether
the attention of the Government has been
drawn to the statement rmade by the Chief
Minister of East Bengal some time ago on
the occasion of the d¢: ! anniversary of the
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late Liaquat Ali Khan that it was omly the
false propaganda of the Indian press that
there has been any increase in the exodus?

Shri Mehr Chand Khanna: I have
not seen the statement; but, 1 do not
subscribe to it. reasons have been
very clearly stated by my hon. colleague.

Shri Meghnad Saha: May I know
whether the hon. Minister’s attention
has been drawn to a statement by myself
that there is enough land in the eastern
region and there is no need for sending
these people outside Bengal; and has he
enquired into the fact why refugee rehabi-
litation in Bihar and Orissa has been a
total and unqualified failure and why they
are going to commit the same mistake over
and over again?

Shri Mehr Chand Khanna : I hav
scen the statement issued by the
Member. It was published in the !
yesterday. This question has been di
cussed in the meetings of the S
Advi Committee as well as in ¢
informal meetings with Members of Parlia-
ment, at Calcutta. The premises on wtu;h
the hon. Member is working, I am afraid,
are not acceptable to me.

As regards the failures in Bihar and
Orissa, there have been various reasoms;
we have gone into them. In some cases,
the refugees have left on account of pressure
which has been brought to bear from out-
side; in cermain other cases, there have
been some defects in our rehabilitation
schemes too. Those defects are being
removed.

358

4

U. S. A, Trade Mission

*12, Shri Raghunath Singh: Will
the Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a six-man
U.S.A. ‘I'rade Mission came to India in
October,  1955; and

(b) if so, the outcome of their visit?

The Minister of Commerce (Shri
Karmarker): (a) Yes, Sir.

(b) The Mission has been sent by
the Government of the United States of
America in connection with their parti-
cipation in the Indian Industries Fair and
also to collect @:st-gfmd information about
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Co-ordination Board of Ministers

*t3. Shri L. N. Mishra: Will the
Minister of Irrigation and Power
be pleased 10 state:

(a) whether it is a fact, that a
meeting of the Co-ordination Board
of Ministers was held in Delhi in Octo-
ber 1955; and

(b) if so the important subjects
discussed and d:cisions arrived at?

The Deputy Minister of Irrigation '

and Power (Shri Hathi): (a) Yes, Sir.

. (b) A statement giving the required
informatien is laid on the Table of the
House [See Appendix I, annexure No. 4.

Shri L. N. Mishra: From the statement
Ifind that the Board has accepted the set-
ting up of the National Construction Cor-
poration. May I know the exact position
as regards the setting up of this Corporation ?

Slgri Hathi: A committee has been
appointed to work out the details as to
how this Corporation should be constructed,

what should be jts functions and such other
things.

Shri L. N. Mishra: As regards techni-
«al personnel, I want to know whether the
Committec of Ministers has been set up
and whether it has mer ever since ? What
‘happened to the decision of thar special
<ommittec ?

Shri Hathi: That commiticc has pot
yet met. It will be seen thar the meeting
of the Board was held only in October, 1955.

ShriL. N. Mishra: Withregard rtothe
surplus machinery lying at the different
River Vafley Projects, I want to know whe-
ther any concrete result has been achieved
as regards the transfer of surplus machinery
from onc project to another and. if so,
where ?

Shri Hathi: There is_a special direc-
torate working in the CWPC which gets
all the information about surplus machinery
from the different projects and frames lists
and circulates them to different projects
which require those machinery. As and
when they are required the transfer will be
made.

Shril S. N. Das: May I know whether
the committee that has been set up has been
asked to prepare a report before a fixed
titme ? -

Shri Hethi No rtime has been fixed
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*14. Shri Eswara Reddi: Will the
Minister of Commerce and Industry
be pleased to stare:

(a) whether it is a fact that the Central
Sericulture Board has eXpress-
ed itself against the import of silk
goods with a view to stabilise the prices
of silk in the country; and

(b) if so, the reactions of Government
in the matter?

The Minister of Commerce (Shri
Karmarkar): (a) No recent communication
from the Central Silk Board has been
received in this behalf. The import of
Silk fabrics has not been permitted since
July-December 1954, period.

{b) Does not arise.

Shri Eswara Reddi:r Muay [ know
for how many years this restriction on import
of silk will be continued ?

Shri Karmarkar: In fulure? It
is too much to ask and t0o much to say now.
We do not disclose future possibilities,

Shri Nanadas: Msy | know how and
to what cxtent the substitutes to silk like
rayon and other materials are competing
and what steps Government are taking
to avert undesirable competition?

Shri Karmarkar: Sir, it is a fact that
rayon is competing. Regurding the step
that we are taking, my hon. friend may as
well refer to the latest report of the Silk
Board whichis in the library of the
House, which gives full information.

Shri Nanadas: May [ kpow the
present sppply position of raw silk to the
handloom weavers ?

Shri Karmarkar: [ should like to
have notice.

National Industrial Development
Corporation

*15. Shri Gopal Rso! * Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 482 on the
16th August, 1955 _and state the de-
tails of the investigations made so far
by the National Industrial Develop-
ment  Corporation  into the  projects
relating to the manufacture of machine
tools, dicsel engincs and generators in

__tbe country ?

The Minister of Commerce and In-
dustry Iron Steel (Shri T. T.
Wﬂd }:.'I%: Natfonal l'ndl.mria‘.:
Development jon have cxpresse
the view th:: a deatailed i nvestigation should
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be made into the projects relating Lo these
industries at the meeting of the Board of
on the gth October, 1955.

Directors held :
Steps ar¢ being taken (0 sccurs suitable

experts for carrying ou: (h:ss inv.ostigations.

Shri Gopal Reo: In view of the impor-
tance of the matter to the whole country
are the Government prepared to take steps
to hasten the work?

Shri T. T. Krishnamachari: Y¢s, Sir;
Government is doing cverything within 1its
capacity. [ may add that in regard 10
the Machine Tool Industry the Government

i s to sel up a commiltec 10O
:nlgirr;u;g?:cthc ponsibr;litics of develop-
ing this industry having in view the fact
that we have certain information at our dis-
posal consequent on the survey cr)nducte_d
by a committec_appointed to consider this
purpose some time 8go.

Shri Valayudhan: May [ know whether
there is any proposal tu star( a new machine
tool industry in India?

Shri T. T. Kr ishnamachari: Yes
Sic; if it wrns out from the report of a
committee which we propose to constitute
that we would need more machine tools,
it may be that Government would start
manufacture of machine tools themselves
in the public scctor, and perhaps encourage
the starting in the private secror of such
machine tools as they can economically

manufacture.
Export Promotion Council for
Engineering Goods ;

*16. Shri Heda: Will the Minister
of (I.‘.omm and Industry be pleased
to state: -

(a) whether Government have set up
an Bxport Promotion Council for Engi-
neering goods;

() if so, its personncl}

(c) the body which was cntrusted with
this work so far; and

(d) the reasons for the serting up of
this council ?

The Minister of Commerce (Shri
Karmarkar): (a) Government have as-
sisted the trading and manufacturing interests
to set up an Export Promotion Council
for enginecring goods.

(b) A statemnent is placed on the Table
°§ thc].l-{oune. [See Appendix I, annexure
Wo. 5

(c) and (d). The object of setting up
this Council was to guide and promote the
wxports trade in enginecring goods. A
gatement showing the iopa tu be perfor-
med by this Council is laid on the Table
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of the House [See Appendix I, annexure
No. 5] There was no particular body
which was specifically entrusted with this
work prior to the formation of this Council.

Shri Heda: What arc the catcgories
of engineering goods which are finding good
markets or which have possibilities of finding
good markets and which are those countries
where we can find the markets?

_ Shri Karmarkar: Some of the enginee-
ring itergs which India offers for export
are bicycles and bicycle parts and accesso-
ries, incandescent lamps, steel furniture,

“steel structurals, etc.

Shri Heda: Onc of the objects of
setting up this Council is to study the indi-
vidual markets. May I know how many
countries have been studied and what
are the results?

Shri Karmarkar: The Council has
been sct up only recently» Regarding
the study of markets we did something
about it in our Ministry, but the Export
Council will look into the question as
time passes.

Shri Heda: May I have an idca of the
total cxports for the last two or three years ?

Shri Karmarkar: I may inform the
hon. Member that In dia’s annual export
of engincering goods is valued ar about
Rs. 4 crores.

Shri M. L. Dwivedi: Which of the
countries are buying our goods at present ¢

Shri Karmarkar: [ should like to
have notice.

Tea

*r7. Shri N. M. Lingam: Will the
Minister of Commerce and
be pleased to refer to the reply given to
Starred Question No. 2032 on the
218t September 1955 and state:

(a) the programme for increasing the
tea production during the Second Five
Year Plan; and

(b) the acreage proposed to be brought
under cultivation ?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). No specific
programme for increasing the production
of tea during the Second Five Year Plan
has yet been drawn up. It is estimated
that in the normal course 20,000 ta 25,000
acres of new areas may be brought under
cultivation during this period.

Shri N. M. Lingam: The tea
tion in Indilhllinthcplltbemneﬂjm gible
whereas other countries have been expand-
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ing it rapidly. In view of this situation,
what specific steps (Government propose
to take to give an incentive to expansion
of this cultivation ?

Shri Karmarkar: The steps to be
taken are under our consideration at the
moment. The scheme for expansion is
sertled by mutual consultation and we
find that the latitude that was given for
increasing cultivation of tea was not fully
availed of. During the regulation period
1950-55, out of the permission for 13,500
acres granted by Government, only 836
acres were planted.

Shri N. M. Lingam : Are we to under-
stand that Government have not bestowed
serious thought over this matter? In the
Second Five Year Plan we require a lot
of foreign exchange and even if these
schemes are commenced, the yield will only
be in the Third Five Year Plan period,
May I know whether Government will
come to early decisions in the matter?

The Minister of Commerce and
Indus and Iron and Steel (Shri
T. T. Krishnamachari): That is the
idea.

Shri Badri Datt Pande: Do Govern-
ment know that tea was a flourishing in-
dustry in Kamaon Hills? Would Govern-
ment enquire into those methods and revive
the system that was in force long ago?

Shri Karmarkar: [ think I shall
find that out and communicate it to the
House. :

Prefabricated Hoepital Bufldings

*18, Shri Gidwani: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether  Government  entrusted
the Reema Construction (;ompaorl:_y of
U. K. with the construction of nine
blocks of prefabricated hospital buildings;

(b) what was the amount of *‘over-
head” paid to the Company;

(c) whether the Public Accounts
Committec has observed that “the en-
tire scheme was ill-conceived ab imitio l’.ﬂd
that responsibility should be fixed”;
and

(d) if so, what action has been taken on
this r&ommendation ?

The Minister of Works, Housing and
Sapply (Sardar Swaran Singh): (a)
Yes, Sir.

(b) Rs. 2-66 lakhs.

(c) Yes, Sir.

(d) The matte vis ndzr consideration in
consultation with the M inistries of Health
and Finance.
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Shri Gidwani : Is it a fact that
the contract was given to the com-
pany without any formal agreement?
If so, why was a formal agreement not
entered into?

. Sardar Swaran Singh 3 A letter of
intent had been issued and the agree-
ment in its final form was drafted, but
there were certain items which were
not acceptable in it to the Government
as also to the company, and that final
agreement could never be finalised,

Shri Gidwani : Has the artention of
the Government been drawn to a remark
made by the Public Accounts Committee
in their Fifteenth Report that the normal
process of audit could not be applied
during the execution of the work as copies
of neither the letter of intent nor the
estimate, etc,, were furnished to Audit..
May I enquire why was it not done?

Sardar Swaran Singh : The Report
of the Public Accounts Committee was
received early in October 1955, and in
consultation with the Ministry of Finance
it  has been forwarded to the
Minister of Health for their consideration
and comments. Action on the report
will be finalised shortly.

Shri Gddwani: s it a fact that the amount
paid to the firm was almost double as
estimated by the Central Public Works
Department or what the work would have
cost has it been executed by traditional
methods ?

Sardar Swaran Singh : These are
matters of detail which have been mentioned
in the Rcport of the Public Accounts
Committee, and as I have already submitted
a new experiment was undertaken and the
matter was examined at a fairly high level
between the Minister of Finance and the
Minister of Health. It is a matter about
six years old. A certain loss did take place,
but that should be regarded as a loss which
sometimes does result in the case of new

experiments,

Shri Kelappan: May I know whether
the accounts of this company have been
finally settled ?

Sardar Swaran Singh: Not finally.
There is some dispute over some items with
the company.

Noa-Edible Oil

*y9. Shri Jhulan Sinhas 1 Will the
Minister of and Imdustry
be pleased to state:

the extent to which non-edible
.u(.i)amwuudinthe manufacture of
w-;hin( and wilet sosps in the ccuntry;
an
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(b) the steps taken or proposed to
be taken to popularise its use for the
above purpose ?

The Minister of Commerce (Shri
Karmarkar): (a) Precise information is
not available.

(b) It is understood that the All-India
Khadi and Village Industries Board have
plans to develop the cottage sector of the
.soap industry by utilising locally available
non-edible oils.

Shri Jhulan Sinha: May I know the
position  of th: availability of non-
.edible oil seeds and what portion of it
has been crushed for soap purposes?

Shri Karmarkar: Regarding the actual
uantities crushed from non-edible oils,
have not got the figures, but I understand
that neem seed could be good source for
oil from non-edible seeds,

Shri N. B. Chowdhury: May I know

whether cotton seed oil is non-edible ?

Shri Karmarkar: It is non-edible,
not non-audbile.

Shri A. M. Thomas: May I know
what is the cstimated quantity of edible
oil used in the manufacture of soaps and
w'lilgt proportion is covered by coconut
oi] ?

Shri Karmarkar: [ should like to
ask for notice.

"
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oY, aefaaw, sie, &1 KT Fwre-
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Mr, Speaker: Fas the target fixed for
the First Five Year Plan been reached ?

Shri T. T. Krishnamachari: I should
like to ask for notice.

Shri K. K. Basu: May I know whether
the Government has got any definite idea
about the shortage of steel in our country
till the new plants come into operation and
whether the import of steel from different
countries to cover up this shortage will be
under long-term agreements or under
agreements cntered into fromfyear to year?

Shri T. T. Krishnamachari: There
are two questions. As regards the estimate
of shortage, we are trying to make an esti-
mate from time to time. In regard to
making long-term agreements, I am not
quite sure if that would be a wise thing consi-
dering the fact that steel prices are now at
their peak.

Shri T. B. Vittal Rao: In view of the
fact that “Thomas’ steel is available in the
Continent and is ‘cheaper by 25-30%er cent
and that it can be used by the railways,
have Government any scheme for importing
this steel ?

Shri T. T. Krishnamachari: So far
as ‘Thomas’ steel being 25-30 per cent
cheaper, [ am afraid I will not subscribe to
that idea; itis a question based on compari-
son of prices on the basis of what type of
steel, from which munnz;etc.we arc buying.
So far as pursuading the railways to usc
it, we had a ccrtain amount of co-operation
from the railway administration irr this matter
and a test is now being made.

Arrears of Rent

*35. Shri M. D. Joshi: Will the
Mini:t'crof“'wh.m.ndﬁlw‘y
be pleased to state:

a) the total amount of arrears of
mnt(gm Government buildings and pro-
perty upto the end of October, 1955;
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(b) whether any special measures
have been devised for the recovery of
the amount due from Government emp-

loyees; and

(c) if so, the results thereof ?

The Minister of Works, Housing
and Supply (Sardar Swaran t
(2) The accounts for the month of October,
1955 have not yet been closed. The total
arrears upto the end of September, 1955
were Rs. 20,45,359/14/11.

(b) Yes, Sir. An  Arrecars Group
charged with this special task scrutinizes
all items of arrears and takes action for
realising them,

. (c) The arrears group mentioned
in (b) above has so far succeeded in
clemng'l 3,703 items out of approximately
20,000 items which were outstanding in
the books of the Estate Office spread over
the period from October, 1942 to March,
:9 ut:r ;r't_us_ ﬂo?‘e means (in financial

, bringing the arrears (upto March,
1951) of Rs, 29,02,919/5/t10 to Rs.
3,37,877/10/8 or a recovery of Rs.
25,65,041/11/2.

Shri A. M. Thomas: May I enquire
how the arrears had accrued ? Is there
no scheme to deduct the rent due from
the Government employees from their
salaries ?

Sardar Swaran Singh: There is a
scheme but inspite of all the schemes there
are some defaulters and arrears do accumu-

e,

Shri K an: May I know the
amount outstanding from the Government
:e_l'\m;ta and also from the various Minis-

ries

Sardar Swaran Singh: The amount
in arrears from the Government servants
if of the order of Rs. Iial‘:.kha and from
,%l;t_\rau persons it is about Rs. 88,000.
With regard to office accommodation,
itis of the order of Rs, 2.25 lakhs, There
13 another item: ‘bulk accommodation
Placed at the disposal of State Governments,
etc.’” and that comes to about Rs. 1,72 lakhs,

I may add that therc is a time-lag
between the acrual deduction of these
amounts from the salaries of the officers
and intimation of such deductions bein
Communicated to the Estate Office. Unn
the communication is sactually received,
the amounts are shown in the books of the
Estate Office as being in arrears even though
they may in fact have been reoovere:ugy
departments and treasuries from the indi-

ual Government servants concerned,
There is this time-lag which may cover
4 sum anywhere between Rs. 5-7
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Bicycles

_*22. Shri K. P. Sinha: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) the target fixed for the manu-
facture of bicycles in the Second Five
Year Plan;

(b) whether it is a fact that to reach
the target new factories will have to be
set up; and

(c) if so their number and location ?

The Minister of Commerce
and Ind and Iron and Steel
(Shri T, T. hnamachari): (a) and
ib). The Development Council for Bicycles
has approved a target of 1-25 millions for

1960-61.

The target has not been finalised nor
has the means of achieving the target
either by increasing the production capacity
of existing units or by the starting of new
units,

(c) Does not arise.

Shri K. P. Sinha: May | know the
present capacity of the industry ?

Shri T. T. Krishnamachari: It is.
expected that by the end of this year the
industry will produce about five lakhs of

cycles.

Shri K. P. Sinhat May I know the
total investment over new units ?

Shri T. T. Krishnamachari: |
should like to have notice,

Shri V. P. Nayar: May I know
whether it is not a fact that at present
a lot of imported raw material goes into-
the manufacture of cycles and may I also:
know whether Government have any
scheme by which in a short time we can
have cent per cent indigenous cycles made
in India starting from the primary raw
materials ?

Shri T. T. Krishnamachari: The
cost of imported raw materials which go
into the cycle toddy varies between Rs. 20
and Rs. 32 according to particular units.
Government do hope that when steel
tubes that go into the manufacture of
cycles are made in India—it will be ina
couple of years—this clement would be
considerably reduced.

Shri K. K. Basu: May I know whether
the targets fixed so far are cstimated on
the basts of the requirements in our coun-
try or any export factors are also taken into
consideration ?

Shri T. T. Krishnamachari: At
present our ability to fix targets is confined
to the demands in this country.
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Hindustan Housing Factory

*233. Shri S. C. Samanta: Wil
the Minister of Works Housing and
Supply be pleased to refer to the reply
given to Starred Question No. 2385 on
the 29th September, 1955 and state:

(a) whether the surplus stores of the
‘Government Housing Factory have been
fully disposed of;

(b) whether the  target date for
nal disposal of the stores has been
maintained;

(c) the expenditure incurred on the
cst;bllshmcnt and swff for disposal;
an

(d) the total amount recovered from
disposal of the surplus ?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Out the total surplus stores of the
book value of Rs. 39-26 lakhs, stores of
the value of Rs. 38-74 lakhs have been
disposed of.

(b) Efforts are being made to dispose
of the balance stores as expeditiously
as possible, though no target dates were
prescribed.

(¢) The total expenditure incurred
on establishment and staff retained for the
disposal of the surplus stores upto the
318t October, 1955, was Rs. 98,400/-.

(d) The actual recoveries cannot be
determined, as credits for a number of
items are yet to be received.

Shri S.C, Samanta: Is it not a fact
that this Rs. 39:26 Jakhs was the book
value ? May I know what is the actual
amount that is yet to be recovered ?

Sardar Swaran Singh: The hon.
Member is correct in saying that this is
book wvalue; I have said so in my reply to
part (a). As to the actual realisations, I
have already attempted a reply in part (d)
and said that I could not give the actuals
as credits or a number of items had not
actually been received.

Shri S. C. Samanta: May [ know
whether Rs, 2:69 lakhs worth of allumi-
nium components have been taken by
C.P.W.D. and if so when ?

Sardar Swaran Singh: That is a
matter of dewil. I cannot keep a track

of that is purchased by the
C.P.W.D. h}% they hlvl::“ taken twe{' this

stock, surely the debit would have been
raised,

Shri S. C. Samanta: May [ know ?
whether the number of the staff was decreasd
as the amount for disposal also decreased.
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Sardar Swaran Singh: At the
moment, the staff tha is there is very small;
it is only a small cell consisting of a few
clerks. I think the total number is not
more than s5-6. I am speaking frem
memory.,

Quinine

*24. 8hri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 19 on the
26th July, 1955 and state how the quality
of indigenous quinine compares witl
imported quinine ?

The Minister of Commerce (Shri
Karmarkar);: The quinine manufactured
in India conforms to the B.P. 1948 standard
and is reported to be as good as imported
quinine.

Shri D. C. Sharma: May [ know
what machinery the Government have
got to assess the quality of quinine which
18 manufactured in India?

Shri Karmarkar: 1 cannot recall
the exact names but there are agencies

" which do that for us.

Shri D. C. Sharma: May | know
whether the cinchons plantations which
were set up in the States of West Bengal
and Madras have gone out of production
and if so what is the reason thereof ?

Shri Karmarkar: [ should like to
have notice in respect of the cinchona
plantations.

Shri D. C. Sharma: May I know
the quantity of quinine and also its value
in terms of money that is imported from
abroad ?

Shri Karmarkar : Yes, Sir. I can
give him the latest figures for April, 1955
to September, 1955. The imports of
quinine during this period was 5000 lbs,
and the value of it was Rs. 1,02,000, I
have got the value of paludrine imported
during the period April to September 1955
and that is Rs. 3,54,000.

Shri D. C. Sharma : When it has
been swated that the quality of quinine
produced in our country isas good as
the quinine imrorted from other countries
may I know what is the need for importing
quinine from cther countiies ?

Shri Karmarkar : It is only a token
import.
Remodelling of Villages
*35. Shri Bibhuti Mishra: will

the Minister of Works, Housing and
Supply be pleased to state:

(®) whether any scheme has been
formulated to remodel Indian villages
scientifically;
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(b) if so, how far the acheme has
rrowd fruitful to the best interest of
ndian villages; and

(c) the names of the places where the
scheme has been given effect to?

The Minister of Works, Housing
and 'Sup?ly (Sardar Swaran Singh):
(a) to (c). Obviously no one scheme
can lglply uniformly throughout the coun-
try. The State Governments, who are
primarily concerned with rural housing,
will no doubt take local requirements into
consideration in evolving their schemes
aimed at remodelli villages. Certain
basic designs of model houses have been
evolved and the booklet brought out for the
Community Project Administration entitled
“Rural Housing—A  Draft Manual”,
contains drawings of different layouts,
houses and community centres for adop-
tion in the rural areas. We are currenty
advising the authorities concerned in
Rajasthan, Uttar Pradesh, PEPSU and the
Punjab on setting up a few model villages
in those States.
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India’s Export Trade

*38. Shrimati Maydeo: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to £u'red Question No. 1454 on the §th
September, 1955 and state hqw_r far the
measures taken to stimulate India’s export
trade have proved successful?

The Minister of Commerce (Shri
Karmarkar): It is not possible to esti-
mate precisely the effects of the export

romotion drive on the export trade. It
is nevertheless significant that our towl
exports during 1954-55 valued at Rs. §77.76
crores were higher our exports in the
previous year by approximately Rs. 55
crores.

Shrimati Maydeo: May 1 know
how many trade delegations were sent
out and to what countries and
whether they could canvass substantial
orders for Indian goods?

Shri Karmarkar: In the recent gu%ed
Government had sent out the following
trade delegations: one to U.S.S.R. under
the leadership of Shri Kasturbhai Lalbhai;
a sccond to China and other East Asian
Countries headed by Shri Raghuramaish,
Member of Parlisment, and a third to
West Asian countries headed by Shri

P. Birla and sponsored by the Cotton

extiles Export Promotion Councils. They
did not go to canvass orders.

Shrimati Maydeo: May I know
whether there is only one Central Export
Promotion Council or these Councils are
Statewise ?

Shri Karmarkar: 1 thought my
hon. friend knew that there have been
numerous rt Promotion Councils
set up onc for each scparatc principal
commodity.

Shri Raghavalah: May I know
whether the export trade of I after the
advent of freedom is on the increase or
on the decrease.
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Shri Karmarkar: Sometimes it is
on the increase and sometimes it is on the
decrease; but on the whole it is doing well.

Shrimati Maydeo: Referring to the
statement already given it appears that
nearly nine to ten different measures were

to promote trade. May I know if
any of these measures can be pointed out
to have given more satisfactory results as
regards promotion of trade?

Shri Karmarkar: [ thought my
hon. friend appreciated the fact that we
are taking simultanecusly all  possible
measures and all these measures are ex-
pected to vyield results. For instance,
take the case of an exhibition. If you
participate in an exhibition it catches the
?pmmtmn of the people of that country.

8 I said earlier in mge main answer the
precise relationship between the extent

increase in our ¢ trade and a parti-
gulu- step cannot specifically noted
own.

Tea Estates

‘aE_Shrl Bishwa Nath Roy: Will
the Minister of Commerce and Industry
be pleased to state whether some of the
tea estates in India are still under the
ownership -of foreign Nationals ?

The Minister of Commerce (Shri
Karmarkar): Yes, Sir.

Shri Bishwa Nath Roy: May I
know whether the Government have any
idea about the annual income from the
tea estates which are under the ownership
of foreign nationals?

t I have not got
the break-up of the incomes but so far as
the incorporated companics are concerned
I understand that their paid-up capital in
tIJ?E:g was Rs. 34,80,00,000 and some-

Shri Bishwa Nath Roy: May I
know the acreage of the tea estates?

Shri Karmarkar: In these 128
units which I was referring to the regis-
tered area of crop is 4,56,732 acres and the
number of estates is 428.
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Mr. He wants to know
whether m been a transfer of

foreign interests into Indian hands?

Shri Karmarkar: I should think so,
in some cases, but I cannot vouch for it
T ask for notice.

Shri K. K. Basu: May I know what
is the average rate of dividend on these
foreign concerns for the last three years ?

Shri Karmarkar: I think there is
sufficient reference material in the library;

in any case, I am not prepared for an
answer to that question.

X Promotion Council fi
Export - or

*31. Shri Amjad Ali : Will the Minis-

ter of Commerce and Industry be
pleased to state :

(@) whether Government have de-
cided to set up an E Promotion
Council for Tobacco; i

(b) if so, how the personnel is pro-
posed to be sclected ?

The Minister of Commerce (Shri
Karmarkar) 1 (a) Yes, Sir.
(b) The Council will consist of 20

members to be chosen by Government
to represent all concerned interests.

Shri Amjad All : In view of answer
“Yes” to (a) of the question may
1 know whether the acreage under to-
bacco cultivation in India has increased?

Shri Karmarkar : I have no in-
formation on the increase of acreage.

Shri Raghavaish : May I know
whether the Council consists of persons
drawn from the Stateh where tobacco is
grown in plenty?

Shri Karmarkar : Yes; that is the
idea.

Shri Raghavaiash 1 May [ know
whether in view of the fact that the
Government has given & positive amswer
to this question, they will take a majority
of members from ~Andhra where this
commodity is grown in plenty, nearly
90 per cent. of the total production?

Shri Karmarkar : The positive
gnswer Wwas because that was the
positive idea with re to the setting
up of the Council. ut, so far as the

resentation is concerned
b attention to all relevant factors
mms the area where the crop is

grown.
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Bhadravati Iron Works

*33. Shri Siddananjappa : Will the
Minister of Commerce and Industry
be pleased to state :

(8) whether any development of the
Bhadravati Iron Works in Mysore State
is contemplated;

(b) if so, whether any scheme has
been formulated therefor; and

(c) the main features of the scheme?
Ihe Minister of Co

mmerce and
Indus and Iron and Steel (Shri -
T. T.%W) : (a) Yes, Sir.

(b) and (c). A scheme for increasing the
capacity of the Mysore Iron & Steeltgorh
from about 30,000 tons to 100,000 tons
a year is under consideration.

Shri Siddananjappa : May I know
the cost of the :cl;l:’ne and the share of
the State Government if any ?

Shri T. T. Krishnamachari : The
cost of the scheme varies because origi-
nally we were prepared for about
6 crores some amount of which had already
been spent. Then we had a revised
scheme which lowered the demand by about
a crore and half rupees. In the mean-
time there have been fresh proposals from
the State. We have not determined what
the State’s expenditure would be on these
schemes.

Shri Siddananjappa : May I know
if any new lines of production are con-
templated ?

Shri T. T. Krishnamachari : Not
so far as I know, but I think the State
is contemplating several new lines of pro-
duction. :

Shri U. M. Trivedi: May I know
if similar steps are being taken by the
Government to give fillip to the production
of steel from t.g:. variqus factorier owned
by the Indian Railways?

Shri T. T. Krishnamachari 11
do not know that the Indian Railways
own any factories to produce steel. I
take the information from the hon.
Member.

Shri U. M. Trivedi t May I ask
.whetthher a steel plant is ﬁt t}? e¥m=me
in the Ajmer workshop e Western
Railway for the last 15 years?

Shri T. T. Krishnamachari 1 As
I said, I shall take the information, if

it is really manufacturing steel.

Shri V, P. Nayar : In view of the
fact that South Indis does not have any
furnace for the re-rolling of scrap iron
and steel, may I know whether the scheme
Proposed for the Bhadravati Works would
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include sufficient furnace city for
re-rolling of scrap iron, the of which

1s at present cau a transport bottle-
neckif:thcdock:h?j‘

Shri T. T. Krishnamachari:
W&H are opmiderlilng .ﬁ scheme of
e up re- i over India,
the f which emho::. Member has
mentioned will be borne in mind.

WRITTEN ANSWERS TO QUESTIONS

Jamuna Floods

_*4. Shri Radha Raman: Will the
Minister of Irrigation and Powyer be
pleased to state:

() the intervals of floods in Jamuna
at Delhisince 1924;

(b) the damage of life and roperty
on each occasion; and P

(c) the measures taken or proposed
to be taken to prevent their recurrence ?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) t0 (c). A
statement is laid on the Table of the House.
(Ses Appendix 1, annexure No. 6.]

Indian Jute Mills Association

*26. Shri Tushar Chatterjea: Wili
the Minister of Commerce and Indus-
try be pleased to state:

(gnwhe_ther Government have given
any financial aid to the Indian Jute Mills
Association for carrying on their modern-
isation scheme;

(b) if so, the total amount granted;

(c) whether any condition has been
laid down for the utilisation of this aid;
and

(d) if so, the details thereof ?

The Minister of Commerce (Shri
Karmarkar): (a) No, Sir. The National
Industrial Development Corporation has
evolved a scheme for, the grant of loans to
jute mills to enable them to carry out their
rehabilitation and modernisation schemes,
No loans have yet been given.

(b) Does not arise.

(c) and (d). A Note showing the proce-
dure to be followed in the scrutiny of appli-
cations for loans from jute mills and the
conditions on which loans are proposed
to be given, is placed on the Table of the
House. [Se¢ Appendix I, annexure No.

7).
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Clock Facteries

*37. Shri Jethalal Joshit Will the
Minister of Commerce and Industry be
pleased to state:

‘(a) whether Government  give any
encouragement to the Clock manufadtur-
ing factories in the country either by
purchasing clocks from them or by giving
any direct financial help or both; and

(b) if so, the names of such facto-
ries ?

The Minister of Industry (Shri
Kanungo):- (a) Yes, Sir.

(b) Purchases have been made from:—

(1) Messrs. Time Instruments (India)
Ltd., Bombay, who have since
gone into liguidation.

(2) Messrs. Swadeshi Electric Clock
Manufacturing Co. Ltd., Bombay.

(3) Messrs. Dutex Clock Co., Cal-
Clltll_.

Financial assistance has been given to
the Government of Madhya Bharat for
setting up a clock manufacturing factory
at Indore.

Flood Relief Aid to Pakistan

#30. Shri Ibrahim: Will the Prime
ter be pleased to state:

(a) whether it is a fact that the Govern-
ment of India have contributed Rs. 10,000
towards floods relief in West Pakistan;

(b) whether this aid to Pakistan was
in cash or kind; and

(c) what is the total amount of aid given
so far by India to Pakistan towards the
flood relief?

The Parilamentary Secretary to
the Minister of External Affairs (Shri
Sadath Al Khan): (a) Yes, Sir.

(b) The aid has been given in kind.
Coarse cloth has besn supplied according
to the request of the West Pakistan Govern-
ment. - .

(c) The total amount of aid given to
Pakistan for flood relief during 1955 is
Ras. 1,10,000, Rs. 1,00,000 for East Pakista
and Rs. 10,000 for West Pakistan.

Import and Export of Publications

'3&.: Shri Shroe Narayan Das:
will Minister of Commerce and In-
dustry be pleased to state :

(a) whether any and if so, what restric-
tions are in force with regard to imports
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to and exports from India of books and peri-
odicals in so far as the Sterling and Dollar
areas are concerned;

(b) whether there is any organisation
which looks to the worth of these books
and periodicals, on the recommendation of
which permits for their import and export
are granted; and |

(c) if so, the nature of that organisa-
tion ?

The Minister of Commerce (Shri
Karmarkar): (a) The import of books
and periodicals from all countries except
the Union of South Africa is covered by an
Open General Licence which is valid upto
the joth September, 1956. There is also
no control over their export.

(b) No, Sir.

(c) Does not arise.
Import of Caustic Soda

*34. Shri V. P, Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Caustic Soda has been
allowed to be imported in the first half of

1956.
(b) if so, the quantity thereof;

(c) the names of the firms to which
import licences have been given and for
what quantities; and

(d) the prices offered by each such
firm ?

The Minister of Commerce (Shri
Knrmuhn}: (a) The import policy
for January-June 1956 has not yet been
finalised, and no licences have been issued
therefor.

(b) to (d). Do not arise.
Bihar Project Plants

*35. Shri Bogawat: Will the Minis-
ter of Production be plessed to state:

(a) whether it is a fact that the Bihar
Government have submitted memoranda
to the Union Government for the location
of fertilizer, synthetic oil and heavy electri-
cal equipment plants in Bihar;

(b) if so, which of the proposals have
b:edn accepted by the Union Government;
a

(c) the estimated cost of ecach of these
plants and their location ?

The Minister of Production (Shri
K. C. Reddy): (a) to (c). A statememnt
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“containing the required information s
laid on the Table of the Lok Sabha. [See
Appendix I, annexure No. 8].

Neivell Lignite Project

*3¢, Shri T. B. Vittal Rao: Will
the Minister of Production be pleased to
refer to the reply given to Starred Question
No. 757 on the 16th August, 1955 and
state:

(a) the progress made in the matter
of working the lignite mines at Neiveli
after the instellation of the submersible
pumps;

(b) the rate at which water pumped
out of the mines; and

(c) when Government expect to start
extraction of the lignite?

The Deputy Minister of Prodaction
(Shri Satish Chandra): (a) An order
was placed for the remaining eight submer-
sible type pumps to make uithc total of 12
mﬂl:;me t;ud 12 l.ubmerub -type pumps
each with a capacity of 1,000 per
minute. These are required for large-
scale pumping tests to assess the ground
water conditions at Neiveli. Eight pumps
bave arrived at the site so far, cight are expec-
ted to arrive shortly and the rest may arrive
in January, 1956. The electric power
required to operate 20 pumping sets is
likely to be made availdble in January, 1956.
l'n the meantime, drilling, casing and deve-
oE:hcnt mmoguhd“ is in p:%sme for

iti uipment has been
obtained. e

(b) scale pumping tests will start
soon after the pumps have been installed and
reiumte Quantity of electric power is avail-

(It is too early to forecast a date.
Mining operations cannot begin til results
of the pumping tests have been found to be
satisfactory and necessary equipment is
procured.

Bhakra Nangal Project

Dr. Satyawadi:
"37. { Shri Raghunath Singh:

Will the Minister of krrigation and
Power be pleased to lsrl: statement oo the
Table of the House showing the details
of the damage caused to the Bhakra Irrigation
and Power system by the recomt s
in Punjab ?

-ndP D'T'"Eﬂ Hathi): ﬁm

is laid on the Table of the House. [See
Appendix 1, annexure No. 9].

Salt '
*38. Pandit D. N. 'l'lwary: Will the
Minister of Production be pleased to

sate:
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(a) whether the recommendations of
the Estimates Committee as contained
in paras. 107 and 9z of their Fifteenth
Report ing the removal of price con-
trol on salt and the formation of-an suto-
:1:3101.:' §dt Board have been considered;

(b) if so, the decision wken there-
ea?

The Parlia Secretary to the

Minister of Production (Shri R. G.

Dubey): (a) and (b). As pointed out by
the Estimates Committee in Para 111 of
their Fifteenth Report, the price of ult
is not subject to any price control by the
Centre. Certain State Governments are,
however, continuing the price control on
salt and they have ldvind that such
conuoluhouldbemwwdumum
circumstances permit.

The recommendation of the Estimstes

Committee regarding the formation of an
autonomous Salt Board is still under consi-

deration.
Jute Tribunal

*39. Shrll..N.Mhhu: Will the
Mimwer Commerce and Industry

leased to state the effect of wage award
of e Third Jute Tribunal on the jute export
trade and ‘prices of raw jute?

The Minister of Commerce (sm
Karmarkar): Information has
received that the Labour Union have lppu.l-
ed against this award and the Indian

Mills Association have counter.

Under these circumstances, [ do not wish
to comment on the effect of the award at

present.
Community Development Projects

The Dep ter of Planning
(Shri 8. N. n{lllﬂ)l Delegations from
the following Asian Countries hwe visited

Community u-eu in
Philippines.
Indonesia.
Burma.
Ceylon.
Pakistan.
Iran.
Ing. .
‘Thailand.
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Newsprint Plaat

*41.. Shri D, C. Sharma: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given to

Starred Question No. 183 on the 28th July,
1955 and state:

(d) whether any decision has since
been taken on the Punjsb Government's

proposal for the setting up of a newsprint
plant in that State; lmf pris

(b) if so, the nature of the decision
taken ?

The Minister of Commerce (Shri
Karmarkar): cgmd (). The Punjab
Government’s Scheme was discussed in
the Planning Commission with the State
Government re atatives and it is under-
stood that the ission has not decided
to include it in the Second Five Year Plan
as a scheme to be taken up by the State
Government.

Steel Plant
* Shri Siddananjappa : Will
the ﬁh‘u

ster of Iron and S be pleased
‘0 state:

(a) whether it is a fact that Czecho-
slovakia has made an offer to the Govemrn-
ment of India to set up a steel plant in India
on a long-term credit ;)m

(b) if so, the details thereof; and

(c) at what stage is the proposal ?

The Minister of Commerce and
Ind and Iron and Steel (Shri T,
T. charl): (a) No, Sir.

(b) and (c). Do not arise.
Indo-U. S. Trelt{ of Friendship and
Establishment

Shri Shree Narayan Das: Will
the Minister be pleased to refer
to the reply given to Starred Question No.
416 on 2nd March, 1955 and state the

made so far with regard to the

tion of negotiations with the Re;
sentatives of the U. S. Government for a
Treaty of Friendship and Establishment?

Minister of External

Affairs (Shl'i‘x.n.l! K. Chanda): Some.

talks were held in June, 1955. There are
no immediate prospects for the conclusion
of the Treaty.

Steel Plant for Bihar

‘14. wat: Will the Minis-
ter of Iron and Steel be pleased to state:

(2) whether it is a fact that the Bihar
Government have submitted a memorandum
to the Union Govcmmcnt for the location
of a steel plant in Bihar
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" (b) whether the Union- Government
have accepted the proposal; and

(c) if so, the location and the estimated
cost of the plant?

The Minister of Commerce and
Industry and Iron and Steel (Shri T.
T. Krishnamachari):(a)Yes, Sir, in connec-
g!n:; with the location of the Third Steel
. t.

)and (c). The Third Steel Plant will
be located at Durgapur in West Bengal,
but it is' proposed to develop the Bokaro
area as & possible location for another steel
plant in the future.

Trade with Japan

*45. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantum of India’s export trade
with Japan during 1955 so far;

(b) how it compares with the last 2
years’ export trade; and

(c) whether it is a fact that the trade
with Japan is decreasing; and

(d) if so, the reason therefor ?

The Minister of Commerce (Shri
Karmarkar): (a) to (c). India’s exports
to Japan during the period January-Se; tem—
ber 1955 were valued at Rs. 16,80
The res for the mpmdﬂ‘ﬁ period of
1954 and 1953 were Rs. 10,75 s and Rs.
20,33 lakhs respectively.

(d) On account of balance of entt
difficulties, Japan has been fo '
restrictive import policy

Typewriters

1. Chaudhuri Muhammed Shaffee
Will the Minister of Commerce l.ml
Industry be pleased to state:

a) the number of typewriters manufac-
méd in India since the 1st July, 1955;

(b) the cost price and the sale price per
typewriter;

hether all th of a
wﬂt(:z:repmdu emmm?e.

(d% 1§t.heuu-e still imported, the reasons

The Minister of Commerce and
Indmtryundlmmd&ud (Shri T.

T. Krishnamachari): (a)1576 upto Septem-
be:, 1955.

fb) It is_understood that
price of the Godrej Typewriter nRs.
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for 14" carriage and that of the standard Re-
mington Typewriter varies from Rs. 895/-
to Rs. 1,215/- according to different sizes.
Their cost pices are not known.

(c) and (d). All components of type-
writers are not produced in India; some of
them are imported according to the phased

manufacturing programme approved by the
Government.

African of Indian Origin in Kenya

Sardar Hukam h
3 {sm Bahadur gli::h:

Will the Prime Minister be pleased
to refer to the reply given to Unstarred
Question No. gor on the 13th September,
1955 and state the latest assessment
the number of Africans of Indian origin
killed in Kenya so far ?

The Prime Minister and Minister of
External Affairs (Shri  Jawaharlal
Nehru): 33 persons of Indian origin are
reported to have been killed in Kenya since
the beginning of the Emergency in October,
1952.

farerrfirn wafierat @ ford were e
3. off srre feig wrre ;. w7 qwte
@ oy wm W g e e
(%) ofeesht qifeer & w3 gQ
o8 frearfy safwrdl o der W@
g o et o FFIT fedy WA
oA R g AR

TG 5 Qen-wg § W, W

21 NOVEMBER 1966

Written Answers 38

aqr AR Wl W e @
# a=f wy fgfe fer mar ?

wftwr st gumawr s s
veqra "Nt (sft o o perwTaTR):
euI-uY F qwf *Y c3gr o g
A YT ¥ ¥ §¥ IR & W
w frafer fear mar | @F wnt
frafa & ofeer &

wi ® W19 W

¥ shhewefag sme @ w0
wifoon oy gain S 7g aa W
¥ &G R w awg fafm (adv)
¥ o7 9T awt & 9 WO v 6T
wrf waeT Wi A% & foar wr 7

wifore s geim awr gy st
e Wt (st Yo o eI ):
o, 7

fadelt wwfaw

¢ o snre feg wvwre W g
mﬁqwﬁﬁw
T fe ¢ wEd, NN ¥ 2 9m,
Y a% foew &g ¥ & s
e fadelt wwfer o 7 & foa
g Wit 3aF ¥ feew et &
seei & fag wfrgfa & wf ?

aq wErew Wl (Wo
®AWT) T IG5 WK IULY |

EH

(%) war ag ww § fr Araeere-
e & o o Fhw A oF ad
w& w1 wifase fear §; W)

(&) afx g & =7 TR O
# Sa% ITEW ¥ FEATRAT I T
A farwre frar & 7



39 Written Answers

Feqrer ot (s Ro e )
(%) o (&). qvaaa: gaeg & 9wy

ot o wqfoem A § 1 @ o6 T
mﬁmﬂﬁtlwm

w‘ﬁgﬁtm%m#wﬁm
gfee & wgt % w F wrav 9 war

Steel Plant

Shri Bogawat:

8. Shri Barman:
Shri Jhulan Sinha:

Shri D. C. Sharma:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the negotiations with British
about a thrid Steel Plant at Durgapur
have concluded;

(b) if not, how far the negotiations
have progressed;

(c) the capacity of the plant and the
estimated cost thereof; and

(d) Government's share in so far as
capital and administration of the plant
are concerned ?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): (a) to (d). The first
stage of discussions with the delegation from
the Indian Steel Works truction
Company, which is a consortium of British
steel interests, has been concluded. The
delegation has returned to the United -
dom and discussions ue expected to be
resumed in January 1956, The plant
which will be owned entirely by the Govern-
ment of India will produce about 350,000
tons of big iron for ule and about 750,000
tons of steel products.

N.E.F. A.

9. Shri Krishnacharya Joshi: Will
the Prime Minister be pleased to state:

(a) whether the Development works
for the North East Frontier ‘?‘n%
be exccuted during he Second
Plan have been ised;

(b) if so, the main features of these
; and

(c) the estimated cost of the Second
Five Year Plan for thlu area?

o The m Minister and Minister
Nehru): {nE They have been finalised by
the NEFA lmuonmdmnowmder
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considerstion of the Planning Commission
for their final approval.

(b) The Development work covers the
following fields:—

(i) Buildings & Communiclﬁom

(ii) Agriculture and Anlmll Hus-
bl.ttt_flmr? to achieve self-sufficiency
in

(ili) Medical and Public Health to
eradicate disease by the opening
of hospitals and dispensaries. -

(iv) Cott Industries for encourag-
mg ocal production of handi-

(v) Education.

- (vi) Community Projects and National
Extension Service Programmes.

(vii) Forests.

(viii) Research in Philology culture and
history of tribal peoples.

(ix) Publicity and mv:slon of audio-
: \rnsu.nl uda r instructing the

gc) Rupees T:n crores and fifty thou-

Broadcasting Stations

10, Shri Jhulan Sinha: Will the

Minister of Information and Broad-

be pleased to state the total number

of Broadcasting stations and Radio receiving

sets working in the country during 1947
and 1954 ?

The Minister of Information and
Broadcasting (Dr. Keskar): The total
number of Broadcasting stations in the
territories now included in Indis during,
1947 and 1954 was 7 and 23 respectively.
‘The total number of receiving sets on 31st
December, 1947 and on 3ist
1954 was 2,48,274 and 9,07,196 respectively
according to the B. R. Licence figures on
these dates. The figures for 1947 includes
all the licences issued in undivided India till
the 15th August, 1947 plus the licences issued
in India in the post-partition period up to
31st December, 1947.
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Bicycles

1a. Shri M. D. Joshi: Will the Minister
of Commerce and Industry be plcased
to state:

(a) the names of component parts of
bicycles which are manufactured in large
scale factories and those manufactured
in small scale factories;

(b) whether it is a fact that anciliary
parts produced. in small-scale factorie
are sub-standard; :

(c) if so, the remedies Government
propose to adopt to raise their standard;
and

(d) the number of small-scale factories
producing bicycle components at present ?

< w o

G an 2

The Minister of Commerce sad
Iadu and Iron and Steel (Shri T.
T. amachari)s (a) So far as large-
scale factorics are concerned, all bicycle
parts except tube valve are being manufact-
ured by them. As regards smail scale fac-
tories. they are manufacturing all the parts,
excepting the following:

(1) Wheel rims. (6) B. B. Shells,

(2) Tyres and tubes. (7) Hubs. 4
(3) Free wheels. (8) Steel tubes.

(4) Chains. (9) Steel balls.

(5) Spokes and Nip- (10) Fork fitting.
ples. (friction parts)
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(b) No, Sir.
{c) Does not arise.
(d) About 350.

Newsprint Factories

13. Shri D: C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of newsprint facto-
ries working at present in the country
(State-wise); and

(b) the total capital invested in this
industry at present ?

The Minister of Commerce and
Industry and Iron and Steel (Shri T.
T. Krishnamachari): (a) and (b). The
National Newsprint and Paper Mills Limited
in Madhya Pradesh is the only newsprint,
factory in the country working at present
Against the authorised capital of Rs. <oo
lakhs of the company, only Rs. 140 lakhs
have been subscribed so far.

Indians in Singapore

14 Shri D. C, Sharma t Will the
Prime Minister be pleased to state :

(a) the number of persons of Indian
origin in Singapore who have acquir-
ed local nationality during the last six
years;

) the number of persons of Indian
origin in this Settlement who hdve ap-
plied for local nationality but have failed
to acquire the same?

The Prime Minister and Minister
of Externsl Affairs ( Shri Jawaharial
Nehru): (a) 34,500 by the end of 1934.
(This includes ‘Pakistanis’ also).

(b) So far as we know no person who
is qualified has failed to acquire local citi-
zenship.

qut PubMcations

15. Shrimati Maydeo @ Will the
Minister of Works, Housing and Sapply
be pleased to state :

(a) whether there is any catalogue of
priced and unpriced publcations issued
by-verious Ministries 'of the Government
of India on the model of one in U. K.;
and
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(b) if not, whether Government pro-
pose to publish such a catalogue.

The Minister of Works, Housing
and Supply (Sardar Swaran Singh) :
(a) Yes, Sir, A catalogue of Civil priced
publications is issued every few years.
Copies of the catalogue last issued are,
however, out of stock and steps are being
taken to compile & fresh catalogue, In
addition monthly and annual lists
of priced publications arc printed regular-
ly and are available.

(b) Does not arise.

Markets for Displaced Persons

16. Shri D. C. Sharma : Will the
Minister of Rehabilitation be pleased to
state:

(a) the number of markets for dis-
ﬂ?d persons constructed in New Delhi;

(b) the number of such markets
proposed to be constructed in New Delhi?

The Minister of Rehabilitation
(Shri Mebr Chand Khanna): (a) Seveny

(b) Uader construction 2. 4
Trade with Burma

17. Shri D, C. Sharma : Will the
Minister of Commerce and Industry be
pleased to state the names of the articles
exported to and imported from Burma
during the period from May to November

19557
The Minister of Commerce and
Industry and Iron and Steel (Shri

T. T. Krishnamachari) : Two
statements containing the information
required arc attached [See Appendix
I, annexure No. 10]. Information re-
lating to the months of October and
November 1955 is not yet available.

Bicycles

18. Shri Anirudha Sinha : Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number and the value of
bicycles imported in the country during
the last two yecars; and

(b) the number and the value of indi-
genous bicycles exported during the same
period?

The Minister of Commerce and
Industry and Iron and Steel ' (Shri
T. T. Krishoamachari): (a) and (b).
A statement is attached.  [See Appendix
I, annexure No. 11].
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Trade Missions

19. Ch. Raghubir Singh : Will
the Minister of Commerce and In-
dustry be pleased to refer to the reply
given to Unstarred Question No. 543 on the
23rd August, 1955 and state the couniries
that wete visited by our trade missions
that were sent abroad last year?

The¢ Minister of Commerce and
Industry and Iron and Steel (Shri
;l":;” 1} Kﬁ""-"’""‘h'ﬁ) t (i) Dd;m

or exploring possibility incre.
trade for Tobacco:

China, Japan, Thailand, Hongkong
and Singapore.

(55) The Indian Goodwill Trade Mission
to the Middls East Countries:

Bahrein, Kuwait, Iraq, Iran, Syria,
Lebanon, Turkey, Egypt and Sudan,

Bristles

30. Shri Dhusia : Will the Minister
of Commerce and Industry be pleased
to refer to the reply given to  Starred
Question No. 1846 on the 16th Septem-
ber, 1955 and state :

. (a) the names of the various centres
in the country where bristles are utilised
for manufacturing purposes; and

(b) the percentage of consumption in
those centres of the available bristles in
the country?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T.T. shaamachari): (a) Calcutta,
Bombay, Delhi, Kanpur, Agra, Jabal-
pur and Palghat (South India).

(b) Accurate information is not avail-
able, but it is estimated to be about 10
per cent.

Trade with Afghanistan

ax. Sardar Igbal Singh : Will the
Minister of Commerce and Industry be
pleased to state :

(a) the wvalue and the tonnage of the
commercial goods exported to and im-
portged from Afghanistan during 1955-56
so far;

(b) the names of goods exported to and
ivlilrorted from Afghanistan with their
ue during the same period; and

{c) the steps taken by Government to
increase trade with Afghanistan?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishoamacharl): (a) The
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value of India's exports to and imports
from Afghanistan during the period April-
September 1955 was Rs. 59-56 lakhs and
Rs. 63'11 lakhs, respectively, The
figures for later months and statistics of
the actual tonnage of commercial goods
exported or imported are mnot available.

(b)and (c). The information is con-
tained in the two statements attached.
[Se¢ Appendix I, annexure No. 12].

Passports

33, Shri D. C, Sharma : Will the
Prime Minister be pleased to suate :

(a) the number of passports granted
during 1955 by the Regional Passport
Office, Delhi ; and

. (b) the number of applications re-
jected during the same period ?

The me Minister and Minister of

Affairs ( Shri Jawaharlal

Nahru ) : (a) From the period 1st Janu-

ary to the 1s5th November, 1955, the

Regional Passport Office, Delhi, issued
6507 passports.

(b) The information is not available.
Radio Licence Fee

23. Shri D. C. Sharma : Will the
Minister of Information and Broadcast-
ing be pleased to refer to the reply
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given to starred question No. 1484 on
the 22nd December, 1954 and state :

(a) whether Government have since
decided to reduce the licence fee of the
Commercial Broadcast Receivers; and

(b) if so, when it will come into force ?

The Minister of Information and
Broadcasting ( Dr. Keskar ) 1
(a) It has since been decided that for the

resent there need be no reduction in the
icense fee for Commercial Broadcast
Receivers.

(b) Does not arise.

Village Industries

24. Shri Karnl Singhji 1 Will the
Minister of Production be pleased to
state

(a) the amount of grants, loans and
subsidies sanctioned for Rajasthan, year-
wise from 1951-52 to 1954-55 for the
development of village  industries; and

(b) the amounts utilised year-wise by
the Rajasthan Government out of these
grants.

The Minister of Production ( Shri
K. C. Reddy): (a) and (b). Information
is being collected and will be laid on the
Table of the Lok Sabha in due course.
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. LOK SABHA DEBATES

Daiccid 20222009,

(Part 1I—Proceedings other than Questions and Answers)

Vol. IX] First day of the Eleventh Session of Parliameat of India [No.x

LOK SABHA
Monday, 215t November, 1955

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12.01 p.nM.

PRESIDENT'S ASSENT TO BILLS
Secretary: Sir, I have to inform the
House that the following Bills, which
were passed by the Houses of Par-
liament during the Tenth Session, have
been assented to by the President
since a rdport to the House was last
made on the 26th September, 1955:
(1) The Delhi Joint Water and
Sewage Board (Amendment)
Bill, 1954,
(2) The Land Customs (Amend-
ment) Bill, 1955.
(3) The Durgah Khawaja, Saheb
Bill, 1952,
(4) The Negotiable Instruments
(Amendment) Bill, 1955,
(5) The Avppropriation (No. 3)
Bill, 1955.
(6) The Spirituous Preparations
(Inter-State Trade and Com-
merce) Control Bill, 1955,
(7) The Chartered Accountants
(Amendment) Bill, 1955,
(8) The Industrial Disputes
(Banking Companies) Deci-
sion Bill, 1855.
(9) The Prize Competitions Bill,
1855,

386 L.SD.

2
PAPERS LAID ON THE TABLE

ReporT oF THE TARIFF CoMMISSION
oN Farr PricE ofF Russer TYREs
AND TUBES AND GOVERNMENT REso-

LUTION THEREON.

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Erishnamachari): I beg to lay
on the Table a copy of each of the
following papers, under the sub-sec-
tion (2) of Section 16 of the Tariff
Commission Act, 1951:

(1) Report (1955) of the Tariff
Commigsion on the Fair
Prices of Rubber Tyreg and
Tubes.

(2) Ministry of Commerce and
Industry  Resolution No.
CI. 24 (1B)/55 dated the
3rd October, 1955.

(3) Statement under proviso to
section 16(2) of the Tariff
Commission Act, 1951, ex-
plaining the reasons why the
documents referred to at (1)
and (2) above could not be
laid within the prescribed

[Placed in Library. See No. S-379/55.)

NOTIFICATIONS UNDER EsSSENTIAL
CommobnrTIES AcT

The Minister of Commerce (Shri
Karmarkar): On behalf of Shri A. P.
Jain, I beg to lay on the Table a copy
of each of the following notifications
of the Ministry of Food and Agri-
culture containing certain orders,
under sub-section (8) of section 3 of
the Essential Commeodities Act, 1953:

(1) Notification No. S. R. O. 1673-
A, dated the 3rd August, 1955,
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[Shri Karmarkar]
(2) Notification No. S. R. O. 1673~
B., dated the 3rd August,
1955. [Placed in Library.
See No. 5-380/55.]

{3) Notification No. S.R.O. 1862-
Ess. Com/Sugar, dated the
27th August, 1955. [Placed
in Library. See No. S-381/
55]. ,

(4) Notification No. S.RO, 1863-
Ess. Com/Sugarcane, dated
the 27th August, 1955. [Placed
in Library. See No. S5-382/
55].

ORDINANCES PROMULGATED BY PRESI-
DENT AFTER TERMINATION OF TENTH
SessroN

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table, under the
provisions of Article 123 (2) (a) of
the Constitution, a copy of each of
the following ordinances promulgated
. by the Presldent after the termination
of the Tenth Session of the Houses
of Parliament:

(1) The Delhi (Control of Build-
ing Operations) Ordinance,
1955 (No. 5 of 1955). [Placed
in Library. See No. S-383/
55] ’

(2) The Insurance (Amendment)
Ordinance, 1855 (No. 6 of
1955). [Placed in Library,
See No. S-384/55].

BEhri Feroze Gandhi (Pratapgarh
Distt-West cum Rae Bareli Distt.-
East): May I draw your attention to
this ordinance—the Insurance (Amend-
ment) Ordinance—which has been laid
on the Table, and say that it will
come before the House in the shape
of an amendment to section 52(b) of
the Imsurance Act? The House is very
much interested in that amendment
because, I think, it has wvery far-
reaching effects. I do not know how
much time will be allotted for that. I
hope that you will at least give us
three hours for a debate on that
amendment.

Mr. Speaker: This question is too
- premature at this stage. The ordlL
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Bill
nance is being laid on the Table.

"~ When the time-table of the House is-

considered by the Business Advisury
Committee it will take intp considera-
tion all factors and then fix up the
time.

NotrFicaTioNs UNDER Sea CustoMs
Act

The Minister of Revenue and -
Defence Expenditure (Shri A. C.
Guha): I beg to lay on the Table &
copy each of the Customs Notifications
Nos. 151 and 152, dated the 17th
September, 1955, under sub-section
(4) of section 43-B of the Sea Cus-
toms Act, 1878, as inserted by the
Sea Customs (Amendment) Act, 1953.

[Placed in Library. See No. S-385/
55].

Reporr oF THE INDIAN DELEGATION
To THE BTH SESSION OF THE W.H.O.
RecionarL  CONFERENCE FOR
Soutr EasT ASIA

The Minister of Health (Rajkumari
Amrit Eaur): I beg to lay on the
Table a copy of the Report of the
Indian Delegation to the 8th Session
of the W.H.O. Regional Committee for
South East Asia, held in Bandung
(Indonesia) in September, 1955.

[Placed in Library. See No. S-386/
55).

INTER-STATE WATER
BILL

The Minister of Planning and fLrri-
gation and Power (Shri Nanda): I
beg to lay on the Table a copy of the
Report of the Joint Committee on the
Bill to provide for the adjudication
of disputes relating to waters of inter-
State revers and river valleys, pend-
ing in Rajyva Sabha. -

DISPUTES

RIVER BOARDS BILL

The Minister of Planning and Irri-
gation and Power (Shri Nanda): I beg
to lay on the Table a copy of the
Report of the Joint Committee on the
Bill to provide for the establishment
of River Boards for the regulation and
development of Inter-State rivers and
river valleys, pending in Rajya Sabha.

—
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CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

Mr. Speaker: 1 have to inform the
House that, as the House was not in
session, the Chairman of the Joint
Committee on the Code of Civil Pro-
cedure (Amendment) Bill, 1955, inti-
mated to me on the 17th October,
1955, that the Report of the Committee
would not be ready for presentation
by the appointed date, namely, the
15th November, 1955. I have on
behalf of the House granted extension
of time for presentation of the report
up to the 15th December, 1855.

CITIZENSHIP BILL

Mr. Speaker: I have also to iriform
the House that, as the House was
not in session, the Chairman of the
Joint Committee on the Citizenship
Bill, 1955, intimated to me that the
report of the Committee could not be
ready for presentation by the appoint-
ed date, namely, the 16th November,
1855. 1 have on pehalf of the House
granted extension of time for presen-
tation of the report up to this day.

——

CONSTITUTION (FIFTH
MENT) BILL

AMEND-

The Minister of Law and Minority_
Affairs (Shri Biswas): I beg to move
for leave to introduce a Bill further
to amend the Constitution of India.

Mr. Speaker: The question is:
“That leave ‘be granted to in-

troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri Biswas: I introduce the Bill.

21 NOVEMBER 1953 6

CONSTITUTION (SIXTH AMEND-
MENT) BILL

The Minister of Law and Minority
Affairs (Shri Biswas): 1 beg to move
for leave to introduce a Bill further
to amend the Constitution of India.

Mr. Speaker: The question is:
“That leave be granted to intro-

duce a BEill further to amend the
Constitution of India.”

The motion was adopted.
Shri Biswas: I introduce the Bill.

COMPANIES BILL

The Minister of Revenue and Civil
Expenditare (Shri M. C. Shah): I beg
to move that the following amend-
ments made by Rajya Sabha in the
Bill to consolidate and amend the
law relating to companies and cer-
tain other associations, be taken into
consideration:

Clause 199
(1) That at page 100, line 23,
for the words “two years” the
words “one year” be substituted.

Clause 324

(2) That at page 170, for lines
24 to 26, the following be substi-
tuted:

“(3) Copies of all rules pres-
cribed under sub-section (1)
shall, as soon as may be after
they have been prescribed, be laid
before both Houses of Parlia-

ment.

(4) A copy of every notification
proposed to be issued under sub-
section (1) shall be laid in draft
before both houses of Parliament
for a period of not less than thirty
days while they are in session;
and if, within that period, either
House disapproves of the issue of
the notification or approves of
such issue only with modifica-
tions, the notification shall not be
issued or as the case may require,
shall be issued only with such
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[Shri M. C. Shah)

modifications as may be agreed
on by both the Houses”.

I will not take much time of the
House in explaining these two amend-
ments. The House is fully aware that
they had agreed to certain clauses
with regard to the remuneration to
be paid to the managing agents,
managing directors, managers, secre-
taries and treasurers under the
various clauses of the Act. In sec-
tion 199, the House had agreed to the
principle of allowing a commission to
be paid to an officer other than the
secretaries and treasurers and manag-
ing agents, managers and managing
directors on the basis of certain net
profits, and, at the same time, in
section 199(2), they have said that
this clause will apply only after two
years. At that time, the considera-
tion was that there may not be some
hardship to the small officers and
employees if this clause was to be
applied immediately, because under
the present Act, net profits are differ-
ent from what the net profits will be
under this Bill. We have introduced
several items to be deducted from
gross profits and therefore, the net
profits will dwindle to a certain
extent. Therefore, in order that the
small officers and employees may not
suffer, and may get themselves
adjusted, we allowed a two years"
period of grace. In the Rajya Sabha,
they accepted the principle. But, they
said that this period of two years was
long and therefore they suggested one
year, as a matter of compromise. We
accepted that. Therefore, this amend-
ment is brought before this House for
its agreement.

The second matter is with regard to
clause 324. There, the Government
comes to a certain conclusion after
going into the matter under the rules
prescribed that a certain industry or
industries will not have managing
agents from a certain date, that is,
three years from the date of the noti-
fication or 15th August, 1960 which-
ever is later. Then, that industry or
those industries will have no manag-
ing agent It was provided that the
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rules to be preseribed and the notifi-
cation were to be laid on the Table of
both the Houses. At that time there
were suggestions that the notification
should, in draft, be placed on the
Table of hoth the Houses, and if
approved that may issue or if modi-
fied, with the meodifications that noti-
fication may be issued. There was no
time limit then prescribed We
thought that it was not desirable to
accept that suggestion of laying that
notification in draft on the Table of
both the Houses to be approved or
modified. But, later on, we had
agreed in clause 620, that that notifi-
cation draft be placed on the Table
of both the Houses to be approved
or modified in relation to modifying
the Act with respect to Government
companies. Thereafter, the Bill went
to the Rajya Sabha. Then, it was
suggested that that draft notification
also should be placed on the Table of
both the Houses to be approved or to
be rejected or to be modified, and
that the issue of the notification may
be made accordingly. It was said
that for not less than 30 days when
the Houses are in sessien, the noti-
fication may be laid on the Tatle.
We considered the pros and cons of
the whole matter and we came to
the conclusion that we should give
an opportunity to the Members of
both the Houses to consider that noti-
fication and either approve or suggest
modifications. We have accepted that
amendment. These two amendments
are now before this House for accep-
tance.

I hope that this does not require
more clarification. The matter was
fully discussed here and Members are
well aware of the discussions. I hope
that the House will agree to these two
amendments. °

Mr. Speaker: Motion moved:

“That the following amend-
ments made by Rajya Sabha in
the Bill to consolidate and
amend the law relating to com-
panies and certain | other
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associations, be taken into consi-
deration:
&

Clause 199

(1) That at page 100, line 23,
for the words “two years” the
words “one year” be substituted.

Clause 324

(2) That at page 170, for lines
24 to 26, the foliowing be substitut-
ed:

“(3) Copies of all rules pres-
cribed under sub-section (1) shall,
as soon as may be after they have
been prescribed, be laid before
both Houses of Parliament.

(4) A copy-of every notification
proposed to be issued under sub-
section (1) shall be laid in draft
before both Houses of Parliament
for a period of not less than thirty
days while they are in session;
and if, within that period, either
House disapproves of the issue of
the notification or approves of
such issue only with modifica-
tions the notification shall not be
issued or, as the case may re-
quire, shall be issued only with
such modifications as may be
agreed on by both the Houses."

To this, there is an amendment by
Shri Kamath. I suppose he moves.-

Shri Eamath (Hoshangabad): Yes.

Mr. Speaker: It has been circulated
to the Members,

Shri Kamath: 1 beg to move:

In the proposed amendment, for
sub-clause (3) substitute:

"(3) Copies of all rules pres-
cribed under sub-section (1) shall,
as soon as may be after they have
been prescribed, be laid before
both Houses of Parliament for a
period of not less than thirty
days and shall be subjeri o
such modifications as Parliament
may make therein.”
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Mr. Speaker: Amendment moved:

In the proposed amendment, for
sub-clause (3) substitute:

“(3) Ccpies of all rules pres-
eribed under sub-section (1) shall,
as soon as may be after they have
been prescribed, be laid before
both Houses of Parliament for a
period of not less than thirty
days, and shall be subject 10
such modifications as Parliament
may make therein.”

Shri Bamsal (Jhajjar-Rewari): I
want to rise on a point of order
before this amendment is proceeded
with. As far as I am aware—if I
am wrong, I may be corrected by the
hon. Finance Minister—we do not
have in our hands a copy of the Bill
as amended by this House. In the
absence of that Bill, we are unable to
follow what these amendments are.
All that I have in my possessivn
the Bill as amended by the Joirt Com-
mittee. I have been trying to compare
as to in which line on which page
these particular amendments come in.
I have not been able to find out how
these particular provisions amend the
particular clauses of this Bill. There-
fore, my suggestion is that These
amendments will have to be held over
until we ge: a copy of the Bill so
that we can read the clauses with the
amendments and make whalever
observations we have,

Shri M. C. Shah: The Companies
Bill as passed by the Lok Sabha is
with the hon. Members.

Some Hon. Members: No, no.
Shri Bansal: It is not with us.

Mr. Speaker: Has the Bill as passed,
not been circulated?

Some Hon. Members: No.

Mr. Speaker: Let me be clear on
facte. I am told that the Bill, as a
matter of fact, as passed by the Lok
Sabha has not been circulated, and
the practicz, I am told, is that ihose
Members who ask for a copy get it
and that about 200 Members asked
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[Mr. Speaker]
for copies #nd they have beea given
>opies. Whatever that may be, 1 am
prepared to accept this—not exactly
point of order—suggestion for post-
ponement of this by a day or tw. if
It is converient. Let hon. Mem“ers
who wish to have a copy, get it from
the Notice Cffice.

Ty twAToaw ey (g daEm
aff= ) : IEHT FT I I A AR §

=T WER: TW a<g a1 S
FFR AT & wwaan faasr Tfgq @
Fawsar g -

Hon. Members may get copies .nis
afternoon fiom the Notice Office
Then the roatter will be taken up. Is
there any special objection to this
course?

Shri M. C. Shah: No.

Shri Raghavachari (Penukonda):
It has to be circulated to all Members.
Everybody is entitled to get a copy.

Mr. Speaker: Everybody is entitled
to get a copy. Everybody is also
bound to look to economy in the
matter of distribution of papers. I
am therefore following this practice
that those who want may get ir. It
is merely as a matter of token
earnestness for economy that they
should go to the Notice Office, regis-
ter their name and get a copy, what is
the good of supplying copies to all
even absent Members? This is the
course that I shall follow.

When shall we take it up?
Tomorrow”

Some Houn. Members: Yes,

Mr. Speaker: It will be taken up
tomorrow. After Questions, the first
item will be this Bill along wih ‘he
amendmen: of Shri Kamath,
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PRESS AND REGISTRATION OF
BOOKS (AMENDMENT) BILL

The Minister of Information and
Broadcasting (Dr. Eeskar): I beg to
move: *

“That the Bill further to amend
the Press and Registration of
Books Act, 1867, be taken into
consideration.” .

[Mz. Derury-SPEakEr in the Chair]

We have on the statute-book a very
old Act of 1867 called the Press and
Books Registration Act. This Is a
very old piece of legislation; and in
view of the considerable changes that

- have taken place not only in the Gov-

ernment machinery in the country,
but also in the evolution of the press
itself; that particular piece of legisla-
tion has becomne very out of date.

The Press Laws Enquiry Committee
which was appointed to look into
matter of press laws also considered
the question of reform of the Press
and Registration of Books Act, and
they also made certain recommenda-
tions regarding this matter. In the
meantime, the Press Commission was
appointed to go into all matters
pertaining to the'press, and though
we had prepared a Bill on the lines
suggested by the Press laws Enquiry
Committee, we felt that it might be
better to wait until the Press Com-
mission had made its recommenda-
tions, and therefore that Bill was not
brought before the House for further
discussion. It was held up.

The Press Commission, after hav-
ing examined the whole question,
has made certain recommendations
regarding the question of registration
of newspapers and periodicals, and
the present Bill is based mainly on
the Press Commission’s recommenda-
tions.

I would like here to draw attention
to one of the recommendations of the
Commission. In paragraph 88, the
Commission‘ says:

“In view of the imnortance of
reliable statistics regarding the

*Moved with the recommendation of the President,
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press in the country, we consider
it essential that there should be
some ssatutory authority respon-
gible for their collection and
periodical publication.”

This is their view.

“It should also be made incum-
bent on the newspapers to file
periodic statements regarding the
circulation of the paper, and it
should be open to the Registrar
to carry out checks as he might
consider necessary for the pur-
pose of verifying these state-
ments.”

In another place, the Commission
have also said as follows—that is
with regard to the implications of a
statutory authority to look into the
statistics regarding the press. In
paragraph 1032 they say:

“We do not think that this mea-
sure offends against the concept of
the Freedom of Press, and no
suggestion has been made to us
to that effect. We are living in an
age of statistics and registra-
tion. . ..Statistics have to be kept
of imports and exports, and one
might as well argue that this
constitutes restraint on the Free-
dom of Trade. The growth of
national life }has been such that
without the necessary registration
and continued attention to statis-
tics, proper administration of the
State is impossible.”

In another place, in paragraph 1483,
the Commission says:

“We consider that the whole
.administration of the Press and
Registration of Books Act
requires to be overhauled. There
is a general laxity in the check-
ing of the filing and the registra-
tion of books and periodicals. It
has been a matter of great diffi-
culty to us to obtain the files of
newspapers or even to verify
whether a paper is currently
being published or not. In many
cagses the information supplied by
the State Governments was
grossly inaccurate and never up
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to date. There is little or no

check to see whether a paper

comes out regularly and if it

does not, to find out the cause or

to correct the record accord-

ingly.”

I have just given a few extracts—
there are some other references which
we need not pursue here. What I

.have quoted from che Press Commis-

sion is sufficient to make it clear as
to what the Commission intends with
regard to this question of registra-
tion of newspapers and periodicals.
I would like to make at the wvery
outset one thing clear, because it has
been brought to my notice by repre-
sentatives of the proprietors, and then
also by the comments published in
certain papers, more especially out-
side the country, tnat this is an
indirect way of controlling the press.
It is clear that the present is purely
a kind of statistical measure. Even at
present, there is on the statute-book
an Act called the Collection of
Statistics Act of 1953 which gives not
only the Central Government but
also the State Governments quite
considerable powers with regard to
gathering of statistics and data
regarding any industry they like. In
fact, even under that Act, it would
have been possible for Government
just to issue a notification saying
that according to the Collection of
Statistics Act newspapers and peri-
odicals also should be called upon to
furnish this or that particular infor-
mation. But probably certain clauses
of the Collection of Statistics Act
would not have been relevant with
regard to newspapers and periodicals,
and therefore we thought it better to
bring forward a separate Bill. More-
over, so far as the question of the
sppointment of a Central Registrar
is concerned, that naturally could not
coine under the former Collection of
Stiatistics Act of 1953. But what I
want to make clear is that the object
of the Bill and the appointment of a
central registering  authority are
concerned purely with the statistical
and business side of newspapers. It
has nothing to do with ihe question
of what information is published in a
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[Dr. Keskar]

newspaper or what the editorial side
does. The business side, that is pro-
prietorship, circulation and such other
data will be the concern of the
central registering authority. It can-
not be considered or contended that
this is something which interferes
with the working of newspapers.

I might say that newspapers are °

not simply businesses run by an indi-
vidual or a company as the case may
be. They are organs of public opi-
nion. They claim to be organs of pub-
lic opinion in which any complaint
of the public can be wvoiced. Any-
body who has a grievance against any-
body can come and voice it through
the papers. To that extent they are
some sort of public institutions, and I
think it is in the national interest
that these organs of public opinion,
these institutions of public interest,
_should run in a proper way, that
everything with regard to their busi-
ness side, their organisation, their
structure, is above board, that there is
nothing shady in it.

This is not something extraordinary
because hon. Members might know,
or they must be knowing, that in a
large number of foreign countries it
is obligatory even now for news-
papers to declare periodically their
proprietorial interests, who are the
persons who are their main pre-
prietors, what is their executive
authority and all their names—that
has to be done in most of the coun-
tries and in such an important coun-
try where the freedom of the press
is considered to be probably a wvery,
wvery important matter, namely the
United States of America. So, any
legislation which asks this to be
declared should not be considered, as
it is claimed to be by some persons
more especially in the proprietorial
set of newspapers, to be something
which indirectly infringes on the
freedom of the newspaper to do what
it likes. As far as the freecomn to
~xpress its opinion is conuerned,
r-riainly this hes nothing to de with
it, but as far as freedom to do wnat-
ever they like on the industrial sne
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of it is concerned, there certaniy 1s
going to be a check to* se¢ mat
nothing wrong or shady is done, and
that is certainly the object »[ this
central registering authority. This has
become clear because recenily, as
Members are aware, when an impor-
tant newspaper concern was called
in question regarding certain tran-
sactions, there was a debate in the
papers as to who was the real pro-
prietor of that important newspaper.
Even now it is not clear as to who is
the proprietor. Such illustrations are
enough to convince us that it s
necessary that in these matters it
should be made obligatory that the
real proprietors, the real persons who
run the paper should be in the public
eye. They should come forward
saying “We are the people running
the papers. Therefore, the opinion
expressed is ours”. Why should they
try to disclaim or keep it under a
kind of cloak of invisibility as to
who are the people who are express-
ing their opinions through this organ
of public opinion? I do not think that
there is anything wrong; unless it
be that somebody has to hide some-
thing, I think everybody should*
accept this as something proper and
legitimate.

.

The Bill being a purely statistical
one, I do not think it can be consi-
dered to be anything more than a
very routine Bill. 'This Bill should
already have been on the statute-
book, but we waited for the Press
Commission to give their opinion, and
now that their opinion has been
given, this is being brought forward
before Parliament for early legisla-
tion. I do not think there is any
important principle involved in the
measure. It is a routine measure,
necessary but not very important.

Most of the provisions regarding
statistical authority have been taken
trom the Collection of Statistics Act
of 1953 with slight modifications here
and there. In fact, in one or two
matters, probably the authority that
has been given here is slightly less
than what has been given under that
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Act. But we have thought that in re-
gard to the press, it might be better
to err more wn the side of precaution
rather than on the side of being
extreme.

The Bill and its provisions were
discussed with the wvarious interesws
concerned. We had invited them 1w
put forward their point of wview ir
they had any objection to the prowvi-
sions of the Bill, and we had long
discussions with them. In the light ot
those discussions we have proposea
two or three amendments which are
before the House, which clarify the
matter further and which also add to
the Bill one or two important provi-
sions.

I might say that among the provi-
sions which have been added, one
is about secrecy. It was put before us
by a number of newspapers that the
real circulation of a paper, for in-
stance, is a zealously guarded secret of
the paper, and if it becomes public,
then it might be taken advantage of
by rival newspapers. As far as adver-
tisementg are concerned, and certain
other matters concerning the paper
which Government might like to know
for their own register but which it will
not be in the interests of the paper to
show, it is necessary that all these
matters should be kept secret.

Shri Kamath (Hoshangabad): How
does the ABC work?

Dr. Keskar: It is not a Government
organisation.

Shri Kamath: I know it is not a
Government organisation. But how
Jdoes it work? '

Dr, Keskar: So, we have put in a
provision regarding maintenance of
confidential records, which in fact has
been taken from the Collection of
Statistics Act of 1953.

The other point is about the access
to records. In the Collection of Statis-
tics Act, there is section under which
in order to check whether a particular
fact or facts furnished. are correct or
not, anybody authorised in that behalf
sa2n euter and check the records. As
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far as access to the premises is con-

cerned, an objection was made by

newspapers that this might be ex-

ploited or used for other purposes.

Dr. Lanka Sundaram (Visakhapat-
nam): By whom?

Dr. Keskar: They think, by Govern-
ment, of course, But I do not think
that such an eventuality will ever
arise. However, in order to be very
sure, we have proposed an amendment
to the effect that any such person
authorised shall not be below the rank:

. of a gazetted officer, so that the person

will be a responsible person and will
act only in pursuance of the authorised
items that have been enumerated in
the Act, and will not be somebody
irresponsible.

The third amendment which we-
have proposed is regarding penalty.
In order to see that real authentic facts
are furnished, it was necessary to pro-
vide that any person who furnishes
false information shall be proceeded
against. This provision also has been
taken from the Collection of Statistics
Act of 1953. So, this is not something

new.,

'I_‘here is another amendment by
which we propose that all the rules

that are made under this Act shall be
laid before Parliament.

I have very briefly mentioned the
main points of the Bill. The Bill itself
is a very minor one. The main ques-
tion is the appointing of a Central
registering authority with power also
to apooint. State Registrars for the
same purpose, the main object being
to gather all statistics and data regard-
ing newspapers ang periudicals‘ 50
that at any time we can have all
authentic facts and figures regarding
newspapers at hand.

The legislation is a very minor one.
It does not involve any great principle.
So, I hope that the House will pass it
as s00n as possible,

Mr. Deputy-Speaker: Motion moved:-

*That the Bill further to amend
the Press and Registration of
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[Mr. Deputy Speaker]

Books Act, 1867, be takem into

consideration.”

Dr, Lanka Sundaram: The House has
before it now a Bill which the expla-
natory memorandum describes as of a
purely procedural and routine charac-
ter. I am bound to say that even
though it is purely a question of col-
lection of statistics, very important
issues are involved in this Bill. And
since, as the House knows, this Bill is
the outcome of the recommendations
of the Press Commission, the news-
paper world in particular and the coun-
4ry in general had expected a better
and a more comprehensive Bill than
what the hon. Minister in charge, Dr.
Keskar, has brought before us.

I would be very brief in my remarks,
and straightway I would like to draw
the attention of the House to the fact
that the provisions of the Bill are not
in accordance with some of the recom-
mendations of the Commission them-
selves.

Dr. Keskar: I said, mainly, and not
in respect of every single comma and
fullstop.

Dr, Lanka Sundaram: Just now, the
thon. Minister sald that there are cer-
tain reasons why categorles of Infor-
mation need not be collected by the
Registrar. Here, I have got a list of the
recommendations made by the Com-
mission, which have been omitted from
the provisions of the Bill. With your
permission, I would like briefly to
enlighten the House on that. For ex-
-ample, the Commission recommended
that information must be made avail-
able through the Registrar's office
regarding the copies of audited profit
and logs accounts and balance-sheets
in the form prescribed under the
Indian Companies Act with suitable
modifications; details about employees,
both on the editorial and the manage-
rial side, classified according to pay
groups: breakuo of circulation in each
town and in each district; certain de-
tails about newspaper saleg commission
paid to agents, newsprint consumption,
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"1 have reasons to
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advertisement revenue and commission
paid, etc. These are some, of the points
on which the Commission made very
positive recommendations. But I regret
to say that my hon. friend the Minister
of Information and Broadcasting did
not feel called upon to include these as
some of the duties for which the Regis-
trar is to be maintained #t the tax-
payer's expense,

The more important point, as far as
the Commission's recommendationg go.
which unfortunately the Bill does not
make any reference to, is with regard
to the applicabi ity of this Bill to news
agencies also. I regret to say that to
the extent to which the Indian news
agencies are not brought within the
purview of this Bill, to that extent the
Bill will become a dead letter, in the
sense that it excludes a wide sector of
newspaper activity in this land. I
sincerely hope that even at this late
stagé_ my hon, friend the Minister
would consider ways and means, even
through what we call consequential
amendmentg to the Bill as drafted, to
bring in the news agencies within the
ambit of this measure. I believe that
the whole country and the entire news-
paper profession will be behind this
particular suggestion of mine, because
know that this
lacuna or om‘ssion on the part of the
hon. Minister has not been appreciated
at all. In fact, there was a tremend-
ous amount of protest regarding the
manner in which the newg a
business hag been kept out of the scope
of this Bill. Here, with your permission
and with the permission of the House,
I would like to draw attention to a
letter written by Shri Nirmal Ghosh,
President of the Indian and FEastern
Newspapers Society to the hon, Minis-
ter ‘in which instead of co-operating
with the Government, as announced
from house tops, they have saddled the
Minister with certain doubts, difficul-
tles and impediments. I wish I had
time to go through all the points made
in this letter and, I am sure, the
Minister would not repudiate the exist-
ence of this letter. It says: “The defil-
nition of working journalist is loosely
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worded and will create problems in
administration ......... The claims of
discipline in @mny well ordered unitg of
industry must be recogniged here also.”
Then it says that everything must be
done 1o ensure that only newspapers
with a turnover of Rs. 5 lakhg and over
should be brought within the ambit of
the Bill.

Dr, Keskar: Not this Bill.

Dr. Lanka Sundaram: I only wanted
to say that there is resistance on the
part of the newspaper world, parti-
cularly the monopolist section of it,
to any action taken by Government,
and I am prepared to suggest wvery
seriously that my hon. friend the
Minister was, perhaps, slightly hesitani
to bring in this category of information
—the recommendations on which from
the Press Commission I have already
quoted—because of this opposition
from the newspaper world.

I think the House is entitled to
remember one point, namely, that
apart from this Registrar, there is
what is called the Press Council which
has got to function, The Press Council
cannot function without adequate,
information and if this type of infor-
mation, samples of which I have read
out, which the Press Commission said
must be brought within the scope of
this Bill is not made available to
them they cannot function, properly.
This is one additional reason why I
make bold to say that the Minister,
even at this stage, should agree to what
you all incorporating within the provi-
siong of this Bill the recommendations
which I have reaj out in particular
from the Press Commission so that
the register of information will be ade-
quate and comprehensive and will be
usefu] to the Press Council. I am sure
the Min'ster would not deny that the
Presg Council must be enabled to func-
tion properly—and further it must
have access te information, and this is
what I feel must be done at this stage.

For example, I am prepared to make
a few suggestions—and I am sure the
Minister might still be in a position at
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this late hour to accept them—that tne

Registrar should be made responsible

for the collection of information on

points like these:

(a) Copies of the audited profit and
loss account and balance sheet
with such details and in such
form as may be prescribed by
the Government.

(I concede that the Government
can prescribe the manner in
which this should be obtained.)

(b) List of subscribers in the form
which may be prescribed again
by the Government.

(c) List of employees, their tlassi-
fAcation, their pay scales, leave
rules etc. as on the last day ot
each year,

"(d) The number of employees dis-
missed, resigned or left service,
the amount paid etc.

This information is very wvital in
order to see that when eventually the
other recommendations of the Commis-
sion are implemented the workers in
the newspaper profession are also
properly dealt with.

I must be very emphatic on one
point, namely, that the monopolist sec-
tion of the press as constituted is a
danger not only to the newspaper pro-
fession but also to the public at large
in this country. Nobody, least of all
myself, would be anxious to see that
the goose that lays the golden eggs
should be killed. In India today the
newspaper industry, especially a major
section of it, is worked on a chain
basis on a monopoly basis. T am not
here for the destruction of the press. I
am here for its improvement and, I
am sure, the Minister would not dis-
agree with me on thig pont. Improve
it by all means, and for that informa-
tion of the type I have mentioned
just now is absolutely necessary, and
it can only be made available if suit-
able amendments are accepted even at
this late hour within the ambit of this
Bill, and I do hope that the Minister
would cease to mock at them.



23 Press and Registration 21 NOVEMBER 1955 of Books (Amendment)

Shr; M. S. Guropadaswamy (My-
sore): The Minister said just now that
this is a very simple Bill. I also feel
that thig Bill has too much of simpli-
city. The Bill, I expected, will be very
comprehensive and I thought that the
Minister will incorporate all the recom-
mendations of the Press Comrmission.
Unfortunately, the Bill that is being
placed before us does not satisfy many
of the Members of the House, because
he has taken certain routine things
and incorporated them in a small Bill.

Dr. Lanka. Sundaram pointed out
that certain recommendations of the
Press Commission had been left out. 1
feel they have been deliberately left
out from the purview of the Bill, ¥
thought the Government wants to col-
lect, maintain and publish statistics in
respect of the press in full. I thought
that the people would be able to get
here-after a comopDrehensive view of
the affairs nf the entire press. We 2re
not onlv roncerned with the number of
copies published or printed. We are
also eguallv concerned with the
amount of investment made by the
proprietors. I may draw the attention
of the House to the aspect of inves!-
ment. ¥You may be aware that many
proprietors say that they underwent
loss and incurred lot of expenditure
because they invested huge sums of
money on the press and thereby they
escape income-tax and other taxes.
So. it is vital that information regarc-
ing the investment made in wvarious
presses must be collected and main-
tained. I say this is more important
than the collection of statistics in res-
pect of distribution and printing of
papers.

Then again, it is very necessary that
we should have statistics regarding
employment interests. Employees come
and employees go everyday. Though
there might be some other measures to
deal with the problem, it would have
been better if the collection of infor-
mation has also been included in this
Bill.

I do not want to say much about
news agencies—the other day I sald
enough about it—but regarding adver-
Wsing agency I must say one thing.

Bill o
Shri K. K, Basu (Diamond Har-
bour): To a deaf ear.

Shri M. 8., Gurupadaswamy: [he
advertisement agencies have been in
charge of most of the aavertisement
in the country. . Especially foreign
advertisement agencies are controlling
a large portion of it. We do not know
how these advertisement agencies are
running. We do not know any details
about these advertisement agencies.
So 1 thought the Bill would also pro-
vide for collection of information
regarding advertisement agencies. So
I have to say that in many aspects the
Bill suffers from what I may call toc
much of simplicity.

The financial memorandum  states
that nearly 70,000 rupees would be
spent on the machinery. I do not objéet
to the expenditure of that amount. But
I only make an observation that the
money spent should be well spent. Un-
fortunately, we have got the experience
of the Registrar working under the
Indian Company Law, Those Registrars
who were working under the Company
Law have failed our expectations.
They do not fulfil their normal oktliga-
tions. There have been too much of
laxity and inefficiency. The same thing
should not be repeated in respect of
Press Registrar and the machinery set
up under his authority.

I agree with some of the things pro-
vided here. But I do not agree with
one provision. The Bill provides that
any person whose paper fall in circu-
lation by 50 per cent should give a
fresh declaration.

I cannot wunderstand the reason
behind this provision. A fall in the
circulation of a paper should be
brought to the notice of the Registrar;
this fact should be placed before the
country; the public should know ii
That I can understand. But I canno:
understand why there should be
another declarntion before the District
Magistrate. What purpose would be
served by that, I cannot say. The
Minister has not even explained this
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provision. I feel, whether the circula-
tion of the paper is high or low.
whether it has increased or decreased,
there should not be any fresh declara-
tion by the publisher or printer. It is
wnnecessary, so long as the paper is
printed and published and circulated.
If there is continuity, it is not neces-
sary to have a fresh declaration. 1
think this condition is a hardship on
the printer and publisher of a news-
paper.

Regarding other provisions, I do not
want to say much because I endorse
them, as they have already been
recommended by the Press Commiz-
sion. But I feel very sorry that all
the recommendations of the Press
Comumission have not been incorporat-
ed in the Bill; I feel doubly sorry that
& comprehensive measure has not been
brought forward by the Minister I
know this measure is simple, and I
repeat that it suffers from too mueh
simplicity. It should have been more
comprehensive.

Dr. Lanka Sundaram: It is a skele-
ton.,

Shri M. S. Gurupadaswamy: The
Bill should have been more comprehen-
«ve to include all the recommendsa-
uong of the Press Commission, We
@ave been vVery much upset-—and
maturally we are upset—over this
measure, and I expect that the Minis-
ter would soon come forward with a
fuller measure so that all the recom-
mendations of the Press Commission
may be incorporated.

Shri H. N, Mukerjee (Calcutta North-
East): The Bill which has been intro-
duced by the hon, Minister ig one of
considerable importance and I am only
sorry—to tell you quite frankly—tihat
we have been caught somewhat un-
awareg and we are not quite in a
position for no fault of the Minister,
perhaps, to discuss this measure that
with the comprehensiveness which ut
least I wish we could introduce into
thig discussion.

Bill

1 find the Minister making much w
a point about his pursuing the recom-
mendations of the Press Commission.
I do not mind him saying what be has
said because he has, of course to a
certain extent, pursued the recom-
mendations of the Press Commission.
But I feel that, quite apart from the
detailed discussion in the Press Com-
mission's Report in regard to the
amendment of the Act of 1887, the
general tenor of the Press Commission’s
Report as well as the feeling in the
country has been that it is about time
that we have a really comprehensive
code in regard to the Press in this
country anj we do not have merely
amending legislation, specially  Bills
amending Acts passed in the year ot
grace 1867 or so. I say this because
the whole spirit of the kind of legis-
lation which used to be adopted round
about 1867 is a spirit which goes coun-
ter to the spirit of the times today,
and that is why it is very necessary
that there is an effort, on the basis of
the findings of the Press Commission,
whose Report is fairly comprehensivc,
to bring about a comprehensive code
in regard to the Press. Therefore, I
find that in this amending Bill there
are some additions to the restrictions
which were intended to be imposed on
Bublication, generally speaking, and as
far ag I am concerned, I am not very
happy about certain of the additions
to the restrictive powers which Gov-
ernment are now taking over under
the terms of this Bill. Now, I de not
know why cyclostyling and printing bv
lithography has come to be looked
askance at in the fashion which obvi-
ously Government imagine it should be
done. I quite realise that for purposes
of statistical computation, to which
reference was made by the Minister,
it Is essential for Government to find
out what exactly is bappening in the
country, wnat publications are being
put out and so on and so forth, But
it so happens that in the particular
context of our conditions, cyclostyled
leaflets go out or sometimes things are
lithographed and are circulated by
people, and it is not always necessary,
not always essential—and not always
desirable either—that Government
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should take it into their head to have
an absolutely exact inventbdry as to
what is being published under the
lithographic or ecyclostyling auspices.
I say this because we have in this
country, if we want a democratic
atmosphere to grow and develop pro-
perly, to insist on the dissem nation of
50 many types of information under so
many different auspices that it is per-
haps desirable for us to benot gquite
so illiberal, not quite so exact, not
quite so rigid ag this Bill wishes us ‘o
be. And that is why I feel that the
inclusion of documents which are
cyclostyled, and printed by lithography
is something which we should take
cobjection to. I find also that unless
the matter is clarified, it may be that
some officious bureauerat might even
object to the absence of the printer’s
name under invitation cards and docu-
ments of that description. I feel that
this kind of insistence on a rigid and
absolute collection of statistical infor-
mation should not be made, and we
should have g more liberal provision
in regard to the registration of books

But the more important point +to
which I wish to make reference is that®
while the Minister has followed the
‘recommendations of the Press Commis-
'sion in regard to the appointment of a
Press Registrar, ang in regard also to
the enumeration of certain of the func-
tions which he shall perform, the Bill
makes no mention of certain other
recommendations which the Press
Commission had made. Now, 1 find
that the Presg Commission has given
in an appendix to Volume IIT of its
Report the particulars  which it
thought should be filed with the
Registrar; it was suggested that news
agencies also, apart from newspapers,
should be called upon to flle certain
data about their working. Now, it 1Js
fmportant that this particular recom-
mendation of the Press Commission is
given effect to, because, ag you know,
when the Report of the Press Commbs-
sion was wunder discussion in
this House, there were many allegs-
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tions made—and they were not merely
allegations; they were averments—from
time to time which were made with all
due authority and could be verified,
and it seems that the profit and luss
accounts and the balance sheets of
these news agencies are things which
should be registered and should be
available for inspection by the public.
I say also that in the Statement of
Objects and Reasons, there is no ex-
planation as to why these particular
recommendations of the Press Com-
mission have not been acted upon. The
particulars asked for by the Press Com-
mission are essential if the Press
Registrar and his department are to
discharge theif duties properly. I feel,
therefore, that this is a hapazarad way
of proceeding with the job of registra-
tion of books and papers; 1 feel that
a certain amount of liberality should
be introduced into these provisions; I
feel.that the context of our conditions
today has got to be remembered; I
fee] that lithogaphic and cyclostyled
papers should not be brought within
the ambit of this legislation; I feel
that there should be some safeguard
aga‘-‘nst officious bureaucratism as far
as the enforcement of the rights con-
ferred on the Press Registrar is con-
cerned; and I feel very strongly that
the omission of certain recommenda-
tions, particularly in relation to news
agencies, which were made by the
Press Commission is a very significant
pointer, And that is why I ask the
Mnister, if he is so minded, to see
to it that there are certain additions,
certain alterations made in the draft
of the Bill 85 he hag presented to us,
and if he pursues the Press Commis-
sion’s recommendations in their entire-
ty, then surely, he will have a much
better warrant than he has at present
to secure the support of the House for
the measure that he has sponsored.

»

IPM,

Bhri T. N. Bingh (Banaras Distt.-
East): I am very glad that thig very
important, though small, measure has
been brought out and placed before
the House after all. I personally’ fel
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that this measure could have been
easily introduted much earlier because
there was no ground for controversy
so far as gathering of facts about news.
papers was concerned. That was the
object of the recommendation made by
the Press Commission in this regard.
But, I was really amazed,that some
newspapers, since the Commission’s
Report came out, started attacking
those very simple recommendations nn
the ground of their own industrial,
business and commercia]l secrets. I say
that is the limit: that mentality must
end. I am very definite about this. In
the name of keeping confidence, for
commerr_:ial purposes, we cannot allow
such a vital industry as the news-
paper industry to run rfot. I see no
objection why a newspaper
should mnot furnish its ecircula-
tion flgures. As a matter of fact, I
think, not to publish one's circulation
figures is a fraud on the public, on the
consumer and on everybody else, They
accept advertisements by making
statements of their circulation.

Every advertising agency asks for
information; they have gota pro forma
and there one of the itemg is the cir.
culation flgures. They actually supply
them, If that circulation figure is not
correct, then they have no business to
supply that information. Why do they
want it to be kept confidential? Be-
eause, they cannot stand the light of
criticism (Interruption).

Another thing is this. In the course
of our enquiry we had certain doubts
as to the figures that were trotted out
as ABC figures. Where do they come
from? Now, we have heard from our
Min‘ster that there are papers which
are objecting to this clause. I feel they
are, prebably, the very same papers
whe pub'ish their ABC figures. If so,
thers is something very fishy about the
figures which they declare for their
adveriisement purposes. I have felt
that the flgures about the circulation
of newspapers should be acrurate,
should be above board and should be
publicly proclaimed. That is in their
own irterests and if a paper objects to
that reasonable thing, if they want to

3o
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keep this secret, then all other objec-
tlons regarding other recommendations
fall to the ground. What business have
they to object to the presentation «f
this information when they want to
give all information about every other
activity and when they say everything
should come to the public? That is
freedom of the Press. But, in giving
their own information, in giving their
own points which concern the publie,
they want to keep them confidentiak
and hidden in their own books, T
strongly urge that in all the measures
that may be taken, whether in this’
Bill or in any other Bill that may be
subsequently brought forward, this
argument of commercial confidence
should not be paid the least heed. That
is my very humble request because,
after all, these are public utility con-
cerns, Apart from other things that I
have said, it is desirable that their
transactions should be above board
and should be subject to the limelight
of public criticism,

I may take the House into confid-
ence and state that there are. news—
papers which are giving all kinds of
wrong information. I think whatever
information the Press Registrar—the
District Magistrate today—gets about
these newspapers should not form the
basis of any statistics to be put out
by the Government of India or any
State Government. They have been
gui'ty of such wrong declarations made-
before the District Magistrates and
others even resulting in the publica-
tion of all kinds of documents up to
the international level even in the
UNO about their circulations being
wrong. I ask is that happy position?
It is time that energetic, prompt and
rigid action is taken on such matters,
Therefore, I am all for making the
law on this point as wide and com-
prehensive as possible so that our
statistics may be complete.

I fail to understand the objection
about the right of the Press Reg'strar
or the delegated authority to enter the
premises of the newspapers. I am not
able to make out why there should be
this objection, After all, he will ent‘er
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the premises for a particular specific
purpose, the purpose being to gather
information as mentionsd in the Art
itself. If they do not supply the infor-
mation, then the only way left is that
somebody should go there, I would teil
the House my unhappy experience.
When we wanted to gather informa-
tion from thesc very papers they did
not sexd them. We gave them more
time—one month or two months, We
served notices, as we were entitled to
do under the Commission's Act. Even
‘then no information came out. It came
to almost issuing warrants against them
and though we did not want to create
much noise about these things, we
were perfectly justified in taking such
‘measures. But, we d.d not take such
measures. The result was that many
newspapers just evaded their res-
ponsibility and they did not supply the
information, Therefore, with that
experience, I say that some more steps
-will have to be taken. Of course, rules
will have to be made by the Govern-
ment as to how many times one has ‘o
be asked and what time has to be
given for them to supply the informa-
tion and if they fail to supply the
information then, some provision
must be there in the Act whereby we
can get that information willy-nilly.
“Therefore, I :ay that there should not
be any yielding even by a comma on
that essential point.

I am rather anxiously waiting for
‘the amendment which the hon, Minis-
ter said he was going to propose, I
hope so far as the essential right of
the delegated person is concerned,
there should be no whittling down, I
can understand that they should be
people of some rank. That is quite
reasonable. We never thought that an
ordinary clerk or peon will summon
the books. It has always been intended
that some officials of some standing
=will go. So, if the amendment
empowers some gazetted officers, then,
personally, I will have no objection.
‘But, I would not, in any way, like to
have the power of the Government or

2
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its representative being Yestricted In
gelting such information. No loophole
should be allowed. I would appeal to
the legal talent here to look into the
matter and see that an amendment,
properly, worded, is brought forward
and accepted by this House.

My colleague here and others also
have raised the point about the state-
ments of accounts, profit and loss
accounts etc., being submitted, We in
the Commission were very clear that
every newspaper should furnish that
information and one of the reasons was
that there are papers which start for
three or four months, they have prac-
tically no capital and no resources,
they employ journalists and no salary
for three or four months or till the
paper closes down isg paid to the
employees. No paper has any busi-
ness to start if it has not got the
financial backing necessary. It must
have some finances for the employ~es
to have their wages It will be a2
humane act if something is done 1o
see that newspapersg are not started ir
a mushroom way, resulting in the
unemployment of a number of people.
There was 2 tragic case eyen with
such a grant paper as The Times of
India with all its years of tradition
and resources.

Shri K. K. Basu: Ard misdeeds.

Shri T. N. Singh: Resources ofter
lead to misdeeds. When that paper
closed down, hundreds of people were
thrown out of employment. It is good
that Government should have informs-
tion on that point and there is no
reason why such information shou:d
not be supplied to Government. The
joint stock companieg are required to
furnish all information to the Join
Stock Registrar. When I heard my
colleague on the opposite side, tne
Deputy Leader of the Communist
Party, suggesting that the Act should
not be rigid in the matter of informa-
tion and that it shou!d be leniently
applied, 1 was taken aback and I
must express my suprise at it. The Act
on the other hand must be very strict;
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shat is my Yirm opinion. He just took
a small point of cyclostyling, Nowhere
cyclostyled matter is treated on any
other footing than printed matter.
‘There are other countries and we
can look to their laws on the subject.
Today cyclostyling machineg are
almost as efficient as any of the flat
beds which the newspapers have here.
Therefore, it will be folly to make any
exception in these modern days in
regard to cyclostyled matters. I would
very strongly urge that the definition
of printed matter, as it is here,
ghould be kept intact and should not
be modified even by a single comma.
1 bope that such relaxation or noa-
rigidity was not meant as stopping
the information that we want to be
supplied to some authorities in regard
to profit and loss, balance sheet, etc.
Let me be frank here on this point.
There are some newspapers which are
tun like bhai chara. The term bhai
chara is very well known. They are
almost run on domestic lines and there
is no proper accounting system at all.
A political party might say “It is our
own paper; whatever salary we pay is
none of your concern; we are content
with two chapaties, why should any-
body object?” If the idea is that we
should have any relaxation in regard
to these matters, I would very humbly
suggest “Please do not have any =x-
ceptions, because there is no end to
that; another man may come and say
that his is a missionary paper and a
third man may come and say that it
jg for some other purpose.” There are
certain standards which must be
observed in regard to wages in regard
to the conduct of the paper, its regu-
larity, periodicity etc. All these things
must be observed very rigidly, It is
a shame that papers declare them-
selves weeklies or bi-weeklies tut
their papers do not come out on the
due dates. It is certainly a fraud on
the readers who subscribe to that
paper. Such a thing should not and
cannot be tolerated, because ‘these »re
the things on which we have to be
rigid. I hope it will be possible for
my friend on the other side to revise
"his opinion on this very important

386 LSD.
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provision. This is a question where
there is no great penalty or any such
thing involved, and everyone can
observe these things. Though I am
very strong on this point of financlal
statement, balance sheet, etc.,, 1 :m
told, and I believe I am correct and
the hon. Minister may please confirm
this, that a separate legislation is being
brought on this subject because it was
felt that the Press Registration Act
cannot properly deal with that aspect.
Some amendment is being made, I am
told, to the Industrial Relations Act
in which all these things are provided
for, and when that power is taken for
the supply of such information, it 1s
proposed that the Press Registrar will
get the information in regard to
financial statements, etc., of the news-
papers. If my purpose is served, I
do not mind whether it iz provided
for in this Bill or in any other Bill
because thet is a small point. I eran
understand some force in the argu-
ment that the Press Registration Act
as such nowhere contains these data
or information, If that is omitted, I
do not mind it, provided I am assured
that some such steps as mentioned by
me are going to be taken.

I am also told that the question of
news agencies’ registration doeg not
properly come under the Press Regis-
tration Act. It may be that they de
not come properly and strietly within
the purview of the Press Registration
Act. If I am assured that the news
agencies are going to be included in
the other Bill to which I made &
reference previously, I would not mind
waiting for that legislation. I would
urge that a news agency is a very
essential part of the newspaper indus-
try and it should not continue to enjoy
any privileged position. After all we
have suggested that financial state-
ments, etc,, should be submitted and
somebody should have statistics on ihe
point because we thought that our
people who work there shouli rot
suffer. If a news agency starts without
any proper financial backing, what will
happen? After three months there will
be a number of people who will not
have got a single pie of their wages;
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that is an intolerable position. We do
not want to stop any news agency or
any newpaper because it has got a
few lakhs more or less, but what we
want is to see that we are alert on
the point—the public, the Governmeat
and the newspapers—so that the work-
ing journalists do not suffer. With that
object in view I think that some such
regulation will have to be made and if
the other Bill, which is to come,
includes all these points, I would not
mind it being deferred for a shnrt
time. But I would like to be wvery
clear if some Members on the Opposi-
tion Benches feel the other way sbout
because when I heard about thig act
being rather lax and not rigid, I felt
that there was an idea that the finan-
cial position should not be disclosed to
anybody, one for commercial reasons
and another for other reasons. We do
not want to make any distinction, I
want to be very clear on this. That
must be supplied because it is in ike
interest of the working journalist
himself.

These are the points which I have to
stress mainly and I warn that this is
rather a measure which must be passed
very quickly and come into force very
quickly, We have already lost enough
time and unless there are some very
important points which should be rush-
ed through I would appeal to the hon.
Members to gsee that this measure
becomeg law ag early as possible,

Shri Joachim Alva (Kanara): On
the occasion of the discussion on Press
Commission Report, 1 had stated that
the golden age of Indian journalism
was over and that the Hung and Vao-
dals had invaded it. Today they are
the fathers and mothers—nay the pro-
genitors—of this Press and. Registra-
tion of Books (Amendment) Bill. The
system of double entries and treble
entries in account books, widely pre-
valent in the Indian firms and especi-
ally in the monopolistic Press of India
to which a reference was made barelv
seven weeks ago in the foreign Press
is responsible or is the cause of this
all. If an officer of the Government
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invades the monopolistic® press office
he will find how the barons of ‘he
Press have accumulated profits and
diverted illegally the profits from o*her
firms and confiscated the reserveg of
well-established industrieg to suit their
own needs. It is this diversion whick
has led today to this Press and Regis-
tration of Books (Amendment) Bill.

The objection of the hon. Minister in
introducing this Bill have been laud-
able but I wish that the provisions
were not so drastic as they are. I do
hope that he will show the same zeal
in introducing the price-page-scheduie
and fulfil the other major provisions
of the report of the Press Commission
and bring in the relevant Bills also
before us. We also hope that he will
not be very late in turning his lance
towards the news agencies.

The House will forgive me for men-
tioning an episode; it happened in the
year 1930 when one of the great Chief

Justices of India had come from
England. I refer to the hon. Sir John
Beaumont who later sat ip the

Supreme Court ang also on the Privy
Council. The House may recall the
advocacy of the great Bhulabhal
Desai one of our greatest men wha
adored our benches here. Bhulabhai
argued the appeal to the Bombay
High Court on behalf of the three
Sholapur accused. They were patriots
and were sentenced to be hanged. The
appeal was being argued in the Bom-
bay High Court and Sir John Beau-
mon{ had just come in as the Chief
Justice of the Bombay High Court.
Bhulabhaj Desai argued the case very
ably but not all his skill and patriot-
ism could save the three men from
the gallows, The then Chief Justice of
the Bombay High Court who had just
come from England confirmed the
order of executions, But it must be
said to hig credit that months later he
regretted having passed such an order-
He thought that every work mude
or uttered by a police officer in
evidence was as good as the King's
writ: He felt that the statements
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made by the police officers in that case
was sanctified truth, It took him a
long time to find out that the state-
ments made by police officers in
criminal cases had no veracity, that
they had not even 25 per cent or 50
per cent truth and that they were not
half as correct as the King's writ
of the police officers in England.
Later on we got the benefit of the
judgments of thig very Chief Justice.
When the Allahabad High Court
Judges—ICS Judges—wanted to drag
Mr. Benjamin Guy Horniman from
Bombay to Allzhabad—that order is
not still rescinded by the
Allahabad High Court—for very un-
witting remarks made by him on the
sanctity and dignity of the High
Court Judges, he, Sir John Beaumount
as the Chief Justice in Revision
refused to hand over Horniman to the
Allahabad High Court.

Why I am mentioning this episode
of past legal history is because we
have to be very strict about state-
ments. It is like asking a young lady
about her age. Of course that fashion
has not crept into sur land, No lady
outside this land wil perhaps give her
correct age if you ask her about her
age. 'When they are really 30 or 40,
they will say much less. That system
has net yet crept into our country
except {o a very limited extent, I am
saying thig because we shall ask for
very few particulars from our paper-
men. These particulars shall be ten-
dered with veracity and truthfulness;
they shall not be put to the temptation
of saying lies and making false state-
ments. Orce the newspapers have
made any statements we shall hold
them responsible for such statements
at their peril.

I think that the provision with re-
gard to the circulation is fairly drastic
armrj some kind of laxity =hould be
made for certain papers under a cir-
culation of 5,000 or even 3,000. They
should be exempted from submitting
these particulars. The provisiens
should be a little more generous. The

powers of the Registrar e.r Indian
Companies were amended by the Com-
panies Bill. The statements, particu-
lars etc. to be flleg before the Regis-
trar of companies before the com-
panies law was amended are much
less in magnitude, This Bill seekg to
db the same thing in regard to the
newspapers,

I am one with my friend, Shri T. N.
Singh when he says that the term
newspapers should also include news
agencies. Why is it that we zre keep-
ing out news agencies from {he opera-
tion of newspaper legislations? I do
not understand that. Why should we
have separate legislation? We cannot
foresee the time when aews egencies
will be brought in the ovurview of this
legislation.

We are bringing in books, By bring-
ing in books, we may hit the book
trade. India has' established major
industries, minor industries, handi-
crafts, etc. But there is c¢ne industry
which is in a completely horceless con-
dition—that is the book trade. It
cannot flourish in this land hecause
certain things are missing. A publisher
may establish a book firm but will not
find valuable manuscripts coming to
him; unless you engage :.uthors you
cannot get good books as in UK, USA,
Russia and China. We cannoi have
good books unless we have got good
publishers. In these countries the
publisher says; “I shall pay 40 per
cent of the price of this book to the
author.” There is nothing like that
in India. The Government i now
moving slowly and the Ministry of
Education will give some subsidies, Tt
will have its own organisation or it
will subsidise booksellers and pub-
lishers so that our Indianp companies
may bring forth and nwroduce great
books of great value for the benefit of
the people.

As 1 said earlier, ihe system of
double and treble entries is very
fashionable in large Industrial houses.
Otherwise, how can one industrialist
man ten companies? Most of our big
industrialists do that, An industrialist
comes to the Government of India and
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takes a loan of Rs, 50 lakhs for ome
industry and goes back and divert
that money in another industry. Gov-
ernment of India is willing to give
money to these industrialists in crores
even before the prospectus is publish-
ed. How can this system progress
unless we are very strict? Let ug not
have two scissorg in our hands: I am
very glad that the hon. Minister here
is handling this portfolio. 1bere are
other portfolios where they should
be very strict. Here this industry is
like a tender plant and it should be
nurtured well so that tbe tree of
knowledge may spread out its light
into the public life. It is not so in
other industries. I will refer to one
industry here. I am referring to the
West Coast Paper Mills—the paper
industry which is going to come to
my most backward , constituency of
North Kanara, Before =ven thes pros-
pectus was advertised, the Govern-
ment of India offered to give one
crore of rupees. The spunsors say
that they have collected Rs. 50 lakhs
from the promoters. But the Govern-
ment has no scheme by which they can
give even & minimum sum of Rs. 20
lakhs to the newspaper inlustry, We
must change our mental set.up and
our ideology. If newspapers are the
nrgans of public opinion, the news-
papers, magazines and bnoks perform
as important functions as any other
industry, On a thing which is not born
you are ready to throw crores of
rupees. Qur friend Shri G. 1. Somani
ig connected with that West Coast
Paper Millg industry. Why T am stat-
ing this is that newspapers do not get
a dog's chance for develooment. If the
Government of India, before the pub-
lication of the prospectus iz ready to
give away Rs. 1 crore for the West
Coast Paper Mills in my backward
constituency I do not know why the
Government did not take it over in
their own hands and train Ycung men
fram our country either in America or
Germany to run thig business.

Dr. Keskar: Sir, this Bill concerns

. the registration of papers,

Bill
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Shri Joachim Alva: I want that our
books and newspaper industry to be
also given the same latitude, the same
magnanimity and the Guvernment
must not have two minds on the subp-
ject. If our national books are to be
great products they also must Le given
a chance. I hope the hon, Minister
will keep his mind open and vision
wide enough by which he will put
these things right so that our books
and newspaper industry may flourish.

Now, in regard to the correct infor-
mation being supplied I {hink we
should be more strict. Ag ] said
already let us ask the newspapers to
supply as little information as possi-
ble; as minimum information as possi-
ble so that they will rot be put to
the temptation of stating lies. But,
once they have stated a lie let not
the Government be lax. At the same
time the Government machinery
should not also be a drastic one. One
summer morning, we remember, i
the year 1930 after the famed Dandi
March, the British Government came
out with ordinances in regard to the
Press. How drastic, how coercive and
how all-sweeping they were by which
all the Presses of India could be con-
fiscated. Today you are putting the
publishers, especially the monopolistic
press on its guard by saying that they
should not furnish false information.
As my friend Shri T. N. Singh said,
unless we keep a check on false in-
formation we are not going to prog-
ress.

One word about foreigzn publica-
tions. Although it is not stated in the
Bill the hon. Minister made a refer-
ence to it in the past that no foreign
publications will be permitted either
for the publication of huge books or
huge newspapers, I am glad the hon.
Minister stated in this House very
firmly, emphatically and unequivocally
that we shall not permit the publica-
tion or printing of forelgn rowspapers
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In India. However, I do * ot know how
the Readers' Digest way permitted;
how a little camel almost escaped from
out tent. We shall have to be very
strict about this.

I hope the Government will be liberal
towards the newspapers that exist
today by forgiving and condoning
where unwitting and uncouscious mis-
takes are made. The Governmert
can devise a very big machinery today
but they should also be liberal and
magnanimoug where some newspapers
out of ignorance have malje s¢me mis-
takes, unwitting, unconscicus mis-
takes at that. I hope the Governmeni
will not be hard in the matter of
prosecutions. It is very wise and sound
for Parliament to devise legislation,

but when the legislation is translated ’

into the hands of the officers of Gov-
ernment for fulfilment, people at the
top must also see that small news-
papers, national newspapers and
Indian language newspapers, in towns
and districts are not harassed or pro-
secuted.

A more word about the ABC. A
reference here to the average number
of copies to be supplied to the Regic-
trar who issupposed to collect all this
fnformation about the rirculation of
mewspapers. The ABC ig a'so doing
. “ABC” means the Audit Burea':
of Circulation, It js dominated or
pressurised by British and American
advertisers who dictate their owa
terms. It is a pure racket. When dis-
cussing the Press Commission’s Re-
port this House had not enough oppor-
tunity or scope to discuss about these
matters. Today the Government Is
perhaps taking more drastic powers
by asking the newspapers to supply
these copies and other wverticulars.
The ABC, as I said, is pressurised and
dominated by foreign advertisers.
They have been dictating policles to
newspapers and even compelling lead.-
ing newspapers into evil ways of sup-
plying false figures, I just want to
touch upon this topic and say that the
ABC in Indian journalism is dominat-
ed by foreign advertisers who even
influence good papers to resort to evil
ways. Now, Government will also as

Bill
newspapers to supply these very parti-
culars. That is why I -woul”? beg of
the hon. Minister to lay a limit in
regard to the supply of these parti-
culars as mentioned under item (b)
of sub-section (2) of proposed sec-
tion 19B of the Bill. A limit may be
laid down that papers having a certain
amount of circulation shwuld submit
the flgures and if they are fouhd
guilty they may be dealt with accord-
ingly; and others having lesser circula-
tion may be allowed to do what they
like.

Shri D. C. Sharma (Hoshiarpur):
Mr, Deputy-Speaker, whenever we
discuss anything concerning the Press
on the floor of thig House I find that
the monopoly Press is ore or less on
our brains. But, I must submit most
respectfully that in India, while we
have to shackle the monopoly Press
so far ag its malpracticeg are ¢crneerned
if there are any, we have also to safe-
guard the interests of those news-
papers and journals which do not
come under the definition of menopoly
Press.

In India even today there are many
newspapers and many journal, whick
are run as sacrej trusts end if we
want to have a free sound and stable
democracy in this country I feel that
nothing should be done to decrease
the number of such papers at the pro-
vincial level or district level. I feel
that by framing this Bill the hon.
Minister might have done s-mething
to curb the bad practices of the pro-
prietors of chain newspapers but I
would also say that by doing so he
has also put very vexatious controls
on those persons who are going to rur
the newspapers not in the interest of
making money or as business enter-
prises but for the education of the
masses of India.

I, therefore, think that the statistical
approach to which the hon, Ministar
referred in his opening remarks is not
the only approach that is needed, I
think the statistical aporoach is going
to be submerged under so many other
kinds of approaches which will be the
by-products of this Bill and I will
refer to them in the ~ourse of mv
epeech.
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In the first place I wish 12 submit
‘that the definition of the worl ‘paper
has been made very very inclurive and
I would think that it should rot b=
made to include even thuse things
which are publishej or cyclasivled, or
brought into being in some other way
not with the idea of any political
propaganda or party propaganda but
which are brought into beine for
highly educative purposes. Again, I
do not think that in *he word ‘prirt-
ing’ cyclostying and orinting by litho-
graphy have been included. We are
living in a country where printing
presses are not to be found iu plenty.
We are living in a country where we
are not very rich and prospercus. Qur
country hag not been geared up 1o
that degree of mechanicals perfection
as some other countries are. There-
fore, we cannot afford to nave a rotary
press and all those kinds of fine
presses which progressive and highly
industrialised countries have. Natur-
ally, we, therefore, recuire some
simpler machine, a simpler mechanism
in order to distribute the infcrmation
to our people. Now, if we are going
to treat this simple mechanism also
on the same level as these big presses,
I think we are not doing scmethirg
which is in the interests of democracy
would, therefore, say that stencilled
and lithographic materials should rot
be included so far as this is concern-
ed. I know there are’'papers stencilled
and lithographed; there are journals
stencilled and lithographad; magazires
stencilled arnd lithographed and
research papers stencilled and litho-
graphed in so many educational insti-
tutions and so many other philanthro-
pic societies and bodies. I do not see
any reason why &ll of them should be
brought within the purview of this
Bill, I would, therefore, sey that the
Minister snould apply some kind of &
less stringent code towards these
materials.

It has been said that“as often as
the place where a press is kept is
changed, a new declaration shall be
mecessary”, 1 think this ig another

Bill =

vexatious condition put ferward in the
Bill. In the first clace, L ig .ot
necessary that the keeper of the press
should try to inform t:e Reg'strar as
often as the place of the press is
changed and again, if it ig r.ecessary,
I do not see any reason why some of
the extenuating clauses should have
been put into this Bill. | feel that
an offence of this kind sheuld not
have been made penal, as hag been
put in the Bill. The punishment may
take the form of fine ur scme other
kind of punishment may be given, Lut
it should not be made ap offence of
the description containsg in the Bi'l,
because, I am speaking for the small
newspaper, for the ~mall n.ar who 1s
producing g newspaper, and such &
clause will adversely utfest the inter-
ests of those persons, 1f it should be
done, it should be done tnly with tne
help of a letter or something like that
which is provided in some way. It
should not be made compulsory that
he should go to a magistrate. I thirk
by doing so—by doing what is con-
tained in the Bill—we will be in a way
putting a curb on the rrinting ef
books and newspapers whith » demo-
cracy like ours needs very, very badiy.
I think books and newspapers should
be produced as fast and in ms great
a number ag possible.

Let us now turn to clause 6(5). It
says: “Every declaration made in rex
pect of a newspaper shall be wvoid,
where the newspaper doeg not com-
mence publication—" etc. I tell you
that when I read this provision I
thought that I was reading a Bill
which was going to be Introduced in
some country of the world where the
national income is very high and
where the newspaper reaiers are many
and where every town has one or two
newspapers published in the town
itself. But we are dealing with Ind'u
and I know how difficult it is to bring
a newspaper into being. I refer to a
newspaper with which I wae connect-
ed at one time. I refer to the “Nation”
which was published in Lahore in
the good old days. It was » paper
whichi Dewan Chamanlal *rought fnto
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being. They wanted to Iting the
paper into being and they wanted tc
do so in the interests of the country
‘and of the nation. It was meant to
accelerate our struggle for freedom.
‘They collected money, went here,
‘there and everwhere, hut then the
Ppublication of the paper had to be
postponed from day to day. Why?
Because, after all, money hLad to he
collected from persons and so many
"arrangements had to be made. I there-
dore say that this would be very good
for those persons who are Jescribed
on the floor of the House as press-
barons or similay names that one may
choose. Of course, I do not have any
brief for them and you may deal with
them anyway you like, but 7 should
say that this kind «f provision is
going to work very deirimentally in
respect of those who run small news-
papers in small towns and who do not
look upon newspapers as sources of
revenue or profit but as journals, as
instruments of healthy, sound and
democratic education. I would, there-
fore, say that we should distinguizh
the sheep from the goats. We shouli
not have the same kind of '*w operat-
ing in the case of both.

Shri Nand La] Sharma (Sikar): We
should distinguish between a white
sheep and a black sheep.

Shri D. C. Sharma: Yes; I now agree
with my friend Shri Nand i al Sharma
though I very seldom szree with him.
The present rule may be very good
for the black sheep hut 1 sheuld -ay
that there are good sheep also, ard so,
so far as the code of the press is
cancerned, these provisions rhould nut
be kept as stringent as tney are and
they should be made less stringent.

As 1 have already eaid, we have
prescribed punishments in clauses 13
and 14 through a kind of schedule
1 would say that there should be tw.
types of punishments one for thoss
whe are running big newspepers and
another schedule of punishments for
those who are running small news-
papers. The same schedule should
wot apply to both.

46

The duties of the Press Registrar
have been enumerated in the Bill, and
they are quite a respectible number.
Whereas the Press Registrar '« askod
to note the name of tue peper, the
title of the paper, the language in
which it is going to be published and
all that kind of thing, I do .t know
why the Press Registrar is not asked
to collect information about the
employees of a press or newspaper,—
their different categories, etc. I would
not be satisfied unless this item is also
included. Of course I may be told that
some other Bill will be brought to
make provision for that. But I want
to say that some kind of statistics
could also be collected by the Press
Registrar. What I mean to say is
that while the duties of the Press
Registrar have been enumerated, the
human element which goes to print a
newspaper, the human element which
goes to make a paper as it is, has
been utterly ignored. I should say that
it should be made incumbent on the
Press Registrar to have statistics with
regard to them.

Again, look at proposed section
19B(h). The register shall contain
“the average number of copies print-
ed, the average number of copies sold
to the public and the average number
of copies distributed free to the pub-
lic,” ete. I may submit that we have
been talking here about double entries
and treble entries so far ag the cir-
culation of newspapers is concerned,
but I must also submit that there
should be another thing added here
angd it is this: the average number of
copies sold as waste-paper. I do not
know if my friends are aware of this
fact or not., Sometimes these news-
papermen swell the figureg of circula-
tion. They will tell you that their cir-
culation is so many thousands, but if
you want to find out whether all the
coples have been sold or how much
has gone out as waste-paper, you will
not be able to find it. Some of the
copies may have been sgid; a few may
have been distributed free. But, I may
tell you that the remaintng coples go
to the man who, goe= abot buying

wasispaper.
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An Hon. Member: Kabadiwala.

Bhri D, C. Sharma: I think there
should be a provision to that effect
alsa, because, if you do not do that,
the newspaper men will charge high
advertisement rates from other per-
sons on the plea that they are print-
ing 50 many copies and that they are
selling so many copies.

I am very glad to find that the
expenses of thig organisation are not
going to be very high. I do object to
the expression, nuclear organisation.
The word ‘nuclear’ has got a new
import in this atomic age. I would
not like that any organisation which
bhas to do administrative work should
be called an nuclear organisation.
That is something which is connected
with atomic energy or something like
that. I think the word may be chang-
ed. Even if it is not changed, I would
say that the hon. Minister should tell
us what the expenses, recurring and
non-recurring, would be, in the course
of the next five years. Of course, we
are asked to vote at thig. time only
Rs. 20,000 non-recurring and Rs.
50,000 recurring, Rs. 70,000 in all. But,
you know these administrative cells,
like some animals and insects, have
& knack of multiplying themselves.
They have a knack of expanding;
they have a knack of growing. Some-
times they grow so big and the ex-
pendiiure is so terrible that the money
spent on them is entirely out of pro-
portion to the utility which they
serve. Of course, I do not thirk that
thig Press Registrar is going to be in
any way a very useful person. Taking
for granted that the Presz Registrar
is going to perform some useful func-
tion, I would say that we Members of
Parliament should know how much
this expenditure recurring and non-
recurring, would be. It is very good
to ask us to vote a small sum, But, I
know this small sum will expand, the
administrative cell will expand.

Dr, Lanka Sundaram: You are not
voting now.
Shri D. C. Sharma: But, before we

vote, 1 think we have reason to ask
ihe hon. Minister to tell vs.......

Bill
Dr. Keskar: They will be kept ia
formed fraom time to time.

Shri D. C, Sharma: ...... what will
be the ceiling for thig cell and for the
various digmitaries of thiz cell, and
what efforts you are making to keep
down the expenses and see that the
cell does not expand beyond due pro-
portions.

I would say that this registration of
books is gaod so far as it goes, and as
hon. Mlnister hag said, so far as
statistics go, it is effective. I would
ask the hon. Minister to look at this
Bill not only from the statistical point
of view, but also from the human and
administrative point of view, The
administration should be in such a
way as to serve the interests of the
newspapers and to help them to grow.
The human aspect should be &0
guarded ag to enable the human
material that prints or edits these
newspapers hag also its rights and
privileges guaranteed as fully as
poesible.

o At ATy A (Foi-ae)
T & AR WG WA o 3 S
dogww o (Sw deira wfufram)
# waieaT 9 % fow o frdgw sefera
o & g 7 o gier o fadas &
AT T S g @ & ST e
T Wt Y F wer g for o
o faara &1 frmfer 2 <@ a1 w7 T
T S T S FY A ® g
OF F3E fazré wi dt v 3w d 5 o
famfed #t of s z9 #71 § v =7
G AT A T R A e
& fdas W W g & am
afeqa foar mar o1 1 Sfew dar e
HTAAg W off F Fa7 &7 i A g7
s & frafer & wf ok AR
ft & ag wrfew awen fF F44 qra
gWTH MY EEIEAT 9 fraw wF ¥
9 9% i i famfat #r 2=
faar sme | 5w Sw wfew 7 o T
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wre & fq T fawia §0 &
qTG-ATG §H ST F A GO 7 ®
for s qwma fed &

ST ¥ TRATT FT FT ALA § £O%
faag & 37 frliy Fad A ST
TG & 1| AT FrESA FAFAS T TAA
e svewa foaer sFa g &, o
farferar gvam & SO F ST Y Ao
et &1 fegee § womay & )
F ST FY 74T aAA ® fAg @t
T fegem § nm te-18 WA
R ® 7w 34 &1 wfwwre feaw
Ramior s Y &5 F ¢t oy
of ford § 1 o oF ford <t F o S
& ey FT AT & ot Rt a<g 4 o
T TS § a1 et a@ | 59
T g aFd § 1 g oWar W
fafa & & W1 o @2 wAF W

@ g | W TR 99 gEa A

¥ =TT A § 9 gL arfan # A
W o wfewr fen § ford & spnfem
wwwer § 5 @ &0 afe@ av S
o AU E mAEEs g R
adr ax ofrwrd & 9 SerT AT
fraz fegem & i | o feg-
9§ qCHT § GgAE arts A1 98-
& & wed € i gura oy % 8
W g ST § arfas A,
sifas =g T qeEfas g aqn
X @ d Iy g = fagag
s & o v A1 a9 F ar AT
FeET & oy farferm awmaT oo S
5 % v w crwe & f gt 3w A
wift el WY areR agy & w3
o 8%+ v ¢ o sdww @
TwAT 2 fiF Sy Ay wEEAET ® ATH 9T T
W 5F & fau wed § & 9w 9%
¥ v g Gan e § Wi Afa
Ay lY § oY st F Fore gre R
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T <t & ) &< 3 faw F & g omr
T g 1 7 9% T e g v g
o & ey arowr ot § fs g g
o1 4 § fe orafed aand s &
aawen § e oo g o ofred
wWTH & BT F AT Y §G THATAY
g afer R fRgemrdd v
AT FY AGH A ® T TR -
Y TS F TH, W aw@ A7
Ao e et R Rl wi
sl % o g1 S O 4 wEaTT
o foT & a@C W gEET A g
e g TR Y WEE ¥ A A
Tarit F GTET W Ew grew & "o
I TR § W AT X F O
&, & wgra &4 & W ¢ o
W A ¥ Ay ¥ JA-AR qwd £
§ WY Wl FF & wmg-ang
ot fr o v Fa & dfF T safer
friie & g9 & 9 § 9w AHr A
W X §8 =i fagw § g
Farer @ w9 fdw ® g A amar
2 P.M.

% wwwat § % sy 1 awe qor
% forg g Ww § O @wET 9 &
st wEd § foed o #t faame
T WY AT TN I S AqTa--
L AT T W IFHT 4 Ao 2 i
TR FHA H Y A I% wfaffe
& 3 syaemfysT awml ¥ few q<g w9
@ & | AT HY ATGT B T T AT
FY ATAHTL AT §F FH fore 7 el
¢ I 96 T 9 AVSHv wRTETC Y
el oo | GF swEaArd w7 A
o F T g e Wi 9 9% faret
¥ T g MA@ §
& weaTT 1 a9 W T q9m
STAT & W A EAT § AT wEa F
TR & SR T AR G & § A A
YA § WX HEAT W & YRR
T@® # aFsr  ®/T T9ET W
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~feqr o/ & A T ®ORTT R
FETAT AT § AT AT A o0 GHAH
JEH qETEAT 9 § AR fam 99 )
% guaawr § 5 guk 3w F wfawax
AT T ATEl F 4g sqfa § W
FHHY T FT AMGY | T FgAT T
& fo e 1 7 fea & oy & Iy
FTH TIAT AMET | FEHIT W WA
9T | §F T AR H W @AY Afey
fomar e ag od doqrdl gEwTd
FEITHT BT AT ATHTINF FISAT 1 FEraar
¥ =y # for % fs  wdaTgEe.
far @@ ¥ @ oa@r gTOm
% FPET § o\ar % w=aw fa=ie
qg=d | W@ e § @ A wwfa
aga 1 F wwmE @
farg § o=@ @ 9@ W &
4 i 7 o fewfed e
F g g ¥ g @ §
I FY % F % Fraifa o sma
X FIHIL T AT § AT A gwman
g A afer sk 2 5
WA H wwEer wogw &1 @ o
qHX I AT A1 "wigs &
& TR FT G § 6 T 59 H 1 AGATC
X axFH A F w0 Aled | G
»r aifgd & fra o@ ¥ @ & G
HETHT F wEA T & fed agrgar
2 Y f Taa=raTEF et F1 S
st gl o F faum woer @ AR
HEHTY F1 1 I &7 far et o
¥ wEraar & srw w7 I 9 et snfa
fordie a1 g frdw #T zAT A QY
g H 9ifgd 5 ag @ W §
“HAITA BT SeaTeT 2 1

o g R R Ism g o
XY frdws tw g & gmA wmar §
T T T A e aga @

Bill

seqeal 7 w9 faame @ fRE g
Fg goqmal 7 oo fadgsw w1 wwew
fem g mg s e fadw
fer § fF 7@ T8 &Y w=EemT A
EETET FAT & WK F el & gAwAr
g fs faw a@ ¥ fao 72 fadaw
FO 39 Y wEETd ¥ fara A aw
# arar dav gl | § wawan g fF g
& o F FrE Y w1 faAr fraor &
qeT qiEwT § | gAIR AT FeT-
FO AT AN FT AT § | ST
FATAY S AR 9 ST A R |
A FNFHFA TS 9T &
Frewt ¥ IR WA W OE 1w
e & 5 g wu ST
& s ara & a9 g ug ot ey §
& gard w9 7t F§ FeaTor-
O TATST FT AT G| T 4
FT UF UF qW1 59 a1 F W &
ag o 92 ¢ § g T T T A
¥ frd & iy AfaFe W I A &
fra i g 13f e g F a9 W
Y Ig WTHT F g g fF s
¥ A= 9 7g g & &5 1 o g
farmr & frgr &Y omar R A@ W
FHY FT 9T FIA A qg AF TG
@ | WK F ag dmwar R oag
fgrgeam & o= s A F <@ ATy
T FATFE | e Fgmas
u=g FT Ay § e waw ¥
FFA O F A 9 § @ Al
ITE AL AT | T & ag w9 ARA A
SEAT & | W F AT T A §
¥feee forg g & a8 FTA AT T
2 SEY w9 ¥ WA ACRT @ g
afer s F amar qgat ¥ . efifem
& g wEm {8 78 I e
oar @7 & EE o amT F o arwow
o T G 5 9w W gEET a
1 Ywmesrm R aga e w Wl



%3 Press and Registration 21 NOVEMBER 1855 of Books (Amendment) 51

F@ g ) FfFT & q1a § @A AR
Y wrg W AT Agan g R o
fadws & AT TG WEItAl A
aga 7% wiw fad o @ § v |
T ST R | FHHT Tg AHH g,
71 363 gm0 it g sf s
wsfqw g fr ag felt s
Hqeqr F a1 " F o7 F¢ ey a
FA w7 wfaFre § F T 0
TR T WIaHTC FT qagr ayfaa an
¥ fFar oz @1 €@ £ & A &
wfed 1 ¥t g e T d e
9 A% ¥ MR AT F guTR! & 90y
oGl SqEgIC T A |
e FACT : IT FT 44T 78 AiG-
FRAE g1 TRy e F m
1 99 | FF @ @Al F & T
g AfSFICE | W T ITF AL @A
@t daTEw W g dagn A6 § 1w
T AT T FE G T qwT W
FEEAT ¥ T T BITT AT HI S |
st st Arore e : wE ¥ AR A
AT HAY WEIEE FT gFgATE @
g ¥f%T 78 q@ & & Fgm w @
fe wx foelt & faams Y FRaE
F 5T & AT § A 1] g wRTAa &
oY FT T0 @ 9y afeT Igwr g
FW § aga feweq SIMr oY & 0
g q1@ At WFEA FY A AT RO
¥ w fadas &1 ondT waT §
. St & ara & e 7 w7 g
" Sg o | FE & £ s aey
#, <o Qo ® wEw F W e
% g NoFN § I ga & fag
o g a9 9w | #F 1w e
qiaE §ad oy ¢ Sf A F
e § fr dg e 1 oy fawrfor
2 f5 o dw e T o ag s
o d7e7 & A EaaR ® T
¥ W, o g wRew § W
#{ W faer vt o g

Bill
T T 7 WY AAEIS W\ AT
™ fadgs & @ wERT A W oW
forn 78T T & 1 AT Y o A
T § | T AT & 9 W A

o W wrE T I ) & g g e

fow frg doad T W W
qg et wear g froow @ de
T ot "W S w wewrd
WX IT9 wrafrag gadr = § T
# araTa Wi SEfcfesw mF FTEw
HaT ST o

FE 9§ W F g § ag FN

¥ fod u o & faw ww wo
=g € | & wwwan § fw ag gfaa
& A | ST ST ArEEeAry & g
FEAR TG ¢ I7% AT A TFR € |
oF @ wiad we § f dwwa wy
fafea ¢ Wit o wivg swm@
f& d@wwa §1 yafaa &% w99 @
# w1 | g% drea o W @ o wufeg
wea waTar & fe sud dar AT #0
W W g el & fad oF Y
e <& &Y v v afarw ag @y



45 Press and Registration 21 NOVEMBER 1955 of Books (Amendment) 46
Bill

[= = s =]
f§ oY doal ifs & wEaR
et § Wt § WER § 2y wEarT
& fere @Ry o 99 w1 feRrew
& W | g yew ag oo
v fram s q@ A g e
T # §¥ & W9w v §Am
T 1| A §w S wEAr frame
&, a1 oY FEEY 79T FT WA fawra
&3 o 7T F 30 e A foowrar
F5a § v famaiw ot Frerer e
g wimr ww ik f&fm g
Frerey & 1 afew o 9 oy dead
aar %Y fafea v & T wear
fieed g T was & o &
fevra G2 @ st 1 F gwwar g
& it wErw T ol w1 @w
%7, oft o fadges & Aff @Y 97 &
w9 fow a9 o9 @ & feg
ATt fAera &% ar aga w1 g oo

To EEGT : WT W HEAR
1 ifF & T araies Wi A
fewmr w1 ?

ot stATCOM T ¢ § WO &

wiies &7 & @9 wfges 3 § @
Fwaar ff it @ wafod o7 g7 A1
SIUEA 3T € AT ST SR aA
¥ @\ 9T § 9§ s W
afgsc § 99 wufes  siEmy

W@ W) St e T@ gy
I TR 3 S wT o€ g b
v afe fagw free @sar §,
et frrer mwat @, awrer STy
frerer @t § #R wEER W wE
R T A¢ F \gw & W=
2@ 99 F gy § uF wew A

a0 A A i W T g Tgr
Qar ¢ a1 & awwar g fr ooy SEE
Y UF HFTC q WHTT BRI |

TF A9 & W FEAT AEW 4
T AT AT . .. ..
Mr, Deputy-Speaker: Are we hav-

ing a general discussion on the Press
Commission’s report now? This Bill
is very limited in scope. A general
discussion of the Press Commission's
report is not warranted by it.

Shri Shree Naryan Das: I am not

speaking a single word which does
not concern this Bill at all. I am
just speaking with regard to ~the
editor.
Mr. Deputy-Speaker: Floating of
newspapers, promoting them, financing:
them—how do all these come within
the scope of this Bill? I have no
objection. Heon, Members may go on,
and have once again a debate on the
Press Commission’s report......

Pandit K. C. Sharma (Meerut Dist.
South): It is a timeless measure.

Mr. Depaty-Speaker:
there are other items of work also
before the House,

An Hon. Member: Is there any
time-limit?

Mr. Deputy-Speaker: The time-limit
for this Bill is relevancy. The time-
limit is three hours.

st st aomw A cww fow
T ¥ fau sw wogr & fofe
& @ ¢, fow 7@ ¥ wiwe dug 5
1 wiase faar oman , & swwar
g 5w 2w & d@ gew § @
§q Wi T F 9 @A wIRE
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W R g 7Y RiwE W @Y
&t T A A 2w q R
# aft fewpq #T GRAT FIAT qTAT
¢ ot duifF sa wfmm 7 s &
TR ST FAT 6 3w F fired e
9 § o frg 2 # frad e
w7 & 9 frq e At w4 g
2, T T A aewrd fge F | F
T sfoard g€ | F awman g f& 7@
o 99 AR & 08w s &6
¥ o & awmar T @ 8, 98 qga
W & WX TEREI 9 gEe
q| ST AMfEF | TE R ¥ 6
# @ faw &1 awd w@TE |
it A7 "= @i
TSR] THI EEEHE,
& ¥ T T |
THEY AT,
ARISE TERAEHFYHA: |
Ty qefa gufr wmgfes

AT # AYF qEETw I E oW

& g &, AT 7z Ay @ fF AR
agfa wreaad ¥ € == € | guw
F1 6w egfeama faurdd &7 A€,
o F Feqmr & fog faamd @ s
AT, Ug WICT ¥ &Y eHIC A 39 ¢
T qF TF ITATH TR T TH &TH
METR I FE @I TITIE
Ffeami . wHT gEET THw fam o

e AT gM gg faduw S
AR AT 7rh g & 719 & Ifeqa
8, aufy & &7 ¥ Fewan g 6 gwrd At
gy et 1 F g9 § W AW
T I G TG AT TGN & WA
AT A FY AT FET oAy
97y TF 4Tq g TELT qHed § W
wad A& i g wawa @
i o W it st g=e T
Hwoll 7 Hava o a1 o wgw &Y gew
) T faw ¥ o d4d s

Bill
¥ 4t 57 fif fasge waTE greE A
@ fae & 91T @ w TR /i) W
o fawr & o o Y ware Frerar o
F9E I AR wivs ghgar ¥ |
& gFar 47 |
[Panprr THARUR DaAs BHARGAVA
in the Chair]
o a wf wEed A w9 e ag
o A fae & ol W §F 9§ aga
stfes afeads @ amem 48 ¥

9% W & § I{ O e W
a7 faazowr § 9 #1 @9 ¥ qW @
ST & fF agem W @ @i g, 9
@0 R T S S w e F
I sHrdr sAwww g fom &
el I & w0 g ot fem
ST T ¢, 9% WO & WX fasd 5w
o # Fgfea &7 v §, 7g &
T W o wwar o) e @ @)
AT T fF e wifes ofedw
TR | § FW & o g s
Iqfeaa guT & | W Ag 9 TF Jhe-
FIT I FT AT AT | WA FHE F
' § aft gWIl §NTEINT WA &
FA faefY wr< 7 Sy aww a8 0%
RT ST TET 9T @7 WO §OT WY
T T qF GHT G ST a6
41 f5 ag wrdm aft et amwe-
&=y e T, Ao &Y eaerer
kot & e & e g g e
¥ TETE FHA F gomre g 9 af
oA & qr I fae o m@ A
g At agi @ & & s

T TR ey T a@R
® ot agr W ¥

ot wx vt - AT o7 o Fo
o fag &1 AT g A W agw

AT GAT | gL HAY wgE 7 faaer
arct &, et ofr &, Wl wdew
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ae @ ¥ Faa ox fagws
TR A W fear @, oW gmey @
e I F=Td AR I AT
T 7 N, & FA AT @ W @i
IEHT G X Q §, T TER
qHEF @1 AN A wer @ W § 6
I AL F @ qg FgEd Sr@
g & fF “a@ far @ @2 fmd, @R
far gaT weAr” | TR qHE 1w A<
%8 W § 5 A & o ) aw s
A, TN Y T AR 78 fore |/
A AT wF § IR R e @
1% gfaeT 3T & T8 hed | & guwn
§ fF gk wrk s sifew s W
o=y TSl 7 /R A S A T
I it A FgEE F F g
# ¥ §, IIL TR J1ET A A
oY Y =TT W 9 W A A
F A9 w1 1 TgT H g § s Ay
&t & ag 3 It AT o o A
T HT TLTIAT AT A R aT 98 W9
qer aTel ® AW, FErEar IEET faeed
WY I F T FT AT )

T e fag 3, A o

=5 qy wrE wEt @ W g
T F A5y oA ST ST
IrEdr 2, ot 99 &Y w@fed F owe
- faQet qul Ay AT I g AP 2
fam a@ v ag 9od 9= T A @
¢, @ & a F o 3 e
FT TQIET AT HAT §, TGT TGN
# &Y g g fr forelt Y oo Y s
77 &Y 1§ o T S Fgan § e ey
YIS F§ T § 6 g fareft o
¥ wEArd "X TS 9F F gEar
¥ 979 OF AT AR FQ § 7 WA
¥ o ToETd wENETER W © &
F wqq o9 % e fadet ow #)
At % fawardh ® 9E wwe ¥ far

Bill

fodft oo F  wad agi g I oA
W wwEw f5 g WAt § agi 9
SAdraTT Trfe T W@ § | AT m
® Ta@eAaT & A7 fF 97w wEr
AT AT FATHA T | H9 H A
T W WIT FE T AT
I FT ATET 7 39 fTemaT & g geETe
H w9 AT TR W AT g afEr
fead =R afs so & faaedy & qr o
$E a9 O AT Ig A AT a famv
M | A T @ R F FEAE Iy
9T STATI §AIT #T THAT F1 4wy
& | WA T F TG AT FT TETAT
1 & WR W waEs X afE & @y
FT AT T F FaT AT AT FT GHAw
FTEY FHATS FET FIAT F1E AT &L TAT b

st WA W W (g T
TR IOTT) ¢ WY fHEw T FEF

ey & 7

st ArE™ i gH T e
YT 7 90 § 5 F st w
fe a1 ) W 9 fgg & fadr
W & AR F @ A A
g goferes 7 ...

Y wrer T et (o s
9% 7 form afear ofew) - @@ Ek
k1ol

ft dram T g W ag
Treafas q@ wEAs & © I &,
1T ¥ AW ¥ g AT A FATE gY
g

gl o A wrex § fe gw g
o F W G H oA { AR
AT F1 gAA UYL T THIL I HT
mg gfewor gt waaw & faar
¥ & fod aft 4 g | g A
o § AR W S A Al AW
g fal 7 e Wil anfger <
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91 gFT W1 ¥ grm fe wErelE
mi<fa &7 98 OF Wi g faada A
" | o e wd & frcdt @ &
ferar g 1 Qe afifeafy & s e o
wfeTss *r Faw T & weaqor & fag
FegEr fFam

fawr fafre wfEa et
faaf
frrftTanfon SigFraTasiaRaETay
gfeq faa 7 o firsg & 9%
T 7 F g foae s W) S
g 9 @E wag faer el oA
{1 ag geaw fawy o @ 41, 7 w5
et foes areft ff, T g oA @
© gfear o 1 Qe S o S oty
WTEAT & = R T g, W IW N
O T W e fw o
W 37 & g 9w fF g w1 Wt
TR gfeewIr gF qfcafad wT G 1
# Wy & e wcar g fF wcow
q W@ W @aerar et 8 W)
AT AT T G948 F<@l §, av
WY AT #1 At Eraerar feared |
T A & W ¥ A O¥ g
TR ¥ W A ot Fadedt A gt o
§ g wT & Tafaw w9 W i ad
R | @ I A A A ey
WG AT ¥ g WA A g
WY I #1 Fa4 9 o4 frmow &
WET Tal 3Ty § Wi afeat & &
WY I &7 Al qo fF WTT &y
difaa @ & 1| wufad 4 39 F Twe.
Tui & A e g P agm T ad
WA F7 @R o w1 Awe
% | W gy W Aferss o @
| QT TOET T §Y W & | AT vy
T wiw AT W W wfww s
T QAT g e dww A
wWroge?
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Bill
“Paper means any document,
including a newspaper, other than
2 book.”
ag v aficfeafa & ? see o a9
fodt & wx 7 faamg @ o a8 w4t
frreror g daar , o faet W &
¢ T gY, Arewferw Awrog Y,
f&dt & @Tq & 9@ T I T &
ar 99 & faerror oy 1 T SEw FET
X, TS R | S g T e
ST &Y oA A w9 aw F fawa
FTAATEY FT T FHAT | T Faw W@ F
AT WG #Y w@aeren Agl afew
T e @Al & FIL THET
8 W ag WY 99 gug W9 g |oT
e T oW ¥ e
WMEA W T @ E TN
wfafem Wik w1 Fgr 91 ¥ & 7
TFT Fgar <=1 Sar & |

& g fr afk feft  FOTT
FHAT T HAT T7 g fad H<T T
@ 3T W T feRrw W FO
T | I ot ag @ froafx I A
T afEd frar @t 9w it guar S
WA qaTieeY g1, 99 T EAr v
afes sgwr fagar fewts 798
TART 9T W1 I T 747 feqaiaT
BIEH FIAT 92, qg TF fafaw a@ g
AT WHE F A W g

Y FX & ot a9 § s
59 thaegr oy 71 fv ee
W i AR § 49 g fe
39 T wiawFR § T 99 . T
FH R | I@A FE TR

‘“have access to any relevent
record or document relating to
the newspaper in the possession
of the publisher thereof, and may

enter at any reasonable time any
premises where he believes such
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record or document to be and
may inspect or take copies of the
relevant records or documents or
ask any question necessary for ob-
taining any information required
to be furnished under this Act.”

7 fraer s § froag ord
AT =G F I3 FT A7 wwaw g,
“WHTL FT WG FT aFa1 ¢ AT fft F
o< # g awar g, oy ofdfeafa & =
Faw 59 W ®17 afeF “any per-
son adopted by him” T 4g AfwwTC
[ fF ag 9 F waqw S qF gy w
sfaa & 7 w1 ww guwa § f Qe
afcfeafa & 1§ o= o Swfa
XTI, AH T G, fager oW
o #7 gfew wew ¥ fadeh oW
FEara T Y gaE # ¢ ? qeqar
&1 St ST AT WYy o7 wwAT § A«
oY W F AN X wHEE @ | W
sy R e ¥ wfes dfwar
wAT AT 9 @ §, 7R 5 ot ¥ 4,
qF s g faw ¥ fam
T A IR el fF o dJaeney fF
WY F fhear agomw € 1 99 oA
|ra F Ol 1 Wherww qgr 2@ | qR
@ F wwea g s W WX we
T ¥ W wfas foer g g &
7w 5y fv @ w9 w1 fawe
i wfed, 4 5 vt ¥ ot darcag
§ | mifses A1 sfec fog A& F
ECHIEER it acic bR eaee xatcid|
w1 g @ A wifee T w-
arT ST o § @ A1 e S ¥
o\ form % e gz araw & fag QR
Ll '

You must give him a few chips to
receive the audit report.

qat afcfeafa gy rf o fwad
T ST g U 0, #fwT ey

Bill

fad 5 A sy oo § & woww
qi &, o F g wrow § € q
four g, I A =fE &1 T
FOMT W 7 GHIT §T & Foamor KA |
W WY ‘g wad” |, CawEe
Jga” # Neur Ay & HifeE s
T W9 F AT HEq aaadT
FIA” F A FL A AT HS W
& ' F A § 97 w9 § WK HEw
F T TG F AW § Sifqw @ Fh
& 1 foe oft F wo & wgar g oW
F sgfearg T Tog g &Y = faw
@ w oF fg W s s ¥
ITH FT qWT F fod oo @I

§ 7 o e qgy N wwr d fF AR
s Y FgaT § WK O qgAEAT §
wga § % g0 WK w9 wifafya §
f& waw 7 feam & w91 HE@ER
W, gA A 98 & favg W &
W ¥, 99 39 fear | oo w58
ATA AT 9@ A A ¥ i ™, qfq a9
qI §, S 99 1 Fray T g
g el &+t g qw g @ W
g T g, a8 faege 3§
g0 =T F TR FH AW W)
sy & fod 42 2 w1 W & fag
fasa & gree R fF 5@ O T dE
fiar ar | fedY OO FA AT Y AT
¥ o9 fa & f& 99 &1 wemmr
&Y, & § a9 arar #H 9 H AR
#1< fog 7 ot a9 fea 99§ ww o
s gwn FifE g a9 F g Wi
A WA &g |

& quwan § & @ fados & ara
g forg sefiee & STy F T AT E
g wiree %t fafe ar gt & 7 Ty,
¥aw syfl T @ W) AT AW w
sew d Ww gW A I &,
I W FE T | EEMEI S
w1 gfeesor aaw are, i o
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WER S AT WW A ST eFEE
SATHTA AT+Y 8, ST FT B g aF fF
wfaer & foat ot fagem, foee
srerforsar w1 faeet anfaes s
T ST EF TFaT AT 9 A9 &F AG |
wF "R A A faeeg st R & F
oAl #T IF W AG @ g
o e & f anfors faaras &4,
ITACHT FTE GFAT AGY ¢ oAt gl
¥ | T HTY 9 AT 1 a7 A HOT |
7 g9 9w % 9T AT g
ST | E ag T Y 9 fRET
FTTTEl AT, OFF ZH T HIT TehH
ST g F KA WWAT L RN E
gt 7@ 7 uw gedaes gfew faw &
UF ATH TI41 UF G99 | (A gear
g ARSI R eE AR
T2 g% ofy 99 e T fE
%€ T AL &, TH FT WAL ST I &,
9 99 ¥ qg "Em Ag0 #1S aFdy
9% &q4T 7 & | gHT qffeafs § ag o
oI R FT w6 O dwre A fre
s

W fag w99 SO FO O X
AL FNFTH HIT ATE N F7d71 9
FIFTH AT A JHT T TS |
o= S 1 gfeewr a9 T
|IY FT S it FET I A AT F
FEAW FT ERT AT WAL AT T
gfesior &1 agrdd o1 99 1 AW
RCURAU )
Shrimati Renu Chakravartty (Basir-

hat): This is a very important Bill
which we are debating today, and I
am also rather sorry that we have not

had enough time to be able to pro-
perly prepare for this Bill

Now, having heard some speakers
<arlier, I would like to say that the
attitude which we would bring to bear
‘upon this is that we would like this
Bill to bring about two things. One

386 L.S.D. .

Bill

is the development of a good public
press which will foster democracy; the
other is that it should also do justice
to the workers who are associated with
the Press. Now, if this is the two-
fold conception behind this Bill, natu-
rally the first, which is the develop-
ment of a good public Press which
would foster democracy, has also
again certain other aspects which we
have to take into consideration. I
entirely agrze with my hon. friend,
Shri T. N. Singh, in his concern over
the growth of the chains, of the mono-
polies, which are developing in our
newspaper concerns. During the
debate on the Press Commission’s
Report, we had sufficient examples to
prove the unhealthy way in which
public opinion is being moulded in the
hands of certain financial magnates
and big concerns. Now, as far as the
breaking up of these monopolies is
concerned, we are entirely at one with
Shri T. N. Singh. Yet we are sorry
to say that whilst this Bill is cer-
tainly an improvement on the earlier
Bill which was introduced in 1952,
certain very important factors regard-
ing statistics necessary for registra-
tion have been left out of the relevant
clause—I think it is clause 19B.
Specially, of course, there is the ques-
tion of the supply of audited profit
and loss accounts and balance sheets.
‘This is very necessary; in spite of our
knowing that these accounts are not
always very honest, that there are
double entries and treble entries, it is
a check, a check which is necessary
and without which we feel that the
entire aim of breaking these mono-
polies and really making them func-
tion in a proper manner will not be
achieved. That is why it is absolutely
necessary to know why the Govern-
ment, when they bring forward an
amending Bill, which has been long
awaited, and which has been held over
on the plea that they are waiting for
the recommendations of the Press
Commission, fail to accept the impor-
tant part of the Press Commission's
recommendations where it says that
copies of the audited profit and loss
accounts and balance sheets in the
form prescribed under the Indian
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Companies Act, with suitable modi~
fications, should be included.

Also there is the question about the
employees in regard to whom recom-
mendation has been made by the Press
Commission. Now, it may be argued
by the Government that they are
bringing forward another Bill which
will safeguard the rights of the em-
ployees, their wages and conditions of
work. ¥t would have been better if
we could have seen that Bill discus-
sed on the floor of the House instead
of keeping it hanging for such a long
time. But in any case, it is necessary
to have these details about the em-
ployees, about the numbers that are
there on the books at the end of each
year, those who have retired, those
who have been dismissed ete. 'This
entire catalogue is necessary, because
we have seen how these employees
have been treated, how often for
having gone against a particular
individual who is the boss of these big
Press businesses they have been
thrown out for no fault of theirs.
These are things that we would like
to see included in the Press and Regis-
tration of Books (Amendment) Bill,
and we would like to have a satisfac-
tory answer from Government as to
why these important recommendations
of the Press Commission have been
omitted.

I would also like to add my voice in
support of the plea made Ly certain
speakers that the news agencies should
also be brought within thc scope of
this Bill. Because after all, specially
in the case of the P.T.I, and also the
U.PI, we have seen how  these
agencies have been functioning, and it
is absolutely necessary, if we want a
healthy Press and the davelcpment of
a democratic Press, that thesc news
agencies should be closely under seru-
tiny and the provision regarding sup-
ply of all information and statistics
by newspapers should also be made
applicable in the case of the news
agencies.

So much for the restrictions and the
control which we would like to see
exercised on the monopolies. At the

Bill

same time, there is this question about
seeing what is the actual oljective
position of the Press in India today.
There is, on the one side, the big
monopolies; there is also on the othe:
side, the smaller groups struggling for
new cultural ideas, political ideas,
ideas of Opposition parties; their lite-
rature, their propaganda and their
newspapers. Now, these are the papers
of the ‘have-nots’ in a way. They have
to fight against the entuwe financiat
magnates of this country. As my hon.
friend, Shri Joachim Alva, said very
correctly, there is this whole ABC
organisation which conlrols, to a
certain extent, by its finances th>
policies of newspapers. For instance,
we know that there is black-balling
against the Communist papers by all
British firms. Naturally, we are the
only party that stands for the
nationalisation of their concerns. Then
there are the big industrial organisa-
tions which do not advertise in the
newspapers of Opposition parties. So,
again and again, we have io fight
against tremendous odds, against
financial stringency. It is, therefore,
necessarv that we help and foster
these papers, whether of o etultural
nature or of a political nature, and not
put any extra burden upon them, not
put extra obstacles. It may be that
the Government may say ‘Well, this
will never be applied in their case’.
But when it is applied threugh the
machinery of Government, we see
again and again the difficulties that
we have to face. We cannot even get
a declaration accepted. For instance,
I would like to bring to the notice of
this House on the -question of declara-
tion how very difficult it is for even
cultural magazines or even for
women’s magazines, with which one
or two Opposition leaders are asso-
ciated, to get their declarations
accepted. In my State, although the
law does not require it, the Magis-
trate asks for police information.
Always, invariably, whenever we go
for a declaration, the Magistrate,
before he agrees to the declaration,
will ask for police inquiry. So many
times we are harassed in getting even
the declaration accepted.
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Shri U. M. Trivedi (Chittor): That

is not accepted.

Shrimati Renu Chakravarity: Gene-
rally it is not accepted. But often
harassment is there tno. What is going
to happen is this. Every declaration
will have to be within six weeks
before the commencemeni of publi-
cation; otherwise, the declaration will
go. Now, those of us who run papers—
I personally am associated with a
women's magazine—know exactly how
very difficult it is for us to raise the
funds. We have been running that
paper for three years, but we know
that at any moment of time we might
have to close down. We also know
that often after a declaration, it has
not been possible again to bring out
that paper. I do not see any reason
why in the case of a person who has
got a declaration accepted and who
within six weeks may not be able to
bring out that paper, the declaration
should fall through. Those of us who
come from Bengal also remember the
historiec days when a paper had ceased
publication. One night the Forward
had to go out of publication. The next
morning the Liberty came out. Then
the next morning the New Forward
came out. We know how it was that
one after the other, papers ran because
declarations were there. Therefore, I
do not see how the lapsing of the
declaration is going to help in either
breaking the monopoly of newspaper
concerns, or safeguarding the workers
from being cheated.

Now, I come to another point—on
the question of cyclostyling. Now, my
hon. friend, Shri T. N. Singh—I am
sorry he is not here—said that he was
surprised why it was that we did
not want that the entire rules should
be very rigidly appiied. It is true that
we should be able to sit round the
table and discuss how we can make
a differentiation between the news-
papers of monopolies and those strug-
gling newspapers, struggling periodi-
cals, magazines etc., because I feel that
it is necessary to make this distinction.
About cyclostyling, Shri T. N. Sihgh
says that new machines are coming

—
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out and ecyclostyle machines might
even take the place of flat beds and
they might even produce huge news-
papers with a circulation of 20,000. I
am not very muych up to date as to
the latest cyclostyle machines which
might have been discovered in
America. But, I can certainly say that
the cyclostyle machines which you

"and I know, which every organisation,

political, commercial or small scale
social organisations, uses, is used in a
different way—because it is cheap and
we can easily duplicate copies and
because it is easily available. If you
apply the same standards which you
want to apply to big newspaper con-
cerns with a circulation of sewveral
thousands to the small cyclostyle
machine also, then, I think, you will
really stand in the way of the develop-
ment of the various organisations,
their propaganda and even the func-
tioning of these organisations. There-
fore, I would plead strongly for the
non-inclusion of the cyclostyle
machine for the purposes of registra-
tion because I do not think that really
big monopolists or big commercial
concerns which will be actually
moulding public opinion will be using
this particular type of machine for
the purpose of their propaganda.

Before I leave the question of cyclo-
style, I would also like to say that the .
connotation of the word ‘newspaper’
has been made so wide that it means
any document including a newspaper
other than a book. It includes every
pamphlet, and the party documents of
any political organisation; every bul-
letin is included in that. That again, I
would like to say, would be an impedi-
ment and difficulty in the way of the
ordinary work of many organisations
and institutions.

There is the question of whether
certain big presses have come out
objecting to our asking them to supply
all the information required under
clause 19. Here I am one with Mr.
Singh that it is necessary for them to
give those facts because I feel that if
under the Companies Act big com-
mercial undertakings are to supply
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much more information, it is abso-
lutely essential that they should also
be forced to give that information.
There is nothing wrong in it. I believe
that the creation of public opinion by
open statement of facts is necessary
and it is only by that we will be able
to ensure a healthy Press.

I feel that there are important points
in the Bill and I would again like to
press before the Minister that he
should make a difference between the
big monopolistic and commercial
newspapers and the smaller organi-
sations, political, social or cultural that
have to fight against great financial
odds and who will be put to great
difficulty if every clause of this Bill
is made applicable to them, both in
print as well as in cyclostyle.

Shri U. M, Trivedi: I feel very un-
happy about this Press and Registra-
tion of Books (Amendment) Bill. Why
I say so is this. We ought to have a
consolidated Act governing everything
about the Press. We have got one
Press Act, here, another Press Act
there, another Press Objectionable
Matter Act and so on. All these things
make a hotch-potch for people who
run the Press. (Interruption). When
this Bill is going to provide for the
declaration by the printer and pub-
lisher, there is no provision for giving
any facility whatever to the owner of
the Press. After all, the object of
having a registered newspaper is only
this much, that the publisher of a
registered newspaper can send his
paper throughout India by paying a
postage of one pice. It is left in the
hands of the Postmaster or whosoever
is the authority, at present called the
Postmaster General. He decides. Why
has it not been that once a newspaper
is registered, once the registration is
accepted, that he should be allowed to
have this’ right immediately without
_writing to the Postmaster to have his
“paper despatched for one pice?

Dr. Lanka Sundaram: May 1 inter-
.rupt my friend? The rule is different
“mow. Unless you have 50 paid subscri-

bers the post office will not give the
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benefit of one pice postage privilege.
That is a different thing altogether.

Shri U. M. Trivedi: I know this rule
as much as Dr. Lanka Sundaram, per-
haps much better. Unfortunately,
what happens is this. The Postmaster
or the Postmaster General sits tight
over this declaration even if you have
50, or 100 or even 200 subscribers. We
have very recently read of cases where
writs of Mandamus have been taken
out before the Nagpur High Court and
the postal authorities have been com-
pelled to allow the postings to be
carried out. I have similar writs pend-
ing in other High Courts also. That
is why I say, when this Bill is being
brought, why not make a provision
that 2 man who has got his news-
paper registered will automatically get
this benefit without writing further to
the postal atthorities. The first thing
that Burma did on separation was this.
Burma was separated from India in
April 1937 and those people, with pro-
bably the highest literacy in the world
said that once a newspaper is regis-
tered it should be able to send it
throughout the whole of Burma for
one pie not one pice. We must have
some provision here; some rights must
also be given to those who own the
Press.

I quite agree with the provisions
that have been made here of stopping
the declaration of such papers who
never publish but simply keep the
sword of Damocles hanging upon other
people when opportunity is offered to
them. I can name one paper which
never comes out except when it is to
abuse somebody. That paper is known
as ‘Pandrah August’. 1 had once to
prosecute that paper for contempt of
court and the Hon’ble the Chief Justice
of the Rajasthan High Court remark-
ed that it was difficult to find out when
this paper was published. There was
no date of publication. It was known
as ‘Pandrah August’. It will come out
whenever It liked, only to abuse some-
body and nothing else. This is a very
salutary provision that has been made.
Looking at it from the judicial point
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of view, I can say that it is a very
salutary provision that has been
embodied in the Bill

There are other provisions which I
find quite unnecessary. Why should
the declaration be made before a
magistrate having jurisdiction in the
place where the paper is to be pub-
lished? Why not allow the declara-
tion to be made before any Commis-
sioner for Oaths and Affidavits and
send that declaration on a properly
stamped paper to the Registrar? Let
the Registrar record it and be done
with the whole process. Why go before
a magistrate, why give one rupee to
the Jemadar Sahib and two rupees to
the Reader Sahib and then get these
declarations? This thing must go. We
must start trusting good officers and
our own people. We must allow our
people to be considered honest and we
must allow them to use our officers in
an honest manner. This declaration
before a magistrate causes hardship
and as Mrs. Renu Chakravartty was
saying just now, when the declaration
has to be filed before the magistrate,
he wants to find out your antecedents.
The magistrates, as they exist at pre-
sent all over India, are executive
officers always with an eye to please
their bosses, and to please their bosses
they will never agree to a declaration
in a very smooth manner. They will
try to put obstacles in the way of
declarations being filed. They will say
that they will have to verify this or
verify that, whether you live in this
locality or not, from where you have
come, what are your antecedents, have
You got funds, etc. and he will have
to send for a police report and write
to the Press Registrar and so on. So
many obstacles are brought forward
by the magistrates. Under these
circumstances I would suggest that
declarations, if they can be made
before any Commissioner of Oaths and
Affidavits, will be a better thing than
being made before these magistrates.

There is vagueness in clause 6, rule
(2A)—

“Every declaration under rule
(2) shall specify the title of the

Bill
newspaper, the language in which
it is to be published and the
periodicity of its. publication and
shall contain such other parti-
culars as may be prescribed.”

Now, what are the other particulars
which are necessary? I fail to under-
stand this. In the annexure you have
given under section 5 what type of
declaration it is to be.

“I, AB., declare that I am the
printer or publisher, or printer
and publisher of the newspaper
entitled.......... and printed or
published, or printed and pub-
lished, as the case may be at...."

That ought to be enough so far as
the declaration goes and this is what
we have been doing so far. But now
why this mnovel thing “such other
particulars as may be prescribed” is
introduced, I do not kngw. It is get-
ting into the neck. What are the other
particulars that you are going to pres-
cribe? Why do you put further fetters
on the little liberty that the Press
enjoys? Before passing the Bill, full
consideration must be given whether
or not this provision should be conti-
nued at the place where it is put in.

After a declaration is made and a
particular fetter has been put, if you
do not publish half the number of the
periodical issues which are necessary
to be published, then automatically
your declaration will cease. When that
embargo has been placed, why is there
this further embargo put, namely, that
you should immediately make a decla-
ration if you want to shift your office
or change your address? Circum-
stances may arise where a man may
be driven out of his rented accom-
modation or house in which he is
carrying on his work. Why should an-
other declaration be made because of
his shift from one place to another?
If my suggestion is accepted that the
declaration need not be made before
a magistrate and that it is sufficient if
it can be filed before a Commissioner
of Oaths and Affidavits, who will send
it over to the Press Registrar, it will
not be essential at all to make a
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further declaration where the change
is with reference to the place where
the printing takes place.

There is a further provision to which
I wish to draw your particular atten-
tion. In clause 7, an amendment to
section 6 of the Press Act is suggested:

“Provided that where any
declaration is made and sub-
scribed under section 5 in respect
of a newspaper, the declaration
shall not, save in the case of news-
papers owned by the same person,
be so authenticated unless the
Magistrate is satisfied from such
inquiry as he thinks fit to make
from the Press Registrar or other-
wise that the newspapers proposed
to be published does not bear a
title which is the same as, or
similar to, that of any other news-
paper published either in the same
language or in the same State.”

A provision can be made authoris-
ing the Press Registrar to strike off
or refuse to register, but giving
powers in the hands of the Magistrate
is not advisable. When a declaration is
imminent and when a person wants
to have it with a desire to propagate
his views or the views of a political
party, the Magistrate might say “I am
making an enquiry” and will delay
the publication of the newspaper for
three or four months, particularly at
the time of elections. I would there-
fore suggest that the declaration may
be made by the person in some such
terms as this:

“lI am now issuing a paper
under this name and no similar
paper bearing a similar name
exists or is being published in this
State.”

Such a declaration coming from the
man will put him within the clutches
of the law in case he makes a false
declaration. But to leave it in the

_hands of the Magistrate to make such
inquiries as he thinks fit will be giving
powers to the Magistrate to obstruct
the propagation of the views of the
wvarious political parties. -

Bill

The provision which is put under
section 19C is also a fetter on the free-
dom of the Press. The matter should
end, in my opinien, as soon as a
declaration has been made and filed
with the Magistrate. This red tapism,
which is being put into this law, will
create obstacles, and I do not know
whether it is with that desire that this
provision has been made in this law.
1f we value the freedom of the Press,
if we value the constitutional position
of the freedom of speech in our coun-
try, these fetters are unreasonable and
uncalled for. My submission, therefore,
is that these fetters must be taken
out from the provisions of this Bill.
Otherwise,  in other respects, I wel-
come the Bill,

Dr. Keskar: Before I take up the
points raised by hon. Members, I note
that most Members agree with the
general principles enunciated in the
Bill. T again reiterate that the Bill is
to clarify the procedure and it is
simply to amplify and specify the
duties which have been carried out
before. They were being carried out in
a discordant and sporadic way in the
different States, and the Press Com-
mission has suggested that this should
be done in a more regular and
methodical way and on a central basis,
and that is what is proposed mainly
in the Bill

Before I take up the clause for
replying to the criticisms made, I
would like at the very outset to clear
one misunderstanding which has been
repeated by many hon. Members. It
is with regard to cyclostyled and litho
papers that in clause 4 of the Bill, in
section 1 of the principal Aet, in the
definition of “book”, the words “or
lithographed” shall be omitted A
number of Members have misunder-
stood it.

3 P

First of all, it should be clearly
understood that the Press and the
Registration of Books Act, even as
amended, will apply only to published
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books—that is, books which are pub-
lished for public sale and public
eirculation. It does not apply to any-
thing which is published for private
circulation whether it is a leaflet or
pamphlet or party circular; it does not
apply to them. So, even if you publish
a fat volume for private circulation
this does not apply to it.

Dr. Lanka Sundaram: There should
be no price on that.

Dr. Keskar: Yes. It should not be
sold publicly. If it is circulated pri-
vately, it will not apply. It is meant
to apply only*for the purpose of print-
ing on that leaflet or pamphlet the
name of the printer and the pub-
lisher. That is all. As far as the
publication of the leaflet or booklet is
concerned, the obligation is only to
print as to who has printed it and who
is publishing it. There is no other
obligation; there is no question of
filing statlstics or giving any other
particulars about that book. That only
devolyes upon newspapers and
periodicals and not on the printers of
such leaflets, ete.

Shrimati Renu Chakravartty: Every
cyclostyle machine—one should get a
declaration for that also.

Dr. Eeskar: It need not have a
declaration; there need not be a decla-
ration if you cyclostyle sporadically.
But if you use this machine or the
litho machine regularly as a press,
naturally then you will have to make
a declaration. But hon. Members need
‘be under no fear that party leaflets
which are printed or cyclostyled or
lithographed will come under this. If
You carefully read the Press and the
Registration of Books Act with the
amendment, there is no need for fear.
‘This has been, if I may say so, added
®ut the express recommendation of the
Press Commission who have, in para-
Wraph 1033 of their report, discussed
this question. They have said:

“The doubt, if any, would be
‘set at rest by adding after the
definition of ‘newspaper’ the

- .ollowing definition, wiz.
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‘paper includes every document
printed, other than a book, and
printing includes cyclostyling and
printing by lithography'.”

We ourselves were not very keen
to add this. We debated it and looked
into it from all points of view before
we agreed to add this. I may inform
the hon. Members that in the rules we
propose to make an exception of
certain things like invitations and some
other things so that they do not come
within the purview of these clauses
or sub-clauses. So, I hope that hon.
Members and more especially the
Opposition Parties will have no fear
that anything that is done for party
propaganda—if any leaflets are printed
and published—they will be adversely
affected. If they are published and
put to sale, it should be written at
the end: who has printed and pub-
lished it. I do not think they have any
objection to that. After all they do not
go in for anonymous publications. I
take it that they are quite ready to
acknowledge it; it is they who are
printing and selling it and I do not
think there is anything wrong or un-
reasonable in the clause or the amend-
ment as suggested. The Press Com-
mission itself has gone into all the
aspects of the matter and has made
an express recommendation regarding
this question.

Shrimati Renu Chakravartty: Wil
the rules be placed before the House?

Dr. KEeskar: I have tabled an
amendment that the rules shall be

. placed before this House...

Shri Raghavaiah (Ongole):....and
be discussed and amended also.

Dr. Keskar: A number of questions
have been raised regarding the various
provisions of the Act and a number
of hon. Members have come forward
saying that though the Bill is sup-
posed to be unimportant, it is very
important. It is only a way of looking
at things. When I say it is unimpor-
tant, 1 say that it is a procedural
thing. The effects may be very impor-
tant in the sense that the co-ordina-
tion of all data and facts regarding the
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Press and the periodical will certainly
be an important thing because this
data and this statistics will be avail-
able for the first time in an authentic
form. But, otherwise I do not think
that it proposes to do anything radical
or revolutionary. There is nothing
new. Some of the work, though in
an unsystematic way, is already being
done. The defects that we have found
in that system have been remedied
by this Bill. That is all; there is noth-
ing more than that.

Dr. Lanka Sundaram has raised one
or two important questions and they
have been repeated by some other
hon. Members. Let us first take the
point regarding the news agencies, It
is not possible to make this Act appli-
cable to the news agencies. That does
not mean that Government does not
want the facts and data regarding
news agencies to be collected. This
particular Act cannot be made appli-
cable to them; it is not possible to
bring them within the definition here.
We propose to do this in the Indus-
trial Relations Bill; there the Central
Government gets the authority to bring
all industries within the purview of
the Central Government. Then we
will make it applicable to the news
agencies as we are now making it
applicable to the other periodicals and
books. But for the moment legally it
is not possible for us to take up that;
we propose to do it as quickly as
possible. So, he may rest assured that
there is no conscious omission of the
news agencies from the purview here
or screen them...

Dr. Lanka Sundaram: May I inter-
rupt the hon. Minister? Will he
include the news syndicates along with
news agencies?

Dr. Eeskar: 1 think they do come
within the definition of news agencies.

Dr. Lanka Sundaram: How soon
does the hon. Minister propose to bring
the legislation?

Dr. Keskar: It is coming very soon
before this House.

Bill

The other point which he raised
was with regard to a number of im-
portant matters relating to statistics;
which have not been included in this.
He has given them: the audited
accounts, the number of employees,
details of their sales, advertisement
revenue; he has enumerated many
other things. If he looks at the Bill
carefully, he will find that it is not
possible to enumerate every possible
detail here but power has been taken
to get anything necessary with regard
to the declaration. For instance he
will find this in the rule making
power: .

“prescribing the particulars
which an annual statement to be
furnished by the publisher of a
newspaper to- the Press Registrar
may contain.”

The things which he has put for-
ward today are quite useful and I will
certainly look into them; I have not
had time to go through them. He may
rest assured that whatever details and
data are necessary and useful can
certainly be put in the rules and they
can be got from the papers. He will
also find that while registering cven,
‘any other particulars which may be
prescribed’ can be had. If certain
matters regarding data are considered
useful, we can put them also here. He
referred to the question of audited
accounts being furnished. I am doubt-
ful whether it is necessary to put in
that. Supposing he is asked to furnish
a statement regarding their accounts,
it means the audited accounts. As far
as financial statement is concerned, the
hon. friend may be aware that as at.
present the Central Government have
no authority to call for it or other
details of any industry. We have to
take the power and when we take the
power then only we will be able to do
it. We shall certainly do that. 1 do
agree with him that it will be neces-
sary for the Press Council to have
such data; otherwise it will not be
able to function effectively. There is
no doubt about the importance of
having that; it is obvious. All the hon.
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Members are agreed that getting the
right facts and figures regarding news-
papers is essential if we want to see
that they function in a proper way.
As I said at the very beginning, news-
papers are organs of public opinion
and they claim to probe into anything
and everything. At the same tjme they
should be ready to have themselves
probed into as far as their working
is concerned and not as far as their
opinion is concerned. I think they
should consider that as a very reason=
able proposition.

Many Members have questioned
about a comprehensive Bill not being
brought before this House. I submit
that a comprehensive Bill regarding
all the recommendations of the Press
Commission will be so comprehensive
and so complicated that it will pro-
bably take as much time as the Com-
panies Bill took. Because the subject
matters will be of a very different
texture I do not think it is a practical
thing or it is something which can
expedite matters. Taking up the sub-
jects separately or rather the taking
up of different sets of things is in my
opinion the quicker way of dealing
with the matter. As far as certain
important matters are concerned I may
mention to the House that the Service
Conditions of Working Journalists Bill
has already been introduced in the
other House where it will be taken up
within a week or so. As far as the
price-page schedule is concerned legis-
lation will be coming before the House
very soon. The same is the position
regarding the Press Council. So, it
cannot be said that because there is
no comprehensive Bill we are lax in
dealing with this matter or we are not
trying to expedite it. A comprehensive
Bill would be rather delaying the
matters than expediting it.

As far as periodicals are concerned
hon. Members know that the news-
papers in certain languages are all
practically published in lithography.
For example, the Urdu press is practi-
cally all lithography and lithography,
therefore, is of great importance in the
publishing of newspapers and periodi-
cals which cannot be neglected.

Bill

There has befen a complaint made by
my hon. friend Shri U. M. Trivedi—.
who has just gone out—about—it is a
matter which does not concern me
directly—the newspapers not being
given postal concession and the whole
thing being delayed under one excuse
or the other. Probably, hon. Members
are aware that as far as postal con-
cession is concerned a newspaper has
not only to be validly registered and
declared but a newspaper has to fulfil
certain other important conditions one
of which is that it purveys news and
that it does not purvey stories, novels
or crossword competitions in & majo-
rity. For example a newspaper must
contain 45 per cent. of news before it
can be accepted for postal concession.
Certain other conditions have also to
be fulilled. That is the reason why
sometimes there is delay and there are
arguments about this matter. As you
know the Press Commission even
recommended this percentage of news
to be increased.

Shri A. M. Thomas (Ernakulam): Is
there a condition that a minimum
number of copies should be in circula=-
tion by post?

Dr. Keskar: Yes, that also is there.
Therefore, this point should also be
borne in mind before any undue criti-
cism is made of postal authorities for
not accepting a particular periodical
for giving the concession.

There has been a complaint that the
penalty is too heavy. My friend Shri
D. C. Sharma was waxing very
eloquent over the heavy penalties and
the dire prediction he has is that the
Press will suffer. I regret I cannot
share his apprehension. First of all,
there might be a maximum penalty
suggested but it does not mean that
that particularly will be imposed.
Even one rupee can be imposed as a
fine. It all depends on the type of
offence and I am sure this will be
borne in mind by the convicting
authority. Unless we impose a penalty
I have little hope of getting authentic
facts and figures. If we do not impose
a penalty I am sure the whole thing
will be ignored and we will be where-
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“we were before. It will not be possible
to get what is wanted without a
-penalty being imposed. There is no
doubt that a number of papers, more
especially on the business and indus-
-trial side, do not want to give certain
facts and figures which they feel will
‘put them not in a very good way
“before the public. It is exactly for
that reason that these facts and figures
should be put before the public and
the public should know the source or
-the motives which impel them to pub-
lish particular periodicals or news-
‘papers in a particular way. Let them
-do it in public life and let them ex-
press any opinion they like; I have
no objection to it. I am sure Members
‘will agree that this is a very salutary
‘provision as otherwise the Bill will
become inoperative. .

Shri T. N. Singh had suggested that
the papers should be compelled to
make their circulation public. I think
they do publish or claim a circulation
‘figure; whether that figure is a correct
one or not it is very difficult to decide.
It may be correct in certain cases and
it may not be so in certain other cases.

Shri A, M. Thomas: More than one
paper claim the largest circulation.

Dr. Lanka Sundaram: May I just
.ask: are you in a position to scrutinise
the circulation figures? Have you any
power of that kind under any parti-
.cular provision?

Dr. Eeskar: Nct, at present. After
.the Bill is passed certainly we will
have the powers. If it is thought that
the figure supplied is not correct then
certainly we will have the power to
‘find out as to whether a false claim
has been made or not. If the Registrar
‘has reasons to believe that a claim
filed with him is false he has certainly
.a right to look into the matter. It is
very difficult to lay down in a law by
way of a detailed note that a parti-
‘cular provision shall be implemented
in a particular way. Even after doing
that we will find that certain details
‘have been left out. In such a case
‘there will be no cnd to the type of
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amendments that we will have to go
inte.

A greater and stricter check on the
financial statements and figures of
newspaper industry can be done when
the Central Government takes powers
for control of industries and, as I said,
that thing is under contemplation and
will very soon come up before the
House. When that is done I hope
stricter check can be kept on this
aspect of the matter. Hon. Members
might rest assured that it will be
done.

As regards the amendments that
have been tabled I do not think—for
example, the amendment by Shri S. N.
Das seeking to change the name—
they are of so much importance and
certain of these amendments appear to
be unnecessary. As far as the other
amendments are concerned I would
like to say a few words about them
when they are moved.

Shrimati Renu Chakravartty: The
hon. Minister has not said anything
about the point I had raised with
regard to the declaration. Certain
amendments which are now being pro-
posed seek to make the declaration
more stringent. What is the real reason
behind it? We do not understand why
they have been introduced?

Dr. Eeskar: I have not understood
where the stringency in the declara-
tion is. Does the hon. Member refer to
the provision that the moment there
is a change of residence or town a
new declaration should be filed in?

Shrimati Renu Chakravartty: No,
no. The provision is that suppose the
newspapers etc. have not appeared
within six weeks and in certain cases
three months, then immediately and
automatically the declaration lapses. I
think that point was made by many
speakers. Why is that necessary.

Dr. Keskar: If I may say so, thatis
a very very reasonable provision. The
hon. Member has probably one or two
particular cases of her own in view.
Our general experience is that a large
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number of papers or, rather, persons,
make declarations of papers and they
never bring them out or bring them
out once in three months. Sometimes
they bring out one and they do not
bring out their issue for months.
‘There have been several funny cases
and Shri U. M. Trivedi mentioned
about one or two of them. I think this
is a very salutary prevision. It is not
at all, in my opinion, stringent. If a
paper makes a declaration and does
not bring out the paper within three
months I cannot consider that it has
got any justification for bringing out
such a declaration. The hon. Member
mentioned that it is very very hard
on certain people who may not be able
to get the requisite financial resources.
‘Well, the persons who want to start a
new paper can make a declaration
after they have made sure that they
have got finances. What is the neces-
sity for coming out for a declaration
when you are not sure that you can
.bring out a paper. I do not see in what
way this is a stringent declaration. I
would like to wunderstand from the
hon. Member where she considers
there is a stringency in this.

Shri K. K Basa: What is the
administrative difficulty that has been
experienced in the existing system of
law? As you say, if one does not get
out a paper, that is a different propo-
sition. But what is the difficulty that
the existing system of law has faced
in regard to administration and which
has given rise to this amendment?
‘That point has to be clarified.

Dr. Keskar: There are two aspects
to it. Firstly, there is the case of a
person who makes a declaration and
does not bring out a paper. To that
extent, he is making a wrong and false
declaration. The second point is, there
are very many papers which claim
that they are going to be dailies or
weeklies. They have taken subscrip-
tions from the people but they have
not brought out their papers. Papers
which have been brought out once a
week are claimed to be dallies. From
that point of view, I think it is cheat-
ing ‘the public, when you make a
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declaration and bring out a paper for
a few days and afterwards you do not
bring it out. The provision is, in my
opinion, so cbvious and so reasonable
and I do ot think that it is a strin-
gent provision in any way. If, suppos-
ing, an hon. Member—he or she—
wants to brings out a paper, he or she
can make a declaration. There is
nothing more easy than to make a
declaration. In what way are they
stopped from making a declaration,
making another declaration, I do not
know.

Shrimati Renm Chakravarity: If,

. after giving out a declaration, a paper

is not able to be brought out, I do not
see any difficulty in the lapse of time.
I do not see any reason why there
should not be a lapse. Why should
there be another declaration? If the
paper is published, it is all right. But
if the man is not able to publish the
paper, well, then it is not published.

Dr. Keskar: It is an innocuous
declaration. It is not of a stultifying
nature. You cannot go on indefinitely
keeping a declaration pending, saying
that T am going to bring out a paper,
and yet bringing it out. Keeping a
declaration indefinitely pending, in my
opinion, is not a practical proposition.
But it does niot obstruct any one from
bringing out a paper as many times as
he likes, by filing a declaration, The
very process is so easy and it involves
no difficulty. Any number of them are
filed and a declaration made. In fact,
hundreds of them are pending and the
papers have not been brought out. So,
in what way does it create a difficulty
for the hon. Member, I do not know.
I would like to know in what way a
fresh declaration creates difficulties.

Shri M. S. Gurupadaswamy : rose—

Mr. Chairman: Several queations
have been asked and they have been
answered and argued also though this
is not a question-hour.

Shri M S Gurupadaswamy: 1
wanted a clarification.

Mr. Chairman: Clarifications have
been given Quostions have been put
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[Mr. Chairman]
and answered. If we go on still in that
manner, it becomes a question hour.
At the same time, we have got many
amendments which are yet to be dis-
cussed.

Shri M. S. Gurupadaswamy: 1 had
raised that already but I did not get
the answer.

Mr. Chairman: If It has already
been raised, the hon. Member would
have got a reply. What is the use of
rais'ng it again? The amendments are
coming and the third reading also is
there. So, I shall put the motion to
the vote.

The question is:
“That the Bill further to amend
the Press and Registration of

Books Act, 1867, be taken into
consideration.”

The motion was adopted.

CITIZENSHIP BILL

The Deputy Minister of Home
Affairs (Shri Datar): I beg to present
the Report of the Joint Committee on
the Bill to provide for the acquisition
and termination of Indian citizenship.

PRESS AND REGISTRATION OF
BOOKS (AMENDMENT) BILL—
CONTD.

Clauses 2 to 15

Mr. Chairman: I have received no
amendments to clauses 2 to 15.

Dr. Lanka Sundaram: There is list
No. 2 in the list of amendments circu-
lated. My amendments were slightly
delayed, and 1 am requesting you and
the House to permit me to move them

formally.

Mr. Chairman: Hisg amendment
relates to clause 16. The hon. Member
may kindly hear me. I am only men-
tioning clauses 2 to 15 for which there
is no amendment. I am putting clauses
2 to 15 to the vote of the House.

Bill =

Shri Sadhan Gupta (Calcutta South-
East): We have something to say on
those clauses. Is it your direction that
they will all be taken together?

Mr. Chairman: If the hon. Member
wants any particular clause to be
taken separately, I shall take such
clauses. .

Shri Sadhan Gupta: I do not want
to have any particular clause taken
separately. The question is whether
we can touch on those clauses, or we
can take them only separately.

Mr. Chairman: So far as this ques-
tion is concerned, we need not now
have the same discussion over again.
If there is anything specific that he
wants to say in respect of a particular
clause, I shall take it up separately.
If the hon. Member wants to make
some observations in regard to any
separate clause, I shall allow him to
do so. g

Shri Sadhan Gupta: I want to say
something on clauses 3 and 6.

Mr. Chairman: Yes.

Shri Sadhan Gupta: Firstly, regard-
ing clause 3, I have some very serious
apprehensions about the definitions
sought to be introduced and especially
about the last two definitions regard-
ing paper and printing. With regard
to paper—of course 1 have gone
through the parent Act very hurriedly
and I have gone through this Bill also
very hurriedly—I could not see the
justification of including the definition
of paper in the parent Act. So far as
I could see—and I cannot claim to have
been able to examine the Act very
thoroughly—there is no mention of
‘paper’ in any section. Therefore, this
definition of paper seems to be with—

‘out any justification. If I am wrong,

and if there is any section mentioning
the definition of paper, then I think
the definition would be even worse
because, that definition would cover
every document, public as well as
private. Because a document is a very
wide term, the consequences will be
on the person who writes or who
circulates however limited that
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section mag be in which that paper is
circulated. Therefore, I would require
some further clarification as to why
this definition of paper has been put
in *here. The Press Commission's
recommendations have been cited as
the authority but what I want to know
is, what is the benefit of these recom-
mendations to the press laws of our
country and what is the benefit which
has induced the Government to accept
it? On this point, unfortunatcly, we
have received no enlightenment at all.
I want this clarification because the
definition of paper iz so sweeping that
if it has been mentioned in the parent
Act, it would mean that it could have
very wide implications and would
affect so many kinds of writing which
normally no administration will con-
cern itself with.

The second point is about printing.
That definition raises still greater
apprehensions? It has been stated that
there are modern cyclostyling
machines. My Deputy Leader Shri-
mati Renu Chakravartty has touched
on this point. As the point is very
important, I want to revert to it. There
may be cyclostyling machines. What
is the problem in India? Are there
many cyclostyled
there many cyclostyled matters? Or, is
cyclostyling being abused and it is
_jeopardising the healthy character of
the press? Is that the position here?
If that is not the position here, it is
‘all the reason that cyeclostyling should
not be included. Its inclusion is by no
means innocuous. Cyclostyling is used
by organisations of a private nature.
For example, many trade unions issue
‘bulletins—some of them issue periodi-
cal bulletins—and these bulletins con-
tain what may be called news or com-
ment on public news. Suppose a
certain trade union is issuing monthly
or fortnightly bulletins and in one of
those bulletins they refer, for example,
to the Government’'s attitude to the
Kanpur textile strike, and they express
their sympathy or they draw some
«conclusions from the Government’s
-attitude towards the Kanpur textile
strike or the Darjeeling tea garden
workers and determine their policy

newspapers? Are

Biil
accordingly. We have often done it.
We have often referred to these things
and we have commented in our bulle-
tins that in the circumstances when
we have a Government which is so
hostile to the working classes, we have
to adopt a certain policy. That kind
of a thing is done in the bulletins. If
these bulletins are periodically pub-
lished, however small the range of
their circulation, however limited the
circle of their readers, they would
come under the definition of news-
papers. All the provisions of the Act
which may be good so far as the real,
genuine, newspapers are concerned,
would apply to these bulletins and it
would result in great vexation. This
kind of interference may be very ex-
asperating. I would appeal to the good
sense of the House not to introduce
this kind of interference. I would have,
understood if cyclostyling was being
abused. Dut, the fact is that cyclo-
styling is not being abused. If it comes
to be abused at some other time, then,
perhaps, we shall be in a position to
frame our policy much more con-
cretely to strike at the abuse and leave
out bona fide use of the cyclostyling
machines. Therefore, I would ask the
Minister to wait for the day when
circumstances develop, when cyclo-
styling is abused, when efficient cyclo-
styling machines are imported for the
purpose of producing a huge number
of papers which may take the place
of newspapers. Till that happens, I
think we should not interfere with this
and bring in exasperating interference .
with the affairs of private organisa-
tions.

Regarding clause 6, I feel that the
requirement regarding cessation of
declarations and the requirement as to
the making of a new declaration is
going to be a great fetter on the demo-
cratic development of the press. The
hon. Minister has expressed his sur-
prise why one should start a news=-
paper without the initial finances. Un-
fortunately, we are not in a country
where we have enough finances. There
may be so many contingencies. A
democratic press, if it wants to
develop, has to pet its finances from
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many sources. We know from the
experience of the Communist organi=
sation, to run a paper, we have to raise
funds and there are so many things
in raising our funds. You may calcu-
late in one way; things may go an-
other way. Your calculations may not
come up to expectations. There may
be others who have less influence than
the Communist party, who want to
propagate their opinions and yet they
may not be in a position readily to
gather funds. In a country of this kind,
to insist that you shall have your
funds within 6 weeks and no more is
to create an impossible situation.

Again, for the same reason of
finance, it is an impossible situation.
If you say that you must invariably
publish so many issues in three
months’ time. A democratic press in
our country, unlike the monopoly
press, has to struggle hard for its
funds. In these circumstances, if may
happen that it undesrgoes a financial
crisis and cannot bring out a sufficient
‘number of issues in the course of
three months, Yet, for the healthy
development of the press, it is just
this kind of press, a press that is
struggling for its funds, a press that
cannot make both ends meet, that
needs encouragement, because it is
this kind of press that would nor-
mally voice the democaratic aspira-
tions of the people. It is only those
who prostitute themselves in the
interests of the vested interests that
“readily get funds. Those who openly
come out against the vested interests
have many difficulties in gathering
their funds. Therefore, in the interests
of democratic development of the
press, this kind of restriction should
not be imposed.

The hon. Minister asked, what is
wrong in this restriction; you can
readily have another declaration. I do
not know what is the position in his
part of the country. I can inform him
that in my part of the country a
declaration is not such an easy thing.
Of course, under the Act itself, there
is not much difficulty. You go and sign
a declaration, and there it is. But, I
have seen “rczn my experience, not as

9z
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an editor, but as a lawyer, that many
papers have sought to get a declara-
tion and the magistrate has asked for-
a police enquiry. I do not know why
there should be a police enquiry.
There have been police enquiries and
it has been months before declara-
tions have been given. Do we want to-
create a position that if a person, after
trying for months to get a declarationr
and having succeeded after months, is
unable to secure funds in six weeks:
or runs into a financial crisis, he will
have again to wait for months before-
he can bring out another paper? You
may say, you can go to the High Court
and get a writ of mandamus to correct
it. But, that takes not a month or two;
it takes six months or one year. This
is not a position which should be
created. Why' should this position be
created? What is the difficulty? The
hon. Minister has complained of impo-—
tent declarations. Why should he be
so much concerned with the potency
of a declaration? He says that at any
time any one can take out a declara-
tion. If a declaration lies idle, let it.
lie idle. What is the difficulty about
it? On the other hand, if it les in
genuine cases, it may be a very good
policy. It may promote the democratic
development of the press to give them.
certain latitudes in order to tide over
financial difficulties.

Shri Raghavalah rose—

Mr. Chairman: May I submit for
the consideration of the House that 1
propose to devote about an hour or so
to these amendments. All tness
amendments generally relate to clauses:
16 to 18. There are no amendments to
clauses 2 to 15 though the discussion
is taking place on them now. I am
not disallowing any hon. Member from.
speaking, but at the same time it must
be remembered that there are no
amendments. Therefore they are
speaking as if they are on the general
discussion. So, I would request hon.
Members to see that some time is
devoted to particular amendmenls als>
which come later in regard to clauses
16 to 18. They will kindly cenclude
their remarks as early as possible on.
these clauses 2 to 15
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Shri Raghavaiah: In keeping with
the suggestion made by you in the
course of the remarks made just now,
at this stage of the debate on this
plece of legislation I would only con-.
fine myself to clause 4.

Under definitions it is said that
“prescribed” means prescribed by
rules made by the Central Govern-
ment under section 20A. To this the
Government has an amendment
which reads as follows:

“All rules made under this
section shall, as soon as practic-
able after they are made, be laid
before both Houses of Parlia-
ment.”

This making of rules is one of the
irrportant stages of a legislation and
hence the House has got to bestow
any amount of attention on the man-
ner in which these rules are made by
Government - for the effective imple-
mentation of the legislation passed
by this House. Instances have been
cited in the course of the first stage
of the debate on this legislation and
afterwards also to show how, in the
course of making rules the Govern-
ment has got the liberty to do as it

Mr. Chairman: May I interrupt the
hon. Member? Up to clause 15 there
are no amendments. There are
amendments to clause 16 on behalf of
the Minister as well as Shri Kamath
and this point will be debated at the
time when those amendments are
taken up. If he has any remarks on
clauses 2 to 15, he may offer them
now.

Shri Raghavaiah: I will only con-
fine myself to clause 4, to this amend-
ment only.

Mr. Chairman: That is to clause 18,

Shri Raghavaiah: No. I will make
a few general observations on this
question, and then......

Mr. Chairman: On what does the
hon. Member want to speak? So far
as clause 18 is concerned, the rule-

making power is given, and sugges- -

tlon;: are made that the rules shall
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be laid before both the Houses of
Parliament, and further a suggestion:
has been made by Shri Kamath that.
they may be discussed and modified
by the House etc. That subject will
come when we are taking up clause
18. He may reserve his remarks for
that occasion.

Shri Raghavaiah: 1 will deal with
clause 4, definitions, not to rules in
particular. I do not refer to rules
because that is going to be debated at.
a later stage. I will confine myself
to the definition of certain terms in
clause 4.

Coming to clause 4, “paper” means
any document, including a news-
paper, other than a book; “printing™
includes cyclostyling and printing by
lithography; “prescribed” means pres--
cribed by rules made by the Central
Government under section 20A. We
find Government giving definitions
that suit their convenience and the-
spirit in which they want to make the-
rules. Ewveryone of these definitions
has got to be discussed, and it forms.
an important part of every piece of
legislation also.

Printing is defined here as cyclo-
stylig and printing by lithography.
I do not want to add any further to
what has already been remarked by
many Members both on this side and
on the other side. There are no two
opinions regarding the question of
banning or imposing any restrictions
on cyclostyled maiter. In iact, the
Minister in his reply has also made
it clear that such material as has
been brought out by certain parties
in the cyclostyled form will not be
subject to the restrictions or formali-
ties that newspapers or other publica--
tions have to undergo. I really com-
mend the answer given by the hon.
Minister but he also said, in clarify—
ing the definition, that such material
will- be excluded and it will come in
the course of making rules. Since
these rules are not going to be made
the subject matter of discussion by
either of these Houses and are not
going to be amended in the course-
of the discussion, it is very difficult
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for me to agree with him when he
says that these exceptions will be
made in the course of making the
rules. There are certain varieties
that are bzought out in the cyclostyl-
ed form such as question papers of
schools and colleges and other insti-
tutions, circulars and other informa-
tive documents brought out by private

-organisations for their party use etc.,

and these should be listed in the
legislation itself. So, I would appeal
to the hon. Minister that instead of
shelving the whole thing in the man-
ner in which he has done, it should
be stated in the legislation itself. I
would urge on the Minister to amend
it in the form suggested by some of
the Members since cyclostyled mat-
ter has been the target of | criticism
‘from all parties.

Regarding “paper” also, I would
like the definition to be as self-expla-
natory as possible. It is now ambigu-
ous and is likely to include anything
and everything that the rules may
put in. I do not want the definition
to be of an ambiguous nature as to
give scope to Government to include
anything they like to be brought in
in the course of making the rules.
So, I am sure the hon. Minister will
keep in rhind the spirit with which I
have criticised these definitions and
will try to see that they are amended
as effectively as possible.

Dr. Keskar: I need not give long
arguments in favour of what has been
proposed. I would invite the atten-
tion of hon. Members to pages 394,
395 and 396 of the Press Commission’s
Report in which not only have they
given the reasons why they are sug-
gesting these particular definitions,
but have also given the reasons why
it has appeared to them necessary to
do so. They have given illustrations
at page 396 of the Report of the Press
Commission and pointed out why the

- declaration should become void in

respect of papers which the persons
concerned declare but do not publish,
and what difficulties ensue in the
collection of statistics in respect of

such papers. One of the reasons why

the State Governments have not been

able to furnish correct data regarding
newspapers that are being published
is exactly this, namely that large
numbers of newspapers declare them-
selves but they do not bring out the
issues; and to keep track of every
paper that is published, or that has
made a declaration but has not pub-
lished any issues, or that has made a
declaration, brought out one issue and
afterwards has not published any-
thing, has proved too much for them.

Secondly, I would like to draw the
attention of hon. Members to what
the Commission themselves have
stated namely that even at preseni
according to the Press and Registra-
tion of Books Act, 1867, the definition
of ‘paper’ to which this objection has
been taken exists already; and it can
be proceeded against even today. But
that has not been done. Instead of
trying to bring forward an objection
to what we are proposing today, and
trying to get round the over-sweep-
ing definition of today, and bring in
a correct and more precise definition,
the hon. Member is only trying to
accuse us of giving a definition which
suits our convenience. This definition
has been put forward by the Press
Commission themselves, and they
have given very full reasons why they
think that it should be so. In fact,
what I added to this was that in order
that there should be no hardship and
there should be no ambiguity, we
propose to bring forward rules
exempting certain categories like
printing invitations, cards etc. from
the scope of this. That has not been
done up till now, though that sweep-
ing definition exists in the present
Press and Registration of Books Act.

So, I need not go into a defence of
what I have proposed to do.

Shri A. M. Thomas: The objection
was raised because the word ‘paper’
as such does not exist in the Bill.

Dr. Keskar: It does exist. If the
hon. Member looks into the Press
and Registration of Books Act, he will

-
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see that the word ‘paper’ does exist
there. But what has been now sug-
gested is that it means ‘any docu-
ment’. It is not simply the word
‘paper’. It has been better defined
here. So, it is not that the word
‘paper’ does not exist in the original
Act. The word ‘paper’ does exist
there, but it has been better defined
here, and the definition has been
given by the Press Commission. But
we wanted to be much more precise
than the Press Commission so as to
see that certain legitimate things do
not come within the purview of this.

Thirdly, I would like to reiterate
that this applies only to what is pub-
lished for public circulation. It does
not apply at all to what is distributed
by parties or by private persons for
their private circulation. 1 think it
is legitimate to ask persons who want
to sell or publicly distribute things
for whatever reasons they know best
to simply print on them the name of
the printer and the "publisher; I do not
see in what way it becomes a restric-
tion on them. I do not think it is a
restriction at all. In fact, in certain
countries, even if you publish a hand-
bill, you have to print at the bottom
of that hand-bill the name of the
printer and the publisher. So, I do
not think there is anything wrong
about it. In fact, it is legitimate; and
nobody should object to this as being
a restriction on them.

The other point raised by my hon.
friend is this. He has merely repeat-
ed what has been stated by my other
hon. friends before. If in any way
the doubts and fears which he has in
his mind can be answered by some-
thing, I would certainly think over
the matter. But as far as we are con-
cerned, we have gone into the mat-
ter carefully, and we feel that ours is
an improvement not only on things
which exist at present but even on
what the Press Commission have sug-
gested. For instance, the Press Com-
mission have quoted the Collection of
Statistics Act of 1953. If hon. Mem-
bers would look at the Collection of
Statistics Act of 1953, they will find
that that Act is much more stringent

386 LSD
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and much more rigid than what we
have suggested here. We have tried
to be much more elastic in what we
have suggested here, and tried to be
helpful. In fact, I would invite hon.
Members to point out any difficulties
that they have, so that while making
the rules, we might be able to over-
come them; we shall certainly look
into all those difficulties and try to
overcome them, and make the defini-
tion even more elastic and practicable
in the rules that we would be fram-
mg.

Mr. Chairman: Unless any hon.
Member wants any particular clause
to be put separately, I shall put all
these clauses to the vote together.

‘The question is:

“That clauses 2 to 15 stand part
of the Bill."

The motion was adopted.

Clauses 2 to 15 were added to the
Bill.
Claunse 16.— (Insertion of new Part V

Dr. Lanka Sundaram: List No. 2 of
amendments has been made available
to me, to the Minister and to you,
and I beg leave of the House to per-
mit me to read them out......

Mr. Chairman: I understand they
have been circulated already.

Dr. Lanka Sundaram: Not to all
hon. Members. I would not make any
speech on them, but I would only read
them out for record purposes.

I beg to move:
(1) Page 6—
after line 34 add:

“(aa) To furnish the number of
employees (editorial and mana-
gerial side separately) and their
classification according to groups,
as on the last day of each year;
number of employees (editorial and
managerial side separately) retir-
ed, died, dismissed, resigned
or left the service during the
year as well as the number of per-
sons recruited during the year;
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copies of audited profit and loss
accounts and balance sheet in such
form and manner as may be pres-
cribed.”

(2) Page 86—

after line 38, insert:

“19DD. It shall be the duty of
every news agency or syndicate
supplying material for publication
in a newspaper to furnish to the
Press Registrar annually or at such
Intervals as may be prescribed—

(a) Copies of the audited proﬁt'

and loss accounts and balance
sheet with such details and
in such form as may be pres-
cribed;

(b) a list of subscribers in such
form and details as may be
prescribed;

(e) number of employees and
their classification according
to pay groups, as on the last
day of each year;

(d) number of employees retir-
ed, died, dismissed or resign-
ed or left the service during
the year as well as number
of persons recruited during
the year; and

(e) such other particulars as
may be prescribed from time
to time.”

(3) 'Page 7, line 1—

after “newspaper” insert “or of a
.pews agency or syndicate supply-

Ing material for publication in a
. mewspaper”.

(4) Page 7, line 4—

after “section 19B” insert “or sec-

tions 19D and 19DD".

(5) Page 7, lines 20 and 21—

after ‘newspapers” insert ‘news
_agencies and syndicates”.

(6) Page T—

after line 27 insert:

“19HH. On the application of any

person and on payment of such fees

Bill

as may be prescribed the Press
Registrar shall furnish to the appli-
cant copies of the Profit and Loss
Accounts of a newspaper, news
agency or syndicate and such other
matter as may be prescribed.”

I have got only two very small
points to make. Since these amend-
ments were not circulated so far, and
since the hon. Minister was good

Mr. Chairman: I understand amend-
ments Nos. 11 and 12 are not going to
be moved.

Dr. Lanka Sundaram: That comes
only after the hon. Minister's amend-
ments Nos. 1 and 2 are moved.

Mr. Chairman: Then, let all the
amendments be moved, and let us
have a discussion on all the amend-
ments relating to clause 16.

Dr. Lanka Suondaram: The other
two amendments in my name are to
clause 18. So, I shall move them
later. May I make a few submissions
in connection with the amendments
that I have already moved?

Mr. Chairman: Just as the hon.
Member pleases.

Dr. Lanka Sundaram: I am not
going to make a speech, but I would
only draw the attention of the House

Mr. Chairman: I would request the
hon. Member to be very brief, since
we are racing against time. Certain-
1y, he can have his say, if he likes.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): May I point
out one thing? I am sorry to inter-
rupt; I do not want to waste the
time of the House. 'But when I find
that the Mover of these amendments
says that they have not been circulat-
ed so far, I do not quite know what
he expects of us, even if he speaks
for a minute or two minutes or three
minutes or even half a minute; I do
not quite know what he expects us to
do.
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Dr. Lanka Sundaram: May 1 make
a submission? It has been the prac-
tice of this House to waive notice of
amendments; and since this particu-
lar Bill was taken over today because
of the earlier Bill having been post-
poned, there was no opportunity for
hon. Members to get the duplicated
copies of the amendments.

Shri A, M. Thomas: The hon. Minis-
ter has given the assurance that he
will incorporate all these suggestions
in the proper legislation.

Mr. Chairman: That is a different
matter. So far as waiving of notice is
cancerned, the hon. Minister has not
raised any objection so far and I have
waived notice in respect of all the
amendments which have been given
notice of today, because today is the
first day of the session and hon. Mem-
bers may not have given their
amendments in time as yesterday it
was a holiday. The notice has been
waived, and therefore the hon. Mem-
ber is certainly entitled to move his
amendments.

Dr. Lanka Sundaram: The only
point I would like to mention in con-
nection with these amendments is
this. The hon. Minister has anticipat-
ed these amendments and made cer-
tain pgeneral observations while reply-
ing to the debate earlier. 1 am only
formally moving those amendments
so that the point may be made clear
that the observations made by the
hon. Minister in reply to the debate,
anticipated these amendments, relate
to these amendments only,and to
nothing else. I am satisfied on the
point that very soon one or two legis-
lative measures will be brought before
this House and the points contained in
these amendments will be sought to
be implemented by the Minister.

Dr. Keskar: Quite right.

Shrimati Renu Chakravartty: May
1 propose that each clause may be
taken and voted upon?

Mr. Chairman: We are taking them
one by one. Now clause 18 is under
consideration.

" Bill
Shrimati Renu Chakravartty: He

has moved amendments to clause 186,
But he is speaking about 19 now.

Mr. Chairman: He is speaking about
clause 16.

Amendments moved:
(1) Page 6—
after line 34, add:

“(aa) To furnish the number of
employees (editorial and manage-
rial side separately) and their
classification according to groups, as
on the last day of each year; num-
ber of employees (editorial and
managerial side separately) retired,
died, dismissed, resigned or left the
service during the year as well as
the number of persons recruited
during the year; copies of audited
profit and loss accounts and balance
sheet in such form and ménner as
may be prescribed.”

(2) Page 6—

after line 38, insert:

“19DD. It shall be the duty of
every news agency or syndicate
supplying material for publication
in a newspaper to furnish to the
Press Registrar annually or at such
intervals as may be prescribed—

(a) Copies of the audited profit
and loss accounts and balance
sheet with such details and
in such form as may be pres-
cribed;

(b) a Uist of subscribers in such
form and details as may be
prescribed;

(c) number of employees and
their classification according
to pay groups, as on the last
day of each year;

(d) number of employees retir=-
ed, died, dismissed or resign-
ed or left the service during
the year as well as number
of persons recruited during
the year; and

(e) such other particulars as
may be prescribed from time
to time.”
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[Mr. Chairman]

(3) Page 7, line 1—

after “newspaper” insert “or of a
news agency or syndicate supplying
material for publication in a news-
paper”.

(4) Page 7, line 4—

after “section 19B” insert “or sec-
tions 19D and 19DD".

(5) Page 7, lines 20 and 21—

after ‘newspapers” insert ‘“news
agencies and syndicates”.

'(6) Page T—

after line 27, insert:

“19HH. On the application of any
person and on payment of such fees
as may be prescribed the Press
Registrar shall furnish to the appli-
cant copies of the Profit and Loss

Accounts of a newspaper, news /

agency or syndicate and such other
matter as may be prescribed.”

Shri Shree Narayan Das: I beg to
s

move:
(1) Page 5, lines 28 and 29—

for “Registrar of newspapers”
substitute ‘Press Registrar”.

(2) Page 5, line 36—

for “a Register of newspapers”
substitute “a Register or Registers
of newspapers, news agencies and
advertising agencies”.
(3) Page 6—

after line 38, insert:

“18DD. It shall be the duty of the

owner or manager of every news
agency or advertising agency to
furnish to the Press Registrar
periodical statement in respect of
the news agency or the advertising
agency at such time and containing
such of the particulars as may be
prescribed.”

(4) Page 7, line 22—
add at the end:

“which shall, as sobn as may be.
lay a copy before either House of
the Parliament”,

Bl

(5) Page T—
after line 33, insert:

“19L. The Press Registrar shall
perform such other functions as may
be assigned to him, by the Central
Government, from time to time™

Mr. Chairman: Amendments mov-
ed:

(1) Page 5, lines 28 and 29—

for ‘“Registrar of newspapers”
substitute “Press Registrar”.

(2) Page 5, line 36—

for “a Register of newspapers”
substitute “a Register or Registers
of newspapers, news agencies and
advertising agencies”.

(3) Page 6—

after line 38, insert:

“19DD. It shall be the duty of
the owner or manager of every
news agency or advertising agency
to furnish to the Press Registrar,
periodical statement in respect of
the news agency or the adveriising
agency at such time and contain-
ing such of the particulars as
may be prescribed.”

(4) Page 7, line 22—

add at the end “which shall, as
soon as may be, lay a copy before
either House of the Parliament”.

(5) Page T7—
after line 33, insert:

“18L. The Press Registrar shall
performm  such other functions as
may be assigned to him, by the
Central Government, from time to
time.”

Dr. Keskar: 1 explained in the
course of my speech the reason why
it is not possible to accept the amend-
ments now. As far as news agencies
are concerned, we do not think it is
possible to bring them within the
purview of this Bill. As I said earlier,
another legislation is going to come
soon which gives power to the Cen-
tral Government and if that power
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is taken, certainly we will move in
the direction which the hon. Member
has indicated. We have got that in
view and it will not be ignored. For
the same reason I have not been able
to agree to the amendment of Shri S.
N. Das also.

Mr. Chairman: There are amend-
ments standing in the hon. Minister’s
name.

Dr. Keskar: I have tabled these
amendments 1 and 2 which stand in
my name and I have spoken and
explained during the course of my
general speech the reasons why they
are necessary and I do not think it is
necessary to add anything further.

Shri Raghavachari (Penukonda):
Now you were pleased to waive notice
and permitted certain amendments to
be moved. That Member is satisfied
with that though Government has
not accepted the amendments. He
has, simply for the purpose of record,
made some statement about them.
But so far as the House is concerned,
when you have permitted certain
amendments to be moved, even if the
Government does not accept them,
we are at liberty to vote in favour of
them. Therefore, they may be
allowed......

Mr. Chairman: Order. Order. The
Chair knows its duty. It sometimes
takes place that the hon. Member
wants to withdraw an amendment
but the House might not give him
permission. After all it is not within
the power of the Minister himself or
the mover of the amendment to
reject or accept the amendment. It
lies with the House. If the hon.
Member wants to withdraw his
amendments, I will put the motion for
permission to withdraw also to the
House.

Shri Raghavachari: With the great-
est respect, my point simply was that
those amendments must be circulat-
ed to the Members though late
and...... ’

Mr. Chairman: If the hon. Member

had taken objection at the time when -

Bill
the amendment was moved, it would
have been quite different. Now it
has been moved and the reply has
been given. So the objection is too
late.

Dr. Lanka Sundaram: I beg leave
of the House to withdraw amend-
ments Nos. 7 to 12 in view of the
assurance of the hon. Minister.

Mr. Chairman: It is quite clear
that the hon. Member has moved the
amendments and the reply has been
given by the hon. Minister that he
will consider those points and will
make rules. Now I want to know
the wish of the House. The hon.
Member wants to withdraw his
amendments.

Several Hon. Members: No. No.

Mr. Chairman: In view of the “No.
No” from many Members that we
have......

Shri K. K. Basu: Understanding of
this sort should not be allowed.

Mr. Chairman: I am not allowing
him to withdraw. 1 will put the
motion to the vote of the House.

Dr. Keskar: My amendments have
to be put to the vote of the House.

Mr. Chairman: Now I am putting
amendments Nos. 7 to 12 to the vote
of the House.

I think the “Noes” have it.

Several Hon. Members: The “Ayes”
have it.

Mr. Chairman: I will request the
hon. Members to stand up in their
seats. (Interruption). So many Mem-
bers are speaking that I cannot hear
anything.

Shri Raghavaiah: I suggest that the
bell be rung so that the Members

who are in the Lobby may also come
in.

Mr. Chairman: I will certainly do
it, if necessary.

The hon. Member must however
remember that he did not give any
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notice of those amendments. There-
fore, what is the use of wasting some
time on having a division? [ will
request the Members to stand in their
seats and let some time be saved.
That is the point. Otherwise, there
is no difficulty in meeting the wishes
of the hon. Members to have a divi-
sion. If the House agrees with me, I
would rather request the hon. Mem-
bers to stand up in their seats so that
some time may be saved.

Shri K. K. Basu: If the bell is rung,
then we can stand up in our seats.

Mr. Chairman: It takes so much
time to go to the Lobbies.

Shri K. K. Basn: If the bell is

Mr. Chairman: All right. Let it be
rung.
[Mr. DepuTY-SPEAKER in the Chair]

Sardar Hukam Singh: I want to
have a direction from you. I do not
doubt the authority of the Chair to
give a ruling and a ruling has been
given. But normally it has been the
practice here that notice of amend-
ment is only waived when the Gov-
ernment is going to accept those
amendments and not otherwise. That
is my view. (Interruption). In the
present case the notice was waived
and the impression was naturally
given to the Membeis that the Gov-
ermmment was in favour of accepting
those amendments. The amendments
were moved. The amendments were
not circulated to the Members. The
impression, naturally, was created
that the Government were going to
accept those amendments. Then the
hon. Minister had occasion to speak
on those amendments, and from the
trend of his speech also, we thought
that he was in favour of those amend-
ments.

Shri A. M. Thomas (Ernakulam):
Mot in the present Bill.

Sardar Hukam Singh: He said that
he would bring in legislation subse-
quently.

Bill

Mr. Deputy-Speaker: At this stage,
no long speech is necessary.

‘Pandit Thakur Das Bhargava: May
I make a submission? My hon.
friend has not submitted before you
that the motion was also put to the
House after it was not allowed to be
withdrawn, and then I asked for the
vote of the House also. Now, the
division bell has been rung and it is
too late to make these observations.

Shri T. N. Singh: Apart from that,
the general feeling of the House was
that due to the sudden taking up of
this measure, they had not had time
to table amendments. As a special
case, the Chair was indulgent; so
were the Government, and every one
of us wanted to be considerate. So
I do not think that point arises.

Dr. Keskar: Of course, the amend-
ments have been allowed and they
might be voted wupon or not. My
only submission is that the present
amendments, notwithstanding my
sympathy with the objective of Dr.
Lanka Sundaram, are beyond the
powers of the Central Government
and Parliament for the time being.
That is the reason why we are unable
to accept them.

Mr. Deputy-Speaker: Anyhow, all
those stages are over. When I was
here, Dr. Lanka Sundaram brought
copies of the amendments he had
tabled. I wanted to observe the ordi-
nary practice of waiving notice only
in case Government were prepared to
accept those amendments. Then I
asked the hon. Minister. He made a
statement that he was not prepared
to accept the amendments. Then Dr.
Lanka Sundaram told me that he
would be satisfied by the kind of
assurance given, that this matter may
come up before the House at a later
stage. On that understanding, 1 left
instructions with Pandit Thakur Das
Bhargava that these amendments
might be allowed to be moved as an
exceptional case, when the Minister
showed sympathy with those amend-
ments but is not now preparea tw
accept them. Thereupon, Dr. Lanka
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Sundaram said that he would only
get a statement from the Minister
and then withdraw his amendments.
Possibly he has not consulted his
friends and taken them along with
him. Now, it is open to any hon.
Member to say that leave to with-
draw ought not to be granted. Hon.
Members have said that and there-
fore, division has been called In
view of all that has happened, it is
for the House to decide now. I will
put the question once again, namely
amendments Nos. 7, 8, 9, 10, 11 and 12
which Dr. Lanka Sundaram wants to
withdraw.

The question is:
(1) Page 6—

after line 34 add:

“(aa) To furnish the number of
employees (editorial and mana-
gerial side separately) and their
classification according to groups, as
on the last day of each year; num-
ber of employees (editorial and
managerial side separately) retir-
ed, died, dismissed, resigned or left
the service during the year as well
as the number of persons recruited
during the year; copies of audited
profit and loss accounts and balance
sheet in such form and manner as
may be prescribed.”

Page 6—

(2) after line 38, insert:

“19DD. It shall be the duty of
every news agency or syndicate
supplying material for publication
in a newspaper to furnish to the

Press Registrar annually or at such
intervals as may be prescribed—

(a) Copies of the audited profit
and loss accounts and balance

Bill
in such form as may be pres-
cribed;

(b) a list of subscribers in such
form and details as may be
prescribed;

(e) number of employees and
their classification according
to pay groups, as on the last
day of each year;.

(d) number of employees retired,
died, dismissed or resigned or
left the service during the
year as well as number of
persons recruited during the
year; and

(e) sucH other particulars as
may be prescribed from time
to time.”

’
(3) Page 7, line 1—

after “newspaper” insert “or of a
news agency or syndicate supplying
material for publication in a news-
pnper".

(4) Page 7, line 4—

after “section 19B" insert “or sec-
tions 19D and 19DD".

(5) Page 7, lines 20 and 21—

after ‘“newspapers” insert ‘news
agencies and syndicates”.

(6) Page 7—

after line 27, insert:

“19HH. On the application of any
person and on payment of such
fees as may be prescribed the
Press Registrar shall furnish to the
applicant copies of the Profit and
Loss Accounts of a newspaper,
news agency or syndicate and such
other matter as may be prescribed.”

The Lok Sabha divided: Ayes 84,

sheet with such details and Noes 242

Division No. 1] AYES ‘[ 4—15PM. ]
Achaly, Shri Chatterjea, Shri Tushar Dasaratha Deb, Shri
Bahadur Singh, Shri Chatterjee, Shri N.C. Deo, Shri . N. S,
Basy, Shri K. K. Chartopadhyays, Shri Deshpande, Shri V. G.
Biren Dutt, Shri Chowdary, Shri C.R. Gadilingans Gowd, Shri
Bhoovaraghasamy, Shri Chowdhury, Shri N.B. Giridbari Bhoi, Shri
Buchhiko taiah, Shri Du, ShriB.C. Gopalan, Shri A. K.
Chakravartty, Shrimati Renu Dag, Shri Ssrangadhar Gupta, Shri Sadhan
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Qurupadeswamy, Shri M. 5.
Hansds, Shri Benjemin
Hukam Singh, Sardar
Jalpal Singh, Shri

_]:nq, Shrlslh.;‘hhmndhﬂ
Kandasamy, Shri
Eelappan, Shri

Alva, Shri Joachim
Asthans, Shri
Azed, Shri Bhagwat Jha
Badan Singh, Ch.
Balkrishnan, Shri
Balasubrameniam Shri
Bansilal, Shri
Barman, Shri
Barupal, Shri P. L.
Bhargava, Pandit Thalour Das
Bhatkar, Shri
Bhatt, Shri C.
Bheeckha Bhai, Shri
Bidari, Shri
Birbal Singh, Shri

. Bogkar, Shrimsti Anussysbai
Bose, Shri P. C.
Brajeshwar Prasad, Shri
Chabiha, Shri Bimalaprosad
Chanda, Shri Anil K.
Chandak, Shri
Charak, Th. Lakshman Singh
Chatierjee, Dr. Susilranjan
Chaturvedi, Shri
Chaudhery, Shri G. L.
Damar, Shri Amar Singh
Damoderan, Shri G. R.

AYES—comid
Missir, Shri V.
More, Shri S. 5.
Mukerjee, Shri H. N.

Mushar, Shri
Manadas, Shri

Nayar, Shri V. P.
Pandey, Dr. Natabar
Punnoose, Shri
Raghavachari, Shri
Raghavaiah, Shri
Ramnerayan Singh, Babu
Randaman Singh, Shri
Rao, Shri Gopala

Rao, Shri K. 5.

Rao, Shri Mohana

NOES
Datar, Shri
Deb, Shri S. C.
Desai, Shri K. N.
Desai, Shri Khandubhai
Deshmukh, Dr. P. 5.
Dreshmukh, Shri K. G.
Dholakis, Shri
Dhusiys, Shri
Diwan, Shri R. 5.
Dhube, Shri U. 5.
Dubey, ShriR. G.
Dutt, Shri A. K.
Dhatts, Shri 5. K.
Dwivedi, Shri D. P,
Dwivedi, Shri M. L.
Eacheran, Shri I.
Ebenezer, Dr.
Fotedar, Pandit
Gadgil, Shri
Gam Malludors, Shri
Gandhi, Shri Feroze
Ganpiti Ram, Shri
Geutam, SjriC. D.
Ghose, Shri 5. M.
Ghosh, Shri A.
Ghulam Qader, Shri
Gidwani, Shri
Gird, Shri V. V.
Gopi Reen, Shri
Gpunder, Shri K. 5.
Gupta, Shri Badshah
Gupta, Shri R. K.
Hari Mohan, Dr.
Hasda, Shri Subodh
Hazariks, Shri J. N.
Heda, Shri
Hem Ra), Shri
Hyder Husein, Ch.
Iqbal Singh, Sarder
Iyyunni, Shri C. R.
Jagjivan Ram, Shri
Jajware, Shri
Jangde, Shn
Jutav=vir, Dr.
Jaysraman, Shrif
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R0, Shri P. Suba

Rao, Shri T. B. Vittal
Reddi, Shri Bywara
Rishang Keishing, Shri
Roy, Dr. Satyaban
Shakuntala, Shrimati
Sharma, ShriNand Lal
Shastri, Shri B. D.
Singh, Shri G. §.
Singh, Shri R. N.

Sinha, Thakur Jugal Kishore
Subrahmanyam, Shri K.
Trivedi, Shri U, M.
Verma, Shri Ramiji
Zaidi, Col.

Jayashri, Shrimati
Jens, Shri K. C.
Jena, Shri Niranjan
Jogendra Singh, Sardar
Joshi, Shri Liladher
Joshi, Shri M. D.
Joahi, Shri N, L.
Jwala Prashad, Shri
Kajrolkar, Shri
Kale, Shrimati A.
Kamble, Dr.
Kasliwal, Shri
Katju, Dr.

Kazmi, $hri
Keshavaiengar, Shri
Keskar, Dr.
Khedkar, Ehri G. B.
Kirolikar, Shri *
Kolay, Shri
Kottukappally, Shri
Krishna, Shri M. R.

Laskaz, Shri
Lingam, Shri N. M.
Lotsn Ram, Shri
Mallish, Shri U. S,
Malviys, Pandit €. N.
Malviys, Shri Motllal
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More, ShriK. L.

Mudaliar, Shri C. R.
Muhammed Shaffee, Chaudhuri
Murthy, ShriB. S.
Muthukrishann, Shri

Nehru, Shrimati Shivesjvati
Nehru, Shrimsti Uma
Neswi, Shri
Palchoudhury, Shrimati Ila
Pande, Shri B. D,
Pannalal, Shri

Paragi Lal, Ch.

Parmar, Shri R. B,

Patel, Shri B, K.

Patel, Shri Rajeshwar
Patel, Shrimati Maniben
Patil, Shri Kanavade

Patil, Shri Shankargauda
Pawar, Shri V. P.

Pillai, Shri Thanu
Prabhakar, Shri Naval
Rachish, Shri N.

Radha Raman, Shri
Raghubir Sabai, Shri
Raghubir Singh, Ch.
Raghuramaish, Shri

Raj Bhadur, Shri
Rajabhoej, Shri P. M.
Ramanands Tirtha, Swami
Ramaseshaish, Shri
Ramaswamy, Shri P,
Ramaswamy, Shri S. V.

[{MR. SPEAKER in the Chair)

NOES—contd
Ram Dass, Shri
Ram Saran, Shri
Ram Shankar Lal, Shri
Ranbir Singh, Ch,
Rane, Shri
Raniit Singh, Shri
Rao, Shri Seshagiri
Raut, Shri Bhola
Ray, Shri B. K.
Roy, Shri Bishwa Nath
Rup Narain, Shri
Sahu, Shri Bhagabat
Sahu, Shri Remeshwar
Saigal, Sardar A, S.
Samants, Shri 5. C.
Sankarapandian, Shri
Satyswadi, Dr.
Sem, Shri P. G,
Sen, Shrimati Sushama
Sewnl, Shri A. R.
Shah, Shri C. C.
Shah, Shri Raichandbhai,
Shahnawez Khan, Shri
Sharma, Pandit Balkrishna,
Sharma, Shri D. C.
Sharma, Shri K. R.
Sharma, Shri R. C.
Shastri, Shri Algu Rai
Shobha Ram, Shri
Shriman Narayan, Shri
Shukls, Pandit B.
Siddananisppa, Shri
Singh, Shri D. N.
Singh, Shri H. P.
Singh, Shri L. Jogeswar
Singh, Shri M. N.

Bill

Singh, Shri R. N.

Simgh, Shri T. N.

Singhal, Shri S. C.

Sinha, Dr. 5. N.

Sinha, Shri Anirudha
Sinha, Shri G. P.

Sipha Shri Jhulan

Sinha, Shri K. P.

Sinha, Shri Negeshwar Prasad
Sinha, Shri 5.

Sinha, Shri Sstyendra Narayan
Snatak, Shri
Subrahmanyam, Shri T.
Subramania Chettiar, Shri
Suresh Chandra, Dr.

Suriya Prashad, Shri-
Swaminadhan, Shrimati Ammu
Tek Chand, Shri

Telkikar, Shri

Tewari, Sadar R. B. 5.
‘Thomas, ShriA. M.

Tiwari, Pandit B. L.

“Tiwari, Shri R. S.

Tiwary, Pandit D. N.
Uikey, Shri

Upadhyay, Shri Shiva Dayal
Upadhyaya, Shri Shiva Datt
Vaishnav, Shri H. G.
Vaishys, Shri M. B.

Varma, Shri B. B,

Varma, Shri M. L.

Verma, Shri B. R.
Vishwanath Prasad, Shri
‘Vyas, Shri Radbelsl

Wilson, Shri J. N.

Wodcyar, Shri

114

Shri Kamath: Before you proceed
to announce the result of the division,
may I draw your attention to Rule
385(4) (g).?

Mr. Speaker: What is the point?

Shri Kamath: As far as we in the
Opposition are aware, the hon. Minis-
ter voted with the Opposition in the
Ayes lobby. This rule says that if a
Member finds that he has voted by
mistake in the wrong lobby, he will
be allowed to correct his mistake pro-
vided he brings it to the notice of the
Speaker before the result of the divi-
sion is announced. I wish to know
whether he has brought this to your
notice,

Mr. Speaker: Order, order. Not
only the hon. Minister but one other
hon. Member also has committed the

same mistake under the misapprehen.
sion that the voting was on the ques-
tion of following the Member to with-
draw and not on the amendments
themselves, He has invited my
attention to that mistake and I have
allowed him to correct. But, in any
case, even if I had not known till now,
ag the result is not yet announced it
ran be done even now.

Shri Kamath: Before the result is
announced.

Mr. Speaker: The hon. Minister
must be thankful to Mr. Kamath for
having given him the opportunity of
correcting the mistake,

Shri Jailpal Singl: There is one
point which I want to raise which is
really about thi:, [ think every time
there is a division you should be good
enough to say, ‘Well, this is the result
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[Shri Jaipal Singh]

of the balloting; but, if any one in-
c]uc!ing the hon. Minister wishes to
change his mind—I think this is very
important because if that is permis-
sible I might also have changed my
mind—he will be permitted to change
his mind."

Mr. Speaker: I do not think the
Chair can take the burden of giving
this opportunity to  Members to
correct or change their minds, What-
ever mind they had, they have record-
ed it and that is flnal. It is only in
the case of a mistake which has been
committed that it can be corrected. 1
do not think the Chair should be
asked to give an opportunity to Mem-
bers for changing their minds or for
ranvassing.

The result of the division is: Ayes:
64; Noes: 242.

The motion was negatived.

Mr. Speaker: | will now put to the
House the amendments of Shri S, N.
Das.

Shri Shree Narayan Das: I do not
press my amendments.

Mr. Speaker: When an amendment
is placed before the House the only
course is to withdraw it.

Shri Shree Narayan Das: I beg
leave of the House tp withdraw my
amendments. .

The amendments were, by leave
withdraum.

Dr. Keskar: Sir, ] move my amend-
ments, Nos. 1 and 2, regarding clause
16 because clause 16 is only being
debated now.

Mr. Speaker: Let me be clear on
the position. The hon. Minister
wants to move only amendments 1
and 2; am I right?

Dr, Keskar: 1 am moving amend-
ments 1 and 2 in List No, 1 regard-
ing clause 18.

Dr. Lanka Sondaram: We are
debating only clause 16. These are
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the only amendments that are rele
vant.

Dr. Keskar: I beg to move:
(1) Page 7, line 6— *

for ‘“any person” substitute
“any gazetted officer”.

(2) Page 7—
after line 33, insert:

“19L. Penalty for contravention
of section 19-D or section 19-E
etc—if the publisher of any
newspaper—-

(a) refuses or neglects to comply
with the provisions of section
19D or section 19E; or

(b) furnishes or causes to be
furnished to the Press Regis-
trar any annual statement,
returns, statistics or other
information which he has
reason to believe to be false:
or

—

(c) publishes in the newspaper in
pursuance of clause (b) of
section 19-D any particulars
relating to the newspaper
which he has reason to

believe to be false,

he shall be punishable with fine which
may extend to five hundred rupees.

19M. Penalty for improper dis-
closure of Information—If any
person engageéd in connection
with the collection of information
under this Act wilfully discloses
any information or the contents
of any return given or furnished
under this Act otherwise than in
the execution of his duties under
this Act or for the purposes of
the prosecution of an offence
under this Act or under the Indian
Penal Code, he shall be punish-
able with imprisonment for a
term which may extend to six
months, or with fine which may
extend to one thousand rupees,
or with both.”

8hri Raghavachari: I only wanted
to raise a punt. When so many
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volces were against permission to
withdraw Dr. Lanka Sundaram’s
ameudments, the question to be put
to the House should have been
whether they should be allowed to be
withdrawu., I wanted to have your
ruling whether the House should not
decide whether the withdrawal should
be permitted or not.

Mr. Speaker: He has been referring
to what has already been disposed of
by the House and there is, therefore,
no occasion for gwving a ruling on it
now,

Shri Raghavacharl: I wantea to
raise it earlier.

Shri M. S. Gurupadaswamy: There
was refusal for allowing the with-
drawal of the amendment.....

Shri M. A. Ayyangar (Tirupati):
What we heard was this. So¢ far as
the first amendment of Dr. Lanka
Sundaram wag concerned, the voices
were clear and unequivocal, and
therefore, Pandit Thakur Das Bhar-
gava, who was in the Chair then, put
it to the vote. A division was effert-
ed and ultiinately the result was
announced. Sp far as Shri S. N. Das's
amendment was concerned, we hearuy
only tne ‘yes" voices, half-hearted
‘yes’ voices. Under those circumstan-
~es, we took It as ‘yes'.

Mr. Speaker: I think we did not
hear any voice in the negative at all.
I said that leave was granted by the
House and there was no opposition so
far as I could hear.

Amendments Nos. 1 and 2 are
moved. What about  amendment
No. 3?

Dr. Keskar: Amendment No. 3
relates to clause 18 and I have not
moved it yet.

Mr. Speaker: I shall put amend-
ments Nos. 1 and 2 to vote,

The question is:

Page 7, line 6—
for “any person” substitute “any
gazetted officer”.
The motion was adopted.
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Mr, Speaker: The question is:
Page 1—
after line 33, inseri:

“19L Penalty for contravention
of section 18D or section 19E
etc.—If the publisher of any
newspaper—

(a) refuses or neglects to com-
ply with the provisions of
section 19D or section 19E;
or

(b) furnishes or causes to be
furnished to the Press
Registrar any annual state-
ment, returns, statistics or
other information which he
has reason to believe to be
false; or

*(c¢) publishes in the newspaper
in pursuance of clause (b)
of section 19D any parti-
culars relating to the news-
paper which he has reason
to bélieve to be false.

he shall be punishable with fine
which may extend to five hund-
red rupees.

19M. Penalty for improper dis-
closure of information~—If any
" person engaged in connection
with the collection of information
under this Act wilfully discloses
any information or the contents
of any return given or furnished
under this Act otherwise than in
the execution of his duties under
this Act or for the purposes of
the prosecution of an offence
under this Act or under the Indian
Penal Code, he shall be punish-
able with imprisonment for a
term which may extend to six
months, or with fine which may
extend to one thousand rupees,
or with both.”

The motion was adopted.
Mr. Speaker: The question is:

“That clause 16, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 16, as amended, was added to
the Bill.
Clause 17 was added to the Bill.
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Clause 18— (Insertion of new sec-
tion 20A etc.)

Dr. Keskar: I beg to move:
Page 8—

(i) line 1, after “20A" insert “(nm.
(ii) after line 16, insert:

“(e) prescribing the from
and manner in which an annual
statement under clause (a) -of
section 19D, or any returns,
statistics or other information
under section 19E, may be fur-
nished to the Press Registrar.”
and 2

(iii) after line 24, add:

' “(2) All rules made under this
section shall, as soon as practi-
cable after they are made, be

laid before both Houses of Parlia-
ment.”

Shri Kamath rose—

Mr, Speaker: Let me dispose of this
before coming to the hon, Member"s
amendment.

Shri Kamath: There are two things
there. My amendment No. 5 is really
to modity the second part of that
amendment.

Mr. Speaker: The hon. Member's
amendment may be moved.

Shri Eamath: I beg to move:

Page 8—

(i) line 1, after “20A™ insert “(1)".
(ii) after line 24, add:

“{2) Copies of all rules made
under this section shall, as soon
as may be after they are made,
be laid before both Houses of
Parliament for a period of not
less than thirty days, and shall
be subject to such modifications
as Parliament may make there-
in”

I concede that the hon, Ministers
amendment is good so far as it goes.
but it does not go far enough though
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it is necessary, and it is not sufficient
at all for our purposes. We cannot
entrust the Government with wide
rule-making powers without adequate
control by Parliament. In marking
the rules under these sections, the
House will agree with me that all
rules made by Government under this
Act must come before the House and
must be subject to such modifications
as both the Houseg might make there-
in during the session in which they
are laid before the Houses.

May I also point out that the Joint
Committee on the Citizenship Bill,
the Report of which has just been
laid before the House, unanimously,
including the Chairman, that is, the
Home Minister himself accepted an
amendment of this nature which pur-
ports to make the rules subject to
modification by Parliament after they
are laid before the Houses. I com-
mend my amendment for the accep-
tance of the House and I hope that the
Minister, having gone so far, having
seen so rwmuch wisdom, so much
reason, will see a little more and will
not hesitate to entrust the entire
matter to Parliament.

Mr. Speaker: Amendments moved:

-

(1) Page 8—
(i) line 1, after “20A" insert “(1)".
(ii) after line 186, insert:

*(ee) prescribing the form and
manner In which an annual state-
ment under clause (a) of section
19D, or any returns, statistics or
other information wunder section
19E, may be furnished to the Press.
Registrar;" and

(iii) after line 24, add:

“(2) All rules made under thi:
section shall, as soon as practics
ble after they are made. be laid
before hoth Houses o~ Parlia-

ment.” 3 .
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(2) Page 8—
(i) line 1, after “20A" insert “(1)".

(ii) after line 24, add:

*“(2) Copies of all rules made
under this section shall, as soon
as may be after they are made,
be laid before both Houses of
Parliament for a period of not less
than thirty days, and shal: be
subject to such modificatione as
Parliament may make therein.”

Shri N. C. Chatterjee (Hooghly): As
Chairman of the Committee on Sub-
ordinate Legislation, 1 feel it my
duty to draw the attention of the
House to the recommendations of that
Committee’s Fifth Report. Shri
Pataskar was its Chairman and I had
the privilege of being a member of
that Committee. We have reported
to this House that there is need for
uniformity in the procedure and that
is all the more great in view of
various types of provisions made
in Aects leading to certain ambi-
guities. As you know we have found
that unless specific rule or specific
provision was made in the Act, the
object of this Committee was frustrat-
ed and therefore we have recommend-
ed as follows whenever power is
taken by the Central Government to
frame rules: -

“(i) That in future the Acts
containing provision for making
rules etc. shall lay down that
such rules shall be laid on the
Table as soon as possible.

(ii) That all these rules shall
be laid on the Table for a uniform
and total period of 30 days before
the date of their final publica-
tion;

(iii) That in future the Acts
authorising delegation of rule-
making power shall contain-ex-
press provision that the rules
made thereunder shall be subject
to such modifications as the House
may like to make.”
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I think this is a very commendable
suggestion which is worthy of con-
sideration and I hope the hon. Minis-
ter will accept it. It is practically
the same which Shri Kamath has
moved but I have re-drafted it
slightly with your leave; I hope the
Secretary has placed it before you. I
have redrafted it in this way accord-
ing to the recommendation of this
Committee. I have  tabled this.
amendment.

Page 83—
(i) line 1, after “20A" insert “(1)".
after line 24, add:

“(2) A copy of every notifica-
tion to be issued under this section
shall be laid before both Houses
of Parliament for a total period
of thirty days, which may be com-
prised in one or more sessions.
before their final publication and
shall come into force thereafter
subject to any modification or
annulment that Parliament may
make during the said period:

Provided that when it shall not
be deemed expedient to lay any
rule on the Table before the date
of its publication in the Gazette.
such rule shall be laid as early as
possible after its publication to-
gether with an explanatory uute
giving the reasons for not laying
it on the Table before publication
in the Gazette™

The Minister gets ample time and
the Government gets ample authority
to make any rule. If it feels that it
is so urgent that it cannot place the
rules before the House for 30 days,
they can place it before the House
after its publication with an explana-
tion giving the special circumstances
so that the House may get a chance
of making its voice effective in the
matter. I hope the hon. Minister will
accept it.

Mr, Speaker: 1 should like to have
one clarification. The hon. Member
refers to notificatipn; the amendment*
relates tc rules.
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Shri N. C. Chatterjee: What I am
pointing out is this. I take it that
the rules will be published in the
Gazette and there will be a notifica-
tion with regard to such rules. There-
fore, I am saying that a copy of every
notification to be issued under this
section—I take that the rules will be
notified and that is the normal pro-
cess—shall be laid before both Houres
‘of Parliament. That is the wusual,
normal process. We also consulted
Shri C, C. Shah befcre we drafted it
.and he was also of this opinion that
this is in keeping with the final
sovereign authority ~f the Parliament,

Mr.  Speaker: The matter is not
clear tgp me yet. 1 believe the Bill
contemplates the issue of certain

notifications under certain sections.

They are to be treated as distinct
from the rules to be made under the
sections. If that is so, then this
phraseology perhaps will be restrict-
ed only to the notification and not to
the rules. That is why I suggest that
the rules shall have to be mentioned
separately.

Dr. Keskar; The suggeshion of the
Committee on Subordinate Legislation
to which Shri Chatterjee has made a
reference has not yet been accepted
by the Government. It is under dis-
cussion and I do not know when and
how it will be acrested; that is not
within my purview {(r the time being
and until it is accep*ed it is not possi-
ble for me to accept his suggestion.

Shri N. C. Chatterje¢; I am sorry I
have been misunderstood. I never
suggested that the Goverrment had
accepted it. I sa:d thal it was a
recommendation of *-e Palaskar Com-
mittee. He wag the Chairran of that
Committee.  You know, wou formed
that Committee consisting of not
merely the representatives of the Party
in power but also all parties. It was
the unanimous recommendation and
that was placed before this House.
That recommendation has been made
so that parliamentary sovereignty may
not be made illusory but may be made
effective. )
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Dr. Keskar: 1 wos exaclly giving
the reasons why [ could uot accept.
1 was not saying that the suggestion
made by Shri Chatwerjee wrr net pro-
per or good. What I am saying is
that until that recommendation i
accepted by the Governmcn' I am net
in a position to accept it. A refererce
has been made to the Company Law;
there it had been accepted because it
was a very important Bill and amend-
ments or rules migh: be promulgated
which would have far reaching effect
un capital, investment, et-.. and there-
fore it has Leen accepted. But as far
as minor legislations of {hiz type are
concerned, until the geueral recom-
mendation is accepted by the Gov-
ernment, I will not be able to accept
this.

Shrimati Renu Chakravartty: May
I just raise one or two roints? I1i is
about the need for navine these rules
placed befcre the Parliamen!. Recent-
ly we have also discussrd the rules
of the Rehahilitation C.mpensation
Act. The reason why we think this
Bill is important is because we have
expressed certain suspivions that
these rules affect adversely the opposi-
tion newspapers and propaganda
machinery. Therefore, I feel that it
is of sufficient importance from that
point of view to have the rules plared
and adopted in this House. Secondly,
it is a very healthy practice. We find
that there are quite a nunber of Acts
in which rules have to be made; the
Government has promised to make
rules. Till now, ruies have not been
framed for instance in ‘he case of
the Mines Regulation Ani of 1347,
Notaries Act ete. It Is goud to have
this pressure so that the rules may
be brought before the Parliament;
the Government will ther. sit up and
take note of it and Lring these before
the House without delay.

Dr. Keskar: [ was not arguing
against the particular recommenda-
tion ‘referred to by Shri Chatterjee.
What I am saying is that it is a very
important recommendation which has
to be considered by the Government.
It has been brought to its notlce but
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it has not yet accepted it. Therefore, -.

as far as thig legislation is concerned,
we have to take a decision on merit.
. I think that it is too minor a legisla-
tion in which every small rule which
is made has to be placed before the
Parliament, debated and adopted
before it becomes law. So, I am not

able to accept it. Later on, if the

general recommendaticn is accepted
by the Government, this could also
be changed.
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Shri N. C. Chatterjee: 1 want to
point out one thing for the informa-
tion of the hon. Minister that after
the recommendation of this Com-
mittee tne Company Bill has been
amended and, as a matter of fact, that
is before the House and will be taken
up tomorrow. Under the rule
making powers under clause 324 a
section has been put in exactly in
the same way. It has been put in
there by the Finance Minister and
therefore I am pointing out that this
has really been accepted by responsi-
ble Ministers of the Government. 1
will read that clause, Sir, with your
permission. It reads like this;

“A copy of every notification
proposed to be issued under sub-
section (1) shall be laid in draft
before both Houses of Parlia-
ment for a period of not less
than thirty days while they are
in session; and if, within that
period, either House disapproves
of the issue of the notification or
approves of such issue only with
modifications, the notification
shall not be issued or, as the
case may require, shall be issued
only with such modifications as
may be agreed on by both the
Houses.”

So, it has been accepted and the
Bill has been amended. Therefore,
it is nothing new and we are not
going to spring a surprise on the
Government.
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Dr. Keskar: May I say just one
word. I am as much aware as Shri
Chatterjee as to what is being done
regarding the Companies Bill and the
reasons thereof. This has not been
accepted forvthe Companies Bill be-
cause there has been a general prin-
ciple accepted regarding the rules
made by the Government. It has
been accepted for the Companies Bill
as a special case. As far as the
general rule is concerned the matter
is under consideration. If Shri Chat-
terjee argues that this has been done
because of the recommendations of
the Committee I think he is wrong
in that regard.

Mr. Speaker: I do not think any
further discussion on this question is
now necessary. The recommendation
has been made by a parliamentary
committee on a very important as-
pect of delegated legislation. I quite
appreciate that the hon. Minister is
not rejecting that recommendation
but his present plea is that it has not
been accepted by the Government
and, therefore, it cannot be taken
up in a minor Bill of this type.

S0 far as the Companies Bill is
concerned he has made the position
clear that the Government accepted
the particular provision only with
regard to the Companies Bill because
it is an important Bill. All the same,
it involves a question of principle, to
my mind. It is not only that the
recommendation hag been made by
a parliamentary committee but, when
there is delegated legislation it can
be urged with force that the House
should have an opportunity of dis-
cussing all that the Government is
doing in pursuance of the authority
vested in them. But, as it has yet
to be considered by the Government,
1 do not know what the way out of
this will be. If it is acceptable to
Shri Kamath I might suggest, in
view of the attitude taken by the
Minister, that instead of deciding
the question in a megative way by
rejecting the amendment, the better
course would be that he may not
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press the amendment at this stage.
In the meanwhile—so far as this Bill
is concerned the Minister would go
through with it—the Government
may consider or expedite considera-
tion of the general principle and
come to a decision. That is the only
compromise that I can suggest at this
stage.

Shri Kamath: I should have an
assurance from the Minister that as
soon as the question has been finally
decided he will apply that principle
to thig Bill also.

Dr. Keskar: 1 am quite ready for
that.

Mr. Speaker: When I say “the Gov-
ernment will consider” they will also
consult the Chairman of the Com-
mittee and come to a conclusion after
consultation with him.

Shri Kamath: May 1 submit that
Government, represented by a very
senior Minister, the Home Minister,
has accepted this principle or the
recommendation of the Committee in
the Citizenship Bill report on which
has just been laid before the House.

Mr. Speaker: All that may be good
argument but as the Minister has
explained it is not possible for him
to accept this at this stage unless the
Government also have an opportu-
nity to examine the implications of
this in all its aspects. That is how
1 understand the hon. Minister.

Dr. Keskar: Yes, Sir,

Mr. Speaker: Therefore, if it is
acceptable to Shri Kamath he may
not press his amendment.

Shri N. C. Chatterjee: I think that
would be the best course and I would
also appeal to Shri Kamath not to
press hig amendment.

Shri Kamath: I must have an
assurance from the Minister. He has
only said “Yes, Yes"” to you, Sir.

Dr. Keskar: If the general princi-
ple is accepted we will change it
accordingly.
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Mr. Speaker: He will change this
accordingly if the general principle
Is accepted. If the Government
accepts the general principle that in
every legislation a provision of this
type should be made, then, he says,
he will bring in an amending Bill.

Shri N. C. Chatterjee: Or, if the
House accepts the report which is
going to be discussed one day—and
we are going to press for an early
discussion—then ~ the  Government
may change this accordingly.

Dr. Keskar: Quite right.

Shri Kamath: Will the Govern-
ment make up its mind before the
rules are framed?

Dr. Keskar: Yes.

Mr. Speaker: He says: “Yes"; they
will make up their mind before the
rules are made. So, may I take it
that the hon. Member does not want
to press his amendment?

Shri Kamath: Only on the distinct
understanding, promise, assurance
and guarantee that this will be chang-
ed when the general principle is
accepted, I do not press my amend-
ment.

Mr. Speaker: The only question
now for me is to assume that the hon.
Member wishes to withdraw the
amendment.

Shri Kamath: If the House gives
leave for that.

Mr. Speaker: I will put it to the
House and get their leave.

The amendment was by leave
withdrawn.

Mr. Speaker: Now, I will put the
Minister’s amendment to the vote of
the House.

The question is:
Page 8—

(i) line 1, after “20A" insert “(1)".
387 L.S.D.
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(ii) after line 16, insert:

“(ee) prescribing the form and
manner in which an annual state-
ment under clause (a) of section
19D, or any returns, statistics or
other information under section
19E, may be furnished to the
Press Registrar;” and

(iii) after line 24, add:

“(2) All rules made under this
section shall as soon as practi-
cable after they are made, be laid
before both Houses of Parlia-
ment.”

The motion was adopted.
Mr. Speaker: The guestion is:

“That clause 18, as amended,
stand part of the Bill"”

The motion was adopted.

Clause 18, as amended, was added
to the Bill

Clause

19.— Insertion of new
section 22) r

Mr. Speaker: Now, we come to
clause 19.

Shri Kamath: May I, Sir, by your
leave, bring in this amendment No. 8
which seeks to substitute the word
“including” for the word “except” in
line 27 on page 8. The clause will
then read:

“This Act extends to the whole
of India including the State of
Jammu and Kashmir.”

Here, I invite the attention of the
House to article 370 of our Constitu-
tion which reads:

“(1) Notwithstanding anything
in this Constitution,—

(a) the provisions of article
238 shall not apply in relation to
the State of Jammu and Kashmir;

(b) the power of Parliament
to make laws for the said State
shall be limited to—
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(i) those matters in the
Union List and the Concurrent
List which, in consultation with
the Government of the State,
are declared by the President
to correspond tn matters speci-
fied in the Instrument of Acces-
sion governing the accession of
the State to the Dominion of
India as the matters with res-
pect t0 which the Dominion
Legislature may make laws for
that State; and

(ii) such other matters in
the said List as, with the con-
currence of the Government of
the State, the President may
by order specify.”

5 P.M.

The Minister has adverted to this
aspect of the matter and, if I
remember aright, he said that ‘I
believe this is wulira vires or outside
the purview of this Act and beyond
the powers of Parliament. I would
like to know what the position is,
under this subclause of article
370(1) of the Constitution which says:
“such other matters in the said Lists
as, with the concurrence of the Gov-
ernment of the State, the President
may by order specify.” I should
like to know whether any attempt
has been made or is going to be made
by Government to approach the Gov-
ernment of Jammu and Kashmir as
regards this particular matter. If
this is done and if that Government
agrees, then the President is
empowered to issue an order
accordingly. 1 do not see why this
course could not be adopted in
respect of Jammu and Kashmir which
is coming closer to us day by day.
I hope the whole of that State—not
merely a part—will become an in-
tegral part of the Indian Union very
soon, and it behoves the Ministers as
well as the whole Houge to bring
that consummation nearer. Time was
when every Act that used to be pass-
ed by Parliament specifically ex-
cluded the State of Jammu and
Kashmir. We did feel gad on such
occasions: It did not appeal to us.
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Circumstances compelled us to
swallow such bitter pills. I think
during at least the last two years or
more, times have changed and cir-
cumstances are quite different now,
and the President by order recently—
some months ago—has provided for
certain Act to be made applicable
to Jammu and Kashmir. The juris-
diction of the Supreme Court has
been extended to Jammu and Kash-
mir, and various other matters
have been considered and suitable
orders issued in that connection.
After all, the Minister himself said
that this iz a routine measure and
not a very vital thing according to
him. Though opinions may differ on
this point, yet, taking him at his own
word, it is a routine affair and is not
to be taken very seriously as a very
vital measure. Therefore, I am not
at all convinced that the State of
Jammu and Kashmir will object to
this enactment, and if the Govern-
ment makes an approach to the State
of Jammu and Kashmir, the order
of the President may issue accord-
ingly.

Shri T. N. Singh: Shall we hold
up this legislation then?

Mr. Speaker: I think it is time for
us to adjourn. I would only say
one thing to the hon. Member and
he may consider it. From the clause
in the Constitution that he read, it
appears that the concurrence of
the Government of the State of
Jammu and Kashmir is necessary.
‘Whether the matter is small or big,
it will not be possible for this House
to enact anything unless there is a
concurrence. So, the concurrence
has to precede any legislation. Prima
facie, therefore, any legislation which
this House undertakes without the
concurrence of the State of Jammu
and Kashmir, will become a nullity
in case that State does not concur.
It is not that the State may not con-
cur: it may. But the matters are to
be decided by the State and not by
this House. That is the position. He
may consider it.
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Shri Eamath: 1 only wanted to
know why the Government does not
take the step of consulting the State
of Jammu and Kashmir on every
occasion.

Mr Speaker: That is a different
matter. Anyway, we now adjourn.

Bill
Tomorrow we shall take up this
Bill first and then the Companies
Bill.
5-5 P
The Lok Sabha then adjourned #ll

Eleven of the Clock on Tuesday, the
22nd November, 1988.
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PR.BSIDBN'I”S ASSEN‘I‘

TO BILLS

The follmn; B\lh plued
by Houses of Parliament
during Tenth Session
were assented to by the
President  since last
report on 26th Septem-
ber, 1955: .

1. Delhi  Joint Wa'er and
Sewage Board (Amend-
ment) Bill, 1954.

2. Land Customs (Am-
endment) Bill, 195s.

3. Khawaja Sa-
heb Bill, 1952.

4. Nreogtiable
ments (Amendmem)
Bill, 195s.

s. Appropriation (No. 3)
Bill, 1955.

6. Spirituous ara-
tons _(Inter-State Trade
and Commerce) Control
Bill, 19553.

tants
Bill, 1955.
8. Industrial Disputes
(Banking panics)
Decision Bill, 1955.
9. Prize Competitions
Bill, 19ss.

PAPERS LAID ON THE
TABLE. .

1. RrEon (1955) of :lu

Commissiorn  on
the Fair Prices of Rubber
Tyres and

3. Ministry of Commerce
and Industry Resolu-
tion No. CI. (18)/55,
dated the 3rd €Ty
1955.

3. Statement under pro-
viso to section :ﬁ(z) or

thl: Tariff
, 1951, i.lﬂ.lb‘
reasons wgy
docummts referred m
at (1) and (2) above
could not be laid within
the prescribed period.

4 S.R.0s. Nos. 1673-A,
1673-B, 1862-Ess.
Sugar, 1863-Ess. Com/
Sugarcane, under secuion
3(6) of the  Ess:ntial
Commodities Act, 1955.
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5. Two Ordinances pro-
mulgated by the 8-
ident after termination
of Tenth Session—

(@) Delhi (Control of
Building  Operations)
Ordinance, 1955 (No.
5 of 1955).

(#) Insurance (Amend-
m:nt) Ordinance, 1955
(No. 6 of 1955).

6. Customs Notifications
Nos. 151 and 152 under
section 43B(4) of the Sea
Customs Act, 1878.

7. Report of the  Indian
D‘lcgauon to the 8th
zssion of the W.H.O.
Regional Committee for
South East Asia.
REPORTS OF JOINT
COMMITTEES LAID
ON THE TABLE. .
1. Report of Joint Com-
mittee on  Inter-State
Water Disputes Bill.

‘2. Report of Joint Com-
mittee an River Boards
Bill.

EXTENSION OF TIME
FOR PRESENTATION

OF REPORTS OF

JOINT COMMITTEES.

1. Time for presentation
of Repurt of Joint Commi-
tree on the Code of Civil
Procedure (Amendment)
Bill was extended upto
the 1s5th  December,
1955.

2, Time for presentation
of the Report of Joint
Commitiee on the Ciri-
zenship Bill was e¢x-
tended upto the 2ist
November, 1955.

BILLS INTRODUCED . .

1. Constitution (Fifth
Amendment) Bill,

2. Constitution (Sixth
Amendment) Bill.

MENDMENTS MADE
BY RAJYA SABH& IN
BILL .

Amendments :mde by
Rajya Sabha in Com-
peanies Bill were con-
sidered—the Considera-
}:’lm wat  not  con-
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Books (Amendment) Bill
considered. Motion to
consider

was adopted.

Clauses 2 to 18 adopted.

Report of Joint Committee Discussion on clause 19
in the Citizenship Bill. wag not concludei.

386 LED.



